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PARLIAMENT OF INDIA
Friday, 8th June, 1951

^The House met at Half-past Eight of 
A  the Clock.

[Mh. S pe a k e r  in the Choir]

ORAL ANSWERS TO QUESTIONS

DrCASUAUSATION SCHEME

•4616. Shrl iasuBath Das; Will the 
Minister of Railways be pleased to
state:

(a) the licence fee realised from the 
» licensed porters under the “Decasuall-

sation Scheme” at Jhansi, Jubbulpur, 
Nacpur, Poona, Victoria Ter»nlnu8, 
Bombay Central. Delhi, Burdwan. 
Kharagpur Stations on different Rail
ways;

(b) the licence fee charged by the 
Labour Contractors supplyinS licens
ed porters at Tatanagar. K^pur, 
Lucknow. Banaras, Mognalsarai, 
Howrah. Asansol. Patna and Allaha* 
bad stations;
* (c) whether it is a fact that on In
troduction of “Decasuallsation at dif
ferent stations, existing licence fees 
shaU have to be enhanced to cover 
supervision costs of tiie R^wjiys 
without any direct benefit to the por
ters immediately; and

(d) whether it is a fact that enhan
cement of licence fees is beinf resen
ted by the Porters wherever ‘‘Deca- 

^sualisation’  ̂ has been introduced?

The Minister of State for Traasp^ 
and RaUways (Shrt Saathaj»m): (a)
A statement giving toe
mation has been laid on the Table of
the House.

(b) This is a mattw 2®
labour contractors and the 
engaged by them and Government have
m  PSD

610$

no reliable information about the actual 
rates of payment.

(c) While it is posaible that in musm 
cases the existing licence fees would 
require slight enhancement to cover 
supervision and other charges, it would 
not be correct to suggest that the 
scheme would not directly benefit the 
porters.

(&) It is not true that wherever
rrasualisaticn has been , introduced, 
this has led to enhancement of licence 
fees. Nor are Government aware of 
resentment by the porters in all such 
cases. In some cases, however, re
presentations have been received, but 
orf scrutiny these have been fo u ^  to 
have been based on misapprehensloos. 
To avoid possible misapprehensions in 
future, Railways have been instructed 
to explain the implications of the 
scheme and the benefits accruing to 
the porters as a result of its introduc
tion.

STATEMENT
Particulars of licence fees realised 

from porters wider the *decasuali$ation 
scheme* at various stations.

Names of Station" Lioonco foo» 
per porter.

1 fi 
day

BSe
Jhanel 19,t  '
J ubbulpur Paid
Nagpur 
Pt>< ina -til-
Viot ria Terminu" ■l*i-
Bombay Oetifi'al 31101- ■) Paid
Delhi 
B uni wan

ill-
*1-1- ■ c ^ :

Kharagpur Ml- .

Shri iagmaiimlh Daa: WiU the de
casualised labourer be treated as a 
regular servant?

Shrl S—Wmummw: No, Sir, he Is nei 
treated as a regular railway servanl 
but as a licenaed porter.
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Shri Jacaniiath Das: Will he be en* 
titled to provident fund and other ad- 
viintages?

Shri Santhanam: No, Sir.
Shri Amolakh Chand: In view of 

the fact that decasualisation is benefi
cial to the interest of passengers, may 
I know whether it is the intention of 
Government to extend the scheme to 
all other important railway stations 
like Banaras, Howrah, Patfta and 
Madras which are at present under a 
labour contract scheme?

Shri Santhanam: It is our intention 
to extend the scheme to all the Rail- 
wnyg.

Ra il w a y  Em ployees

*4617. Pwdit MunisJiwar Datt Upa- 
®yay: Will the Minister of Railways 
be pleased to state;

(a) what classes and grades of the 
Railway employees h^ve gained and 
what -of them have* lost temporarily 
or permanently on account of the Pay 
Commission’̂ ep ort; and

(b) whether it is a fact that cer
tain grades of guards and drivers are 
adversely affected? "

The A^ster of State for Traasport 
Mid Railways (Shri Santhanani): (a)
No railway employee has suffered in 
emoluments by the adoption of the Pay 
Commission recommendations. The 
amount of gain has, however, varied
between the various categories in any 
railway and between the same cate
gories in different railways,

(b) No.
■Pandit Muniahwar Datt Vpadhyay: .

May I know. Sir. how many classes of 
guards are there?

Shri Satithanam: I think there are 
Uwee classes of guards, but I speak 
from memory.

Pandit Muaishwar Datt Upadhyay;
1 want to know the grades and also the 
increase or decrease in their emolu
ments.

Shri SaathaBam: I would like to 
have notice. .

Shri Dwivedl: May I know if there 
had been Cases in some Railways 
where employees with m ater service 
ha\  ̂ been derived of their chances of 
promotion whereas persons junior to 
them have got promotions?

Mr. Speaker: Order, order. It is too 
gttaeral a, question to be answered.

Shri Kesava Bao: May I know 
whether it is a fact that the railway
employees are taking a strike ballot 
due to non'satisfaction of their pay
scales? *

Mr* Speaker: Order, order. I don*t 
think we should encourage that by 
putting questions here.

Pandit Munishwar Datt Upadhyay:
May I know what is the difference i 
in t(ie dearness allowance now granted 
to these railway employees according 
to this Pay Commission report?

Shri Santhanam: The dearness allow
ance was given only as a result of the 
recommendations of the Pay Commis
sion and therefore we are following 
the Pay Commission recommendations 
in all cases.

Kaka Bhagwant Roy: Have the re- . 
commendations of the Central Pay i 
Commission been fully implemented in 
the case of all classes of servants in 

.the E.P.R.?
Shri Santhanam: Yes, Sir, to the 

extent they have been implemented in 
other Railways they have been imple
mented in the E.P.R. also.

Shri Amolakh Chand: May I know if 
railway porters are also considered as 
railway employees and is there any 
provision for their welfare?

Shri Santhanam; There is provision 
for their welfare, but they are not 
reuglai employees—they nre only 
licensed porters.

Food S ituation  in  Bihar

M618. Shri Jnanl Ram: Will the
Minister of Food and Agriculture be 
pleased to state:

(a) whether an officer of the Gov
ernment of India visited Bihar to .study 
the food situation there recently:

(b) if so, .the dates and places of 
his visit: and

(c) what is his report in general 
on the food situation of Bihar?

The Deputy Minister of Food and 
Agriculture (Shri Thlrumala Rao): (a)
Yes. The Director General of Food 
visited Bihar last month.

(b) He was in Bihar from 10th April 
1951 to 14th April, 1951. The places 
visited by him were Patna, Daltongan), 
Sitamarhi, Darbhanga, Joynagar and 
Madhubani.

(c) The report that he submitted to 
the Food and Agriculture Ministry la
a confidential document. The present , 
food situation in Bihar, I may point 
out, marks a considerable improvement
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on the state of things prevailing one 
or two months afo. As S result of 
foodgralns being despatched to Bihar 
at the rate of 3.000 tons per day last 
month and 3,500 tons a day now, It 
is reported that confldfnce has bijen 
restored in all the scarcity affected 
areas and the price of foodgrains in 
the market has shown a tendency to 
drop and also more foodgrains are 
coming out from the hoards into the 
open market. Stocks are being built 
up in North Bihar against difficulties 
of movement which will arise after the 
monsoon breaks.

Allotments are also being progres
sively increased. From 80,00 tons 
for April, allotment has been Increased 
to 1.12.000 tons for May Hud 1.20,000 
tons for June. The number of fair 
price shops has now gone up to 
over 5,200 and covers a population of 
102 lakhs. The quantum of ration is 
now nine 07s. almost throughout the 
State against a much smaller ration 
which was in force at the beginning of 
the year.

Shri JnAnl Ram: May I know the 
steps taken by the Bihar Government 
to increase the purchasing power of 
the people?

Shri Thimroala Rao: Yes, Sir. Re
cently I answered a question about the 
measures the Bihar Government is 
taking to put some purchasing power 
in the pockets of these poor people.

Shri Jnani Ram: May I know if the 
food situation is under control and 
whether It is expected to remain under 
control during the rains?

Shri Thlnimala Riu>: Government 
hope so.

Shri B. R. B1;iagat: Ts the Food Minis
ter  in a position to Inform the H our-  
of the nature of the arrangements 
made for the monsoon months in Bihar 
when the situation is likely to worsen?

Shri Thlmmala Rao: Stocks are 
being accumulated In all the remote 
areas which will bccome inaccessible 
after the monsoon sets in.

Shri S* N. Da»: May I know whether 
it Is a fact that the hon. Prime Minister 
has contributed a sum of Rs. 50,000 
for relief in that area, and whether he 
intends to visit the affected areas?

The Prime Aflaisler <8hri 
Jawaharlal Nehru): Yes, Sir, that is 
from the Prime Minister’s Relief Fund.
and I dn intend going there in the 
course of the next few days.

Saikh Mohlnddln: In view of the. 
fact that the omcer reftrrod to in the

question did not go to the rural parti, 
may I know whether his report is bM d  
on official reports? '

Shri Thintmala Rao: He has gone to 
the rural areas and covered a lari^ 
part of the interior of the State by 
jeep and car. .

Shri S. N. DaA: May 1 know what 
percentage of the landless labourers 
who were going without work have 
been provided with work now?

Shri Thirumala Rao: I would requiro 
notice to give an exact figure.
R e fu s a l  o f  o f f e r  o f  R ic e  rndhA C ir n a

*4619. PaMit Mimishwar DaH U)pa 
dhyaj: (a) Will the Minister of Food 
and Agitettlture be pleased to stat«»
whether Government have refused the 
offer of any party to supply rice to 
India from China?

(b) Is It a fact that rice from China 
la not available to us due to lack of 
shipping accommodation?

The Bepnty Minister of and w
Agrienlture (Shri Thirumala Rao): (a) 5
Some offers for the suppfrof rice from 
China have been made^by private 
parties. They have not been found 
acceptable.

(b) No. Government have been able 
to purchase some rice from the Gov- 
emment of China for which shipping 
has been fixed.

Faadlt Monhihwar Datt Upadhyay: 
May I know what is the quantity of 
rice and other grains that we have 
received from China during 1950?

Shri Thlmmala Rao: We have con
cluded an agreement wiih China for,
I think, altogether 400.000 tons pf food* 
grains of which mllo will form the 
major part; about 50,i)00 tons of rice 
also has been bargained for̂

P«ndtt Mimlflbiî r
That is for 1951—I want to know for
1950. ^

Shri Thlmmala Riu>: I want notice.'
Shri Brajeshwar Prasad: Has any

inconvenience been experienced by the 
Government in unloading grains, due 
to shortage of accommodation?

Shri Thlramala Rao: No, Sir.
Shri Shiv Charan Lai: May I know 

whether the foodgrains from China are* 
also brought over the land routes or 
only by the sea route?

Shri Thlmmal» Rao: Only by the 
sea route. ,

JPandIt Mulahwar DM Upadfcyar:
May I know why the ctffer made by 
certain private parties refused?
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Sbrl Thlrnmala Rao: With your per- 
mJUslon I should like to draw the at> 
tention of the House to certain adven
turous private parties going about tel
ling Members of Parliament and others 
that they are able to procure grains 
at a lower cost, which is not a fact; 
all our transactions are Government to 
Oovemment.

Shii Amolakh Ctaaad: May I know if 
there is anv deficiency in rice in India 
now in view of the trade agreement 
which has been made with Burma just 
now?

Mr. Speaker: His question perhaps 
Is whether prices have gone down in 
eonfequence of an agreement?

Shrl Amolakh Chand: What I want 
to know is whether in view of the fact 
that there has been a new agreement 
for Import of rice from Burma, will 
there be any deficiency now in India.

Shrl Thlmmala Rao: The deflcien'T 
will not be covered by a mere agree
ment; It will be done only after actual 
iirrfvelfl of shii^ments.
A m o u n t  fo r  F ood P ro d u ctio n

♦462S. ShH 8. N. Das: ra> Wfll the 
Minister o f  Food and Agriculture be 
nleased t o  <5tate whether the various 
States h n v e  drown un any plan of in- 
#eaf>ied food production for the year

fb) If so. what Is the amount to be 
*pe»it by each of them during the 
year?

Before makfnij the plan have 
the State Governments consulted the 
Govemmenl of India and the Planning 
Commission?

(d) What are the important futures

The Depntr Minister of Food and 
AgrieoHoTC (Shri Thlmmala Rao): (a)
Yes.

(b> and (r>. The Grow More Food 
Flans of tbe States for 1II51-TC have
been received and are under scrutiny 
in the Ministry. The total amount to 
be spent by enob State depends upon 
the money whfcb would be made avail
able by the Government of India on 
the basis of this scrutiny.

The Plarning Commission are con
cerned with the 2 year and 5 year 
developmert plans of the States Vom- 
monrlnff from 1952-W.

(d) The scheme contained In the 
State plans have been orepared In ao- 
cordanoe with the Government of
India's poUry to concentrate the G.M.F. 
work In iptonsive culttvatioii Hfttus

laying special emphasis on permanent 
imorovement work&i,

Shrl S. N. Das: As a result of the 
Grow More Food campaign which of 
the States whk'h are at present deficit 
areas, would become self-sufficient by 
the end of this year?

Shrl Thlmmala Rao: No State is ex
pected to be completely self-sufficient 
by the end of the year. It Is a pro-  ̂
gramme extended over a number of 
years.

Shri S. N. Das: May I know, ‘ Sir. 
which of the States have taken up the 
scheme of growing subsidiary food in 
their areas?

Shri Thlmmala Rao: Anart from 
States our information is that in Bihar 
the peasants themselvep are flowing 
subsidiary tubers on a large scale.

Shri S. S. Das: May I know. Sir, the 
total estimated increase in acreage of 
land under food cultivation In the 
coming year?

Shri Thlmmala Rao: I have ^ven 
these fitnires several times previously.
T am afraid I have not got them with 
me now.

Raikh Mohliiddin: TTnder the Grow 
More Food Scheme has Government 
,any plan to encourape cultivntorc to 

rriprrt Same laud.
wherever nossible?

Shri Thlmmala Rao: This is the 
scheme that bein̂  ̂ pvirsued now— 
an intensive cultivation scheme,

Shri Kamath: Have Sir ary new 
stens been taken or are any new 
measures under consideration after the 
recent broadcast of the Prime Minister 
to nut the food nroblem, or the food 
crisis on a war footing?

Shri Thlmmala Rao: Yes. Sir. Fven ’ 
before the broadcast and olso after 
that, every effort is beinc made tn put 
the food problem on a war footing.

Shri Kamath: What are the steps?
Mr. Speaker: Order, order.
Shri S, N. Das: Mnv I know. Sir, 

the total area of land that win be re- 
cla^m^d this year n̂ all the States?

Shri Thinimala Rao: I want notice 
of that question.

^andlt Krishna Chandra Sharma:
What are the snecial steps that dis- 
tingiiish a problem being dealt with 
on a war footing?

The Prime Mlnfster fShri Jawmharlal 
Nehm): These words have been very 
often misquoted and mifundorstood-
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There in no question of the problem 
being put on a war footing. It is the 
question of the mentality being put on 
a war-footing.— t̂he mind approaching 
it in terms of highest priority and 
other consequences flowing from it. 
You do not declare a war, but you time 
up your mind to think in twns of a 
great emergency.

A c c o m m o d a t to n  a t  Jam m u  por A i r  
P a s s e n g e r s

*4626. Shrl Kamath: Will the Minis
ter of Oommuiilcatioiis be pleased to 
state;

(a) whether* it is a fact that the 
Indian National Airways which is op- 
f»rating the Delhi-Srinagar Service 
make no arrangements, either of ao- 
commodarfion nt Jammu or of return 
to Delhi, to pnssen^ers who may be 
stranded at Jammu owing to unfa
vourable weather conditions over 
Banihal;

(b) if so, on what grounds; and
(c) whether very recently there was 

onv denarture from the rule in the 
case of certain pa5?sengers and if so, 
the reasons therefor?

The Deouty Minister nf Commvnlca* 
tions (Shrl Ra.1 'Bahadur): (a) No,
Sir. Arrangements eyi,*;! at .Tammu for 
accommodating oassengers stranded 

there due to unfavournble weather 
conditions over Banihal pnss. Passen
ger*; may also return to Delhi if they 
so desire.

(b) Does not arise.
(c) Does not arise.
Shrl Kamath: What is the kind of 

accommodation provided to stranded 
passengers and in the case of those 
nassengers who want to return to 
Delhi, are they nrovided free return 
passage, or have they to nay for it?

®hrl Rail Bahadur; The acoommo- 
dation provider  ̂ is in the Kashmir 
State Ouest House or Dak bungalow. 
They have to nav f o r  thc r̂ stav and 
they have got to pay for their return.

P ood G raitts P r o c u r e m e n t

*4629. Shri Kshiidiram Matiatar Will 
the Minister of Food and Agriealtiire
be pleased to stater

(a) the quantities of different food 
grains orocurod in Vlifferent States 
since October, 1950 till now; and

fb) the rates at which major quan
tities were procured?

The l>epaty Minister of Food and 
AfrienHnre (Sbri Tblmniftla Rao):
(a) A statement is placed on the Table 
o f t h e  House. fSfc Appendix 
XXVlll, annaonire No. 49.]

(b) A statement showing the 
approved celling prices for procure
ment is placed on the Table of the 
House. {See Appendix XXVIII,
annexure No. .50.] The State nov% 
emments fix actual procurement prices 
in different districts from time to time 
within Ihe prescribed ceilings and 
it is not possible readilv to indicate 
the actual prices at which foodgrafns 
were procured in different districts 
from time to time.

Shrl Kshadiram Mahata: May I know 
what are the considerations which are 
taken into account in fixing the pro
curement price?

Mr. Speaker: I think it has been
answered several times—not once or 
twice, but several times.

Shrl S. N. Das: How does the pro- 
riirement made in Bihar this year 
pomnare with the procurement made 
last year?

Mr. Speaker: He means quantities 
or rates? . . .

Shri S. N. Das: Qu^t^ity.
Shrl Thintmala R$o: From 1st

October, 1950 to the flrst week of May. 
19.S! the quantity of grain procured 
in BiV̂ ar was 27,,538 tons while the 
quantity nrocured last year was as 
much as 40.000 tons.

Shrl Kesava Rao: May I know whe
ther it is a fact that there is a general 
fall in the procurement of foodgralns 
in the current year?

Shrl Thimmala Rao; There is a fall 
on account of seasonal conditions In 
several States.

Kaka Bfragwant Roy: May I know.
Sir. whether the movement of food- 
grains from villages to markets In
P.E.P.S U, and Ptmiab has gone down
by 50 per cent, due to low procurement 
prices this year?

Shrl Thinsmala Raor No. Sir.
Becau.se Punjab and P.E.P.S.U. have
more than one foodgrain to rely 
uoon the producers have got greater 
holding capacity not to bring their 
foodgrains to the market.

L e w  S y s t e m  o n  F ood GRAtits

Shrl Kahudlram Mahata: Will 
the M lni.ster o f  Food and Agrleiiltiire
be pleased to state:

(a) the names of States where levy 
svstem on food grains is in operation 
this year;

(b> the quantities of food grains 
collected by such States under levy 
system; and *
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(c) the rates of prices actually paid 
to producers as levy prices?

The Deputy Minister of Food aad 
Affricutture (Shri Thiriimala Rao):
(a) Procoirement by means of levy 
either on the cultivators or on traders 
Is in force in Bihar, Bombay, Madras. 
Madhya Pradesh, Hyderabad, Kashmir. 
Madhya Bharat Mysore, Rajasthan. 
Sauras'itra, Travancore-Cochln. Bhopal, 
and Vlndhya Pradesh. In Assam 
levy is imposed in the thanns border
ing Pakistan.

(b) A statement showing the quan
tities of foodgrains procured by each 
Slate from 1st January, 1951 is placed 
on the Table of the House. fSce 
Appendix XXVIII, annexure No. 51.1 
Separate fljfures for procurement by 
levy are not available.

(c) A statement showing procure
ment prices fixed in the States referred 
to in part (a) of the question is laid 
on the Table of the House. fSec 
Appendix XXVIII, annexure No. 52.]

Shri Kshudiram Mahata; May I
know whether there is any difference 
between the levy price and the mono
poly procurement price?

Shri Thimmala Rao: A study of 
the statement will make these points 
clear. There will be slight variation 
because the country is so vast and 
conditions vary from State to State. 
Therefore, a uniform answer cannot 
be given to that question.

Shri Kshudiram Mahata: May I know 
whether it is a fejct that in Bihar the 
levy price is Rs. 8 per maund of paddy 
which is equivalent to Rs. 12 per 
maund of rice and the procurement 
price is Rs. 17 and 18 per maund of 
rice?

Shri Thimmala Bao: I want notice 
of that question.

Shri T. N. Singh: The hon. Minister 
has stated that levy is made both 
from traders as well as producers. In 
flxlng the pricc for t'le traders what 
margin is allowed towards handling 
charges? What extra handling 
charges have to be incurred before 
the grain reaches the actual consumer?

Shri Thimmala Rao: Generally the 
levy from traders Js in vogue in 
Madhya Pradesh to a large extent, and 
the margin allowed for transit and 
other incidental cVinrges varies from . 
place to place slightly. I have not got the 
exact figures for which I want notice.

Sardar Sochet Singh: What is the 
Minimum price and maximum price 
under the levy system for wheat and 
rice In the cbuntirT

Shri Thlramftls lUo: I want notice
for that question.

Saikh Mohiuddin: May I know whe
ther the difference between the levy 
price and the procurement price has 
mdirectly affected the Grow More 
Food campaign?

Shri Thimmala Rao: Sir. it is again
asking, in another form, for an 
opinion whether the procurement price 
is not hampering the Grow More 
Food campaign.

I^ m ) TTNDER C u l t iv a t io n

*4631. Shri Kshudiram Maliata: Will 
the Minister o f  Food and Agriculture
be pleasod to state:

(a )  the  area  o f  lan d  u n d e r  c u lt i
v a tion  p er  lOOn p oD u la tion  in d iffe r -

• ent States of the Union: and
(b) the area of cultivable wastes 

l̂ and per 1000 population in different 
States?

Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) A statement giving the required 
information in respect of 1948-49, the 
late.st year for which figures are avail
able, h placed on the Table of the 
House.

(b) State-wise information is not 
available as to how much of the land 
Included in agricultural statistics under 
the heading ‘‘Other uncultivated land 
excluding current fallows’* is actually 
caoable of being brought under culti
vation. The required information 
cannot therefore be furnished.

STATEMENT
State Net Area under culti

vation per 1000 popu- 
 ̂ lation, 194M9 (Acres)

(1) Assam 609
(2) Bihar 447
(3) Bombay 976
(4) Madhya Pradesh 1.363
(5) Madras 557
(6) Orissa 450
(7) Pimjab 953
(8) Uttar Pradesh 630
(9) West Bengal 481
(10) Hyderabad 1.236
(11) Jammu and Kashmir 525
(12) Madhya Bharat 1,151
(13) Mysore 736
(14) P.EP.S.U. 1,258
(15) Rajasthan 1.080
(16) Saurashtra i.oeo
(17) Travancore-Cochin S16
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(18) Ajmer 505
(19) Bhopal 1.878
(20) Bilaspur 631
(21) Coorg 762
(22) Delhi 142
(23) Himachal Pradesh 598
(24) Ktitch 401
(25) Manipur 336
(26) Tripura 514
(27) Vindhya Pradesh 1.1B2
(28) Andaman

Islands
and Nicobar

220

All-India Average 718

Shri T. N. Sin^h: May I know whe
ther as a result of the increase in the 
area of cultivation the pressure on 
laud has decreased appre<?iably, say in 
the States of Uttar Pradesh and West 
Bengal?

Shri Thlrumala Rao: Sir, I have not
been able to follow tlie question.

Mr. Speaker: I have not been able 
to see the relation of this question to 
the question asking for information.
I can understand that it has some
relation very distantly. The ques
tion is whether the pressure on land 
has been reduced to some extent in 
U.P. as a result of t’ne increase in 
the area of cultivation.

Shri Thirumala Rao: This has to 
be considered in view of the growth 
in the population also. If acreage is 
increasing the population also is 
increasing.

HfiUCOPTGRS

 ̂ M6.12. Shri Amolakh Chand: (a)
Will the Minister of Cominiuiicatioiis
be pleased to state the number of 
Helicopters and the number of Helid- 
romes in India?

(b) Do Government intend to 
manufacture Helicopters in the Hin
dustan Air Craft Factory in the near 
future?

The Deputy Mlnisttt' of OammimJU 
cations (Shri Raj Bahadar): (a) None.

* (b) No.
Shri Ajnol«kb Ohaad: May I know

ivhat is the cost of a Helicopter?
Shri Raj Bahadur: The one that we

have recently ordered for from Messrs. 
Cambatta Industries of Bombay is 
estimated at Rs. 1.59,543.

Shri Amolakh Ghaad: May I know 
whether the Helicopter is the cheepeit

mode of transport by air for ] 
and goods?

Shri Raj Bahadar: That seems only 
apparently to be so.

B u il d in g  fo r  P o s t  OrricK and R a il w a y  
M a il  S e r v ic e  at  H o w r a h

*4633. Dr. M. M. Das; WUl the
Minister of Commiiiilcatloiifl be pleas*
ed to state:

(a) how far the scheme of cons
truction of a combined building for 
Post Oltice and Railway Mail Service 
at Howrah in West Bengal has been 
materialised;

(b) the estimated expenditure and 
time for carr3ring out the construction; 
and

(c) whether any residential accom> 
modation is available at Howrah for 
Post and Telegraph employees?

The Deputy Minister of Commnni- 
cations (Shri Raj Bahadur): (a) Plans
and estimates of the project are under 
preparation.

(b) Rs. 9 lakhs approximately. The 
building will be constructed in about
2 years.

(c) Except for the Postmaster,
Howrah who resides in part of the
Howrah Post Office building and for 
the Superintendent R.M.S., who lives 
in a building leased for his office and 
residence no P. and T. employees are 
provided with residential accom
modation.

Dr. M. M. Das: When the proposed
building is completed may I know 
what Government contemplates to do 
with the old building? Will it be
demolished or used for some other
purpose?

Shri Raj Bahadur: When the new
building is completed the old building 
will be disposed of as profitably for 
the Department as possible.

Dr. M. M. Das: Is it the policy of 
the Government to provide residential 
accommodation to all the Posts and 
Telegraphs employees in Howrah?

Shri Raj Bahadur: Government
would very much like to do it  But 
for residential accommodation i  
congested area is unsuitable.

Dr. M. M. Das: May I know whether 
» there exists any residential acconuno- 
dation for the P and T employees in 
Calcutta and Howrah?

replied to that so far as this quesikioci 
is concerned.
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R ice  Im p o r t  b y  I n d ian  P ia n t f b s  
A s so c ia t io n

M634. Dr. M. M. Das: Will the
Minister of Food and Aericulture be
pleased to state:

(a) whether it Is a fact that the 
Indian Tea Planters Association has 
made a special arrangement with the 
Government of Eastern Pakistan for 
import of 40,000 tons of rice and 
wheat from that country for distri
bution among tea garden labourers 
ol West Bengal and Assam;

(b) if so, whether negotiations for 
this contract were conducted through 
the Government of India or approval 
of Government of India was sought 
after completion of the negotiations;

(c) whether the said quantity ol 
food grains will be supplied by Eas
tern Pakistan in addition to the quan
tity to be supplied by Pakistan accord* 
ing to the trade pact; and

(d) the annual consumption of food 
grains in the tea gardens of Assam 
and West Bengal?

The Deputy Minister of Food and 
Agriculture (Shri Ttiirumala Rao):
(a) to (c). Under the Indo-Pakistan 
Trade Agreement dated 26th February, 
1951, Pakistan Governmeixt agreed to 
supply to the Government of India
40,000 tons of rice and wheat from 
East Pakistan. This quantity was 
allocated by the Government of India 
to the Tea Estates in Assam and 
West Bengal and it was arranged that 
they take delivery of the grain direct 
from East Bengal Government. The 
Indian Tea Planters Association is one 
of the Tea Associations who are 
arranging to receive the grain for the 
Tea, Estates.

(d) About 186,000 tons per year.

Dr. M. M. Das: May I know whether 
it is a fact that the normal channel 
of supply of foodgrains to these tea 
gardens have broken down?

Shri Thirumala Rao: 1 do not under
stand what the hon. JJember means 
by ‘normal channel of supply . This 
is the agreement and they have agre^ 
to lift tiie required quantity of food
grains from Pakistan.

Dr. M. M. Das; May I k n o w  whether 
it is a fact that large 
t«a garden labour are 
these gardens due to wont ol food?

Shri Thlmmala K»®: I am not aware.
I want notice.  ̂ ^

fw M M Das: May I know wnet^r

ported from Pakistan will be the 
same as in other parts of the country?

Shri Tliimmala Rao: All those de
tails I have not got. If he puts down 
a separate question I will get the 
information.

Shri Chalilia: May I know whether 
there is any ban on private parties to 
enter into negotiation for the supply 
of grains from Eastern Pakistan and 
whether it is the intention of Govern
ment to allow the normal flow of food 
from Eastern Pakistan to Assam as it 
used to be before partition?

Shri Thirumala Rao: The normal 
flow of food is now regulated between 
the two Governments. At present 
they do. not want to alter the arrange
ments.

T a r g e t  p o r  J u te  and C otto n  
P ro d u ctio n

4̂635. Dr. Ram Subhag Singh:
Will the Minister of Food and Agricul
ture be pleased to refer to the ans
wer given to a supplementary question 
on Starred Question No. 3938 on the 
8th May, 1951 regarding target lor 
jute ana cotton production and state:

(a) whetlier there has been any 
increaho in the target figure fixed for 
jute production for the period 1950-61 
over the target figure oi 1949-50;

(b) whether Government have 
granted some money for increasing 
jute orouuction in the year 1950-51 
and if so, how much; and

(c) what amount of money Govern
ment propose to spend this year on 
increasing jute production?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) Yes; as against a target of 30 lakh 
bales for 1949-50 an increased target 
of 41-79 lakh bales was flxed for 
1950-51.

(b) Grants and loans amounting to 
Rs. 9,50,514/12 were sanctioned to the 
various State Governments during
1050-51 for increasing jute production.

(c) A sum of Rs. 19,89,000 has been 
provided In the budget for 1951-52 for 
giving financial assistance to the 
various States for Increasing jute 
production.

Dr. Ram Subhag Singh: May I know 
what proportion of our total require
ments of jute and cotton is produced 
in India, and what steps do Govern
ment propose to take to be sell-sufn- 
cient in them in view of the fact that 
the Import prices of those goods are 
very high?

Shri Thlmmala Rao: 1 have given 
the information to the House more
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than once recently. Our require
ments are about 60 to 70 lakhs ol 
bales, but I have not got all those 
figures with me now.

Dr. Deahnmkh: Is it a fad  that 
Madhya Pradesh is the biggest pro
ducer of cotton and, if so, what share 
of the quantity allocated has been 
given to Madhya Pradesh?

Shrl Thirumala Bao: Sir, the ques
tion relates to jute, not cotton.

Kaka Bhagwant Eoy: May I know 
what steps Government has taken to 
replace short staple cotton, which Is 
not consumed in India, by long staple 
cotton? , •

Shrl Thlminala Rao: Sir, 1 could 
not hear the question.

Mr. Speaker: He may request his 
neighbours not to carry on loud con
versation which might leave room for 
him to hear the question.

The Minister of Commerce and 
iBdustry (Shri Mahtab): 1 am sorry, 
Sir,

Kaka Bhagwani Roy: 1 want to know 
what steps Government has taken 
to replace the short staple cotton, the 
bulk o{ which is not used in India, 
by long staple cotton which is urgently 
required by the country’s mills.

Shri Thimmala Bao: Our various 
Institutes are evolving the t : ^  of 
cotton that may be produced in our 
country suitable to our requirements. 
And we are making large grants to 
the State Governments in this behalf.

Mr. Speaker: I think the hon. Minis
ter might answer Dr. Deshmukh’s 
question, if he is in a position to.

Shri Thirumala Bao; 1 have not got 
the information. From memory I 
cannot say.

Salkh Mohluddin: May I know what 
are the different methods of giving 
assistance to the jute growers?

Shri Thirumala Bao: We are supply
ing good seed to these people, and 
by the diversion of paddy growing 
areas to jute cultivation the jute 
grower is really benefiting much more 
than to require any other help.

S u r v e y  o r  G round  W ate r  R eso u r c e s

*4637. Shri Krishaaaaad Bai: Will 
the Minister of Food and Aivicnliuro
b e  p lea sed  to  state : •

(a )  w h eth er  an y  agreem en t h a i 
been  re ce n tly  fin a lised  w ith  a n y  
fo re ig n  firm  f o r  a su rv e y  in  v a r io u s  
States o f  g rou n d  water rewmmei;
138 PSD

(b) if- so, tliu name of this firm and 
the cost that Government will have 
Lo hear on this survey; and

(c) whether the agreement envis
ages any contract for the method of 
utilisation of the ground water res01]^
res also and if so. in what way?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Bao)t
(a) Yes.

(b) The name of the firm is Messrs. 
Persons-J ohnston-Brush Intemational. 
Los Angles, U.S.A. The estimate of 
total cost is about Rs. 2 lakhs which 
the participating States had agreed 
to bear.

(c) No.

Shri Krlshnanand Rai: May 1 know
whether Government has formulated 
any full-fledged scheme for the survey 
and utilization of ground water re
sources, and if so by what time this 
scheme is going to be implemented?

Shrl Thirumala Rao: We have
entered into an agreement with this 
firm to give us a report after visiting 
the States of Madras. Orissa, Sau- 
rashtra, Kutch, Bhopal, Delhi and 
Ajmer and when their report is sub
mitted, we will be in a position to plan 
further about this matter.

Shrl Krlshnanand Rai: May 1 know 
whether the preliminary work has been 
started yet or not? .

Shrl ThlrumaU Rao: Three of *thelr 
experts are already in India. That Is 
the only information I can give the 
hon Mpmb#»r

Seth Govind Das: May I know the 
reason why the work of this survey 
has been given to a foreign concern? 
Was no such concern available in 
India?

Shri Thirumala Rao: Their ex
perience and their standing entitle, 
them to get this work.

Seth Govind Das: Was no such firm 
available In India?

Mr. Speaker: It follows from that.
Shri S. N. Das: May I know the 

period for which the contract haf 
been made? ‘

Shri Thimmala Rao: The report is
expected very soon, within a month. 
They have almost completed the work..4'

Dr. DMlOBiikli; May I know wtwtlur 
this contract goe$ anywhere bcy<hul 
mere turveyT Are we coamlttod ty 
■nr further itmvT
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Shri Thlrumala Rao: For the present
wc have not got any further payment 
except to pay their fees and their 
travelling allowances.

S 0l T. t .  Krî hnamacharl: May 1
kndw if it is a fact that a Central 
Ground Water Organization was in
existence till two years back and that 
it was wound up?

Shri thirumala Rao: I have not got 
any information on the point just now.
I want notice*

Shri KrishnaAand Rai: May 1 know 
whether any payments have been 
already made, and if so, what amount?

Shri Thlrumala Rao: Payments must 
have been made in fulfilment of the 
contract. The report is expected very 
ioon. They have almost completed 
their work.

FoREtGN E x p e r t s  under  M in is t r y  o r  
F ood and A g r ic u l t u r e

*4(i38. Shri Krishnanand Rai: (a)
Will the Minister of Food and Agricul> 
ture be pleased to state how many 
foreign experts are working at pre
sent in India under the Ministry of 
Food and Agriculture?

(b) What is annual expenditure on 
them?

(c) What is the allocation of their 
work?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) Ten.

(b) and (c). A statement giving 
the required information is laid on the 
Table of the House. [See Appendix 
XXVIIL annexure No. 53.1

Shri Krishnanand Rai: May I know 
whether Government intends to import 
any more foreign experts in this Minis
try to implement its programmes?

jShri Thirumala Rao: Under the
Colombo Plan and the Point Four 
Plan some of the experts are offered to 
us and for the present, we are getting 
only those experts.

Shri Krishnanand Rai: May I know 
whether sufficient number of experts 
had been called to work the Grow More 
Food and Grow More Trees schemes?

Shri Thirumala Rao: No, Sir. It 
may be thart a botanist may advise us 
^ith regard to the tree business. 
Nothing more than that.

Pandit .Munishwar Datt Upadhyay:
May t  kA<m' :tpr what period these experts have b ^n  engaged here?

Shri Thirumala Rao: I want notice 
of this question.

Shri S. N. Das: May I know out of 
these ten experts how many are experts 
on food and how many are experts 
in agriculture?

Shri Thirumala Rao: The statement 
gives all the details. I would invite 
the attention of hon. Members to this 
statement.

Pandit Munishwar Datt Upadhyay:
May I know to what countries these 
experts belong?

Shri Thirumala Rao: Some from the 
U.K. and some from America.

Mr. Speaker: Next question.

I r r ig a t io n  W o r k s  in  W e st  B en g al

*4639. Shri S. C. Samanta: Will the 
Minister of Food and Agriculture be
pleased to refer to the answer given 
to my Starred Question No. 2940 ask
ed on the 9th April, 1951 regarding 
irrigation works in West Bengal and 
place on the Table of the House the 
detailed information regarding irriga
tion works both major and minor in the 
State of West Bengal up to date?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
A statement giving the information on 
minor irrigation works in West Bengal 
is placed on the Table of the House. 
ISee Appendix XXVIIl, annexure No. 
54.1 The question No. 2940 did not 
ask for information regarding major 
irrigation works. If this is now 
desired, it will be obtained and laid 
on the Table of the House.

Shri S. C. Samanta: Which of the 
minor irrigation works done by the 
V^st Bengal Government were 
financed by the Central Government 
and which from the State Government?

Shri Thirumala Rao: The number 
of works completed is 588. With 
regard to tanks excavation the subsidy 
given by the Central Government was 
Rs. 6.25,000 and the number of works 
—small irrigation schemes (costing 
Rs. 10,000 or less per scheme) is 224 
and the subsidy given was Rs. 16,5(),000. 
The number of minor irrigation works 
completed is 26 and the subsidy given 
was Rs. 6,98,500.

Shri S. C. Samanta: May I know 
whether the projects mentioned by 
the hon. Minister include those which 
were voluntarily done by the villagers?"

Shri Thirumala Rao: I have not got 
that information in detail.
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Shri 8. C. SamaaU: May I know how 

much acreage of cultivable lands have 
been benefited by the completion of 
these projects?

Shri Thlrumala iUo: The total 
acreage benefited Is 15,20.111 acres.

Dr. M. M. Das: May I know whether 
the subsidy given by the Centre to the 
West Bengal Government was in the 
form of a grant or loan?

Shri Thlrumala lUo: Subsidy is not 
generally a loan but it is a grant.

Dr. M. M. Das: May I knoW whether 
any amount was given as loans to 
the West Bengal Grovernment for these 
minor irrigation schemes?

Shri Thimmala Rao: I want notice 
for that question.

F o r e st  I n st it u t e , D ehra  D un %
*4640. ShH Jnani Ram: Will the 

Minister of Food and Agriculture be
pleased to .state:

(a) the number of Rangers and 
D.F.O’s trained in Forest Institute 
Dehra Dun from different States: and

(b) the contribution. If any. paid 
bv the States?

The Deputy Minister of Food and 
Airriculture (Shri Thimmala Rao):
(a) The number of Officers and 
Ranr?ers trained at the Forest Re
search Institute. Dehra Dun since

is as \nrler:

lft47-4fl. Traininj? ConrHe /  OflBoer" 61 
\ RanRerA 72

1948 50. r Officer" 37
\ Ran«er» 63

1940 r>l. D .  r 30
\ Rnngerw 57

(b) No contribution is paid by the 
States sending up Officers and Rangers 
for training at Dehra Dun. The 
States, however, bear the actual cost 
of training of their nominees which is
MS holoW !

Officers—Rs. 12,900 per officer for 
the entire course. *

Rangers—Rs. 6.500 per Ranger for 
the entire course.

Shri Jnani Ram: May I know the 
number of officers trained by the Cen- 
itTji Government?

Shri ThirumaU Rao: If the officers 
are all added up, you will get the 
answer, i.e., 61 plus 37 plus 30.

Shri Inaai Bam: May I know if 
the $eat̂  for the trainees have been

extended during recent years and If 
so. what are they?

Shri Thimmala Rao: No, Sir.
Shri Dwivedi: May 1 know if the 

research made and experience gained 
is of any advantage to an> other State 
other than U.P.? If so. in what States 
improvements on the model of the 
activities of the Institute at Dehra Dun 
have been carried out?

Shri Thimmala Rao: This relates to 
the question of training officers in the 
Forest Institute.

Shri Dwivedi: T want to know whe
ther the experience gained at the
Institute is made available to other
States.

6hri Thimmala Rao: That is a Cen
tral Institute for the whole of India
and every State is sending its problems 
to the Institute and each State is 
taking advantage of the Inirtitute.

T fxeph onic  C on ne ctio n s

*4641. Shri Jnani Ram: Will the 
Minister of Communications be pleas
ed to state:

(a) the names of places where Tele- 
ohonic coiir̂ ‘motions have been install 
ed in the year 1950-51 for the first 
time; and

(b) the cost of the instillations?
The Denuty Minister of Communi

cations (Shri Raj Bahadur): (a) A list
is plaiod on the Table of the House.

Appendix XXVIII. annexure No. 
55.] '

(h) Information is being collected 
and will be placed on the Table of the 
House when received.

Shri Jnani Ram: May I know the 
number of exchange offices and public 
call offices opened during this year?

Shri Raj Bahadur: A complete list 
has been placed on the Table.

Mr. Speaker: He may refer to the list.
Shri Jnani Ram: May I know if 

applications from Daltonganj. Kodarma 
and Topchanchi in Chota Nagpur are 
pending?

Shri Raj Bahadur: I .should like to 
have notice.

Kaka Bhagwant Boy: What is tha
number of Telephone Exchanges 
opened in Part B States and at what 
cost?

Mr. Speaker: Is it not in the state
ment?

Shri Raj Bahadur: The entii». in
formation is contained in theateiMent.

Mr. SiN^er; TTie m v
refer to the statr*-'"^
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D a m ag e  caused  to  T is t a  B rid g e

•4642. Shri A. C. Guha: Will the 
Minister of Railways bie pleased to 
itate:

(a) whether there was some 
damapfe rau3ed to the Tista Bridge 
(Assam Railway) during the last 
rainy season;

(b) It so. whether it was due to 
■ome defect in the construction of 
the Bridge: and

(c) the total cost of repairs?

The Minister of State for Transport 
and Railways (Shri Santhanam):
(a> The bridge structure did not 
suffer any damage but the approach
banks and the guide bunds were
breached.

(b) The reply is in the negative. *
(c) As, 20.5 lakhs anproximately.

including extension of bridise by 3 ^
spans.

Shri A. C. Goha: What was the
reason for this damage?

Shri Santhanam; The normal flood 
is of the order of 175,000 cusecs. The 
lORO June flood w h s  of the order of
650,000 cusecs. The bridge as design
ed was intended to carry only a dis
charge of 425.000 cusers which is 
nearly 21 times the normal. But» the 
floods in 1050 were so abnormal that 
the approach bunds were damanrei.

Shri A. C. Guha: May I know, if 
in case there is any flood in the 
future, the bridge is also liable to be 
damaged?

Shri Santhanam: We are expanding 
the bridge to cope with floods of a 
little higher order than what hap
pened in 1950, If that too is exceed
ed, we cannot say what will happen.

Shri A. C. Guha: What was the 
original cost of constructing the 
bridge?

Shri Santhanam: It was a part of 
the Assam Railway link. I cannot 
give the cost of the bridge separately.

L iv e st o c k  C en su s

♦4644. Dr. Ram Subhav Singh: Will 
Minister of Food and Airricultnre
pleased to state:

(a) when the livestock census was 
taken last;

(b) what was the total number pf 
Mve.«?tocks in this country according 
to that census; and

(ĉ  whether Govern men t propose 
to take any livestock census in the 
near future?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Bao):
(a) The last livestock census was 
taken in 1945.

(b) According to the 1945 livestock 
census, the'total number of livestock 
of various categories in India was as

illoWR-
(MilUons)

Cattle ' 136.74
Buffaloes 40.73
Sheep 37.73
Goats 46.30
Horses and ponies 1.40
Mules 0.05
Donkeys 1.13
Camels 0.66
Pigs 3.71

Total 268.45

(c) Yes. A circular has been issued 
to the States in April, 1950 asking 
them to conduct the usual quin- 
auennial livestock census in May, 1951. 
The census is already in progress in 
many of the States and is likely to be 
completed by 31st May. 1951. It 
must have been completed by now.

Dr. Ram Subhag Singh: May I k n o w  
w h eth er  the Q uality o f  o u r  p resen t
livestock nonulation is deteriorating?

Shri Thirumala Rao: Compared to 
t’ne census flgiire.s of 1940, there is a 
.slight deterioration in the numbers of 
cattle, sheen, goats, horses, and 
donkeys. There is an Increase in 
pigs, camels and buffaloes.

Dr. Ram Suhhag Singh: I wanted to 
know about quality.

Mr. Speaker: I think he should better 
await the result of the census. The 
census has Just now finished.

Pandit Munishwar Datt Upadhyay:
May I know whether there Is any 
classification of useful and useless 
bovine cattle on the ba.sis of the.«?e 
figures?

Shri Thirumala Rao: In the report 
given by the Cattle Utilisation Com
mittee Jn 1947. they have arrived at 
some figures with regard to useless 
cattle.

Pandit Munishwar Datt Upadhyay:
T wanted to know the approximate 
figures. '

Shri Thirumala Rao; About 28 lakhs 
are stated to be useless cattle, and 
another 1^3,000 9s completely useless
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Shrt fiatliiiaswamsr: May I know the 
reason why monkeys have not been 
included in this classiiication?

Mr. Speaker: Order, order.
Seth Govind Dim: The hon. Minister 

Just now said that there is a certain 
deterioration as far as cattle is con
cerned. May I know the reasons for 
this deterioration?

The Minister of Stete for Finance 
(Shrl Tyagi): Number or health?

Mr. Speaker: Order, order.
Shri Thirumala Rao: Because the 

people who are keeping the cattle are 
not looking after them properly.

Mr. Speaker: I think we shall better 
go to the next question.

A ll o t m e n t  o r  F ood G r a in s  in  N o n 
In d u s t r ia l  A reas

*4645. Dr. Ram Snbhair Sinrh: (a)
Will the Minister of Food and Airrl- 
culture be pleased to state the quan* 
(ity of foodgrain> allotted per head 
n-r non-industrial areas of
W(sl Bengal?

('b) How does it compare with the 
allotment of foodcrttins to non-indus
trial ooonlation of . other States of this 
country?

The Deputy Minister of Food and 
AKTiculture (Shri Thirumala Rao):
(a) and (b). The classification for 
purooses of rationing is not industrial 
and non-industrial, though in deter
mining the type of rationing whether 
a particular place is industrial or not 
Is taken into account. •

Broadly Government distribution of 
foodgrains consist of (i) statutory 
rationing ŷ nd (ii) non-statutory 

« rationing. In the former a specific 
ration Is assured to the population 
concerned and no free market is allow- 

to function in the :«rea concej^ned. 
The latter takes different forms, e.g., 
.supplies through relief quota shops, 
through controlled distribution, etc. 
The main feature in this ca.se is that a 
free market is allowed to function in 
<*ertain areas, the aim of Government 
being only to suonly the minimum 
rmanlitv required depending upon 
availabilities for low income groups, 
vulnerable section of population at 
r'ontrol prices. In all statutory ration
ed areas, at present the size of the 
ration is 9 ounces per adult oer day. 
Under other forms of rationing, the 
nuantum ner adult per day varies, for 
instance, in West Bengal 6 ounces: in 
Madras 6 to 8 ounces: In Saurashtra 
7 4 ounces.

Dr. Ram Subhar Singb: May I know 
what proportion of West Bengal popu
lation is supplied foodgrains at con
trolled prices?

Shrl TMrumala Rao: I have more 
than once laid a statement on the 
Table of the House giving State-wise
Miimbf r of statutory-rationed oeoole 
and the number Informally rationed. I 
have not got the figures just now.

A ll o cation  of  Im p o r t e d  F ood G r a in s

•4<?4« ShH Kamath: Will the Minis
ter of Food and Agriculture be plea.s 
ed to state:

<a) whether any decision has been 
ta k e n  as regards the proportion in 
which imoorted foodgrains will be 
ttllooated to the various deficit States 
in the country;

(b) if so. what that proportion is;
(c) whĴ t is the stock of food 

reserve at present; and
the fo'̂ H reserve that is nro- 

po<ed to he built un during H)fil-!S2‘*
The Deoutv Minister o f  Food and 

Afrrlcultav*e (ShH Tblriimala Rao>:
(a) and ^b). The Basic Plan for 1951 

revi«*Ari toHqte envisages a total 
distribution of :iR*4 lakh tons of 
ffrains. Out of this 3-55 lakh tons are 
exnoct'^d to become available from 
•  ̂ ’ ■'nrn1n‘'es fho

lak'-j Ions will have to be sup- 
piiVfi f rom  imports from abroad.

(r) At oresent the Centre has no 
reserve stocks except a few thousand 
tons as whatever Is r«*ceived is being 
despatched to the States.

On 12th May. 1951. the Cotal stocks 
ndth S<’«te Governments amounted to 
14.06,997 tons.

(d) It Is not possible for us now to 
nBv whether we will be able to build 
up a reserve.

Shri Kamatfir Out of the .̂ 4 «5 lakh 
tons exne/>ted to be allocated to the 
various .States, how much has already 
arrived from abroad?

Shrl Thirumala Rao: I think nearly 
14 lakh tons have already arrived.

Shri Kunath; How murh more is 
exoected?

Shri Thirumala Rao* Ahont 16 to 17 
la k h  tons are exoected tvlthin a month

two. Poart from the purchases we 
bave made recently.

Wiri Kamath; Have Government 
received any definite communication
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from the Government of the U.S.A. as 
to whether their foodgrains of two 
million tons would be available within 
the next two or three months?

Shrl Thlrumala Rao: I am not in a
position to say anything definitely 
whether any communication has been 
received from the U.S.A.

8hri Kamath: With reference to the 
answer to Part (d) of the question, 
am I to understand that Government 
have no plan whatever to build up an 
adequate food reserve during this year?

Shrl Thlrumala Rao: It is too soon 
to inform the House with regard to the 
olans of Government. We must have 
sufficient stocks in our hands to build 
up a reserve.

Dr. Deshmukh: Is it correct to say 
that the two million tons of wheat or 
foodgrains that are likely to come 
from the U.S.A. have not been taken
into account in giving these figures?

Shrl Thlrumala Rao: No, Sir; they 
are not taken into account.

Pandit Thakur Das Bhargaya: By
the end of 1951 or beginning of 1952 
will there not be a good reserve if 
the two million tons are received from 
America?

Shrl Thlrumala Rao: In view of the 
present experience when we are des
patching the foodfijrains from the ports 
to the States, it is too early to give 
any idea of the possibility to build up 
a reserve.

Pandit Munlshwar Datt Upadhyay:
May I know what is the necessary 
quantity of reserve that Government 
consider necessary for emergency pur
poses?

Shrl Thlrumala Rao: Previously we 
were having about a million tons on 
our hands with all the States.

Shrl Kamath: How much increased 
foodgrain production does Government 
hope to achieve during this year with a 
view to building up any reserve?

Shrl Thlrumala Rao: We cannot say. 
From the Grow More Food Scheme we 
estimate 13 lakh tons.
F a c il it ie s  fo r  C o m m u n ic a t io n s  d u bin g  

E lec tio n s

*4647. Shrl Kamath: Will the Minis
ter of Commnnlcatlons be pleased to 
state:

(a) whether any decision has been 
taken on the Question of postal facili
ties and concessions to candidates 
»nd thpir authoriz<?d agents, so far as

their communications with the elec
tors are concerned during the next 
general elections; and

^b) if so, what are they?
The Deputy Minister of Commimi> 

cations (Shrl Raj Bahadur): (a) No.
Sir.

(b) Does not arise.
Shrl Kamath: Does Government pro

pose to consider the matter at the time’  ̂
the rules for election matters are 
framed by the Rule-making Authority 
under ths Act?

Shrl Raj Bahadur: The whole matter 
is already under consideration and the 
decision will be notified, as and when 
it is taken.

Shrl Kamath: Will it find a place in
the rules?

Shrl Raj Bahadur: That is too early
to say. i

Pandit Munlshwar Datt Upadhyay:
Mgiy I know whether the question of 
some concession to be given to the 
candidates is under consideration?

Shrl Raj Bahadur: The Ministry of 
Law has referred this to us. We have 
explained the difficulty. The difficulty 
is that there will be 80 million voters 
and it is expected 8 million letters will 
be sent. The cost will be four crores. 
All these matters are under considera
tion.

Shrl Kamath: What is the position in 
regard to this matter in the U.K. and 
U.S.A.? •

Shri Raj Bahadur: In U.K. the right 
of the candidate is that in Parlia
mentary elections they are entitled to 
send free of any charge—postage—to 
each elect6r one postal communication 
pertaining to elections not exceeding
2 ozs. in weight. In U.S.A. no such 
concession exists.

D em an d  fo r  W ag o n s  ♦
*4651. Shrl Klshorimohan Trlpatlil:

(a) Will the Minister of Railways be 
pleased to state whether it is a fact 
that the demand for goods carrying 
wagons has been steadily increasing 
during the years 1949, 1950 and 1951?

(b) Are the Railways able to meet 
the demand effectively?

(c) Is it a fact that wagons after 
unloading goods very often return, 
empty to their own centres of supply?

(d) Have Government received 
complaints to the effect that trade and 
industry very often unnecessarily 
detain wagons unloaded at way side 
stations and destinations?

The Minister of State for Transport 
and Railways (Shrl Sanfh|U|a|||)t
(a) Yeg,
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(b) Oil the Broad gauge generally 
the demand had been met satisfactorily 
until of late when the position became 
difficult. On the metre gauge, parti
cularly tie Northern system, the posi
tion has, however, been difficult 
throughout.

(c) Yes, in some cases. For instance, 
a large number of wagons particularly 
^pens have to be worked back empty
to c’oalflelds

(d) Despite the liability for demur
rage charges for detention of wagons 
beyond the free time allowed to con
signees for unloading the contents, 
wagons are some time detained at 
destinations on account of failure of 
the consignees to unload them promptly.

Shri Kishorimohan Tripathl: May I
^know what is the actual yearly in

crease in the demand of wagons and 
what is the supply position so far as 
Indian manufacturers are concerned?

Shri Santhanam: Tliere is no ques
tion of annual increase in the demand 
of wagons. There is a certain quota 
which has to be replaced. It is about 
one-fortieth of the entire wagou stock 
and of course we may have to increase 
it according to the needs ol traffic 
and the hon. Member, if he wants 
more particulars, should put a speci
fic question in the matter.

Kaka Bhagwant Roy:*May I know 
whether it is a fact that a large quan
tity of agricultural implements are 
lying at the port of Bombay awaiting 
loading for P.E.P.S.U. and East Punjab 
which is urgently required for the 
coming season?

Shri Saathaaam: I don*t know of 
large quantities of agricultural imple
ments lying there. I got one or two 
complaints and instructions have been 
issued to move these implements on 
a priority basis.

Shri S. N. Das: May 1 know whether 
demand for wagons for supply ol food- 
grains to North Bihar is being fully 
satisfied?

Shri Santhaaam: Yes, we are moving 
all the grain that is necessary for 
^ihar.

Ihr. Deshmnkh: Docs not increased 
demand for wagons pear any rc ution- 
Bhip to the increase in the population?

Shri Santhaaam: No. Inc.eased
population may, in certain circum
stances, result in decreased demands 
for wagons.

F o o d  G r a in s  f r o m  R ussia

*̂ 4653. Shri Rathnaswamy: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the total quantity of foodgrains 
received from Russia during the last 
three months;

(b) whether any long-standing 
agreement has been entered into or 
proposed to be entered into for the 
import of foodgrains from Russia;

(c) whether the terms of the agree
ment are on barter or cash basis;

(d) whether the shipping arrange
ments have to be made by India or 
Russia or any other countries; and

(e) whether these terms include 
shipment by India of certain essential 
strategic materials to Russia?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) to (e). As the negotiations are 
going on still with the Government 
of U.S.S.R. I take it that it is not in 
the public interest to give the inf or* 
mation at this stage.

Shri Brajetthwar Prasad; Has any
consignment of foodgrain arrived from 
Russia?

Shri Thirumala Rao: Yes, they have 
arrived.

Mr. SpeaJker: I think it has been 
dealt with.

Shri Rathnaswamy: What is the 
quantity of foodgrains for which an 
agreement has been entered into?

Shri Thirumala Rao: No agreement 
has been finalized yet.

Shri Chattopadhyay: May 1 know 
whether Russia has indicated the 
quantity of foodgrains that she will 
be able to supply?

Mr. Speaker: The whole thing is 
under negotiations.

A g r ic u l t u r a l  Im p l c m c n t s

4̂653. Saikh Mohiuddin: Will the 
Minister of Food and Agrtcnltnre be
pleased to state:

(a) whether the Government have 
up till now set up the survey committee 
for the development of agricultural 
implements and machinery as suggest
ed by Planning Commission in their 
five year plan; and

(b) whether there is any scheme to 
set up different committees tor differ
ent purposes?
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The Deputy Minister of Food and 
Am-iculture (Shri Thlrumala Bao):
(a) No.

(b) The whole matter is under con
sideration. Among the various 
proposals being considered are sug
gestions about (i) a detailed examina
tion of soil conditions, to be under
taken by a team of experts working 
in close collaboration with the culti
vators, to establish items of implements 
to be developed; (ii) a sample survey 
of implements in villages in different 
regions, to be undertaken in order to 
establish which implements are in
efficient: and (iii) setting up of 
Regional Organisations. No flnal 
Dlans have yet been made.

Seib Govind Das: May 1 know in 
how many States so far any definite 
investigation with respect to this 
question has been made and whether 

.the State Governments have been 
taken into confidence as far as this 
scheme is concerned?

Shri Thirumala Rao: The matter has 
been the subject of discussion between 
the Planning Commission and the 
Ministry of Food and Agriculture and 
the State Governments are being con
sulted in the matter.

Dr. Deslimtti(h: May I know how 
many proposals which were ripe for 
action have been held up b^ause 
there was a proposal to discuss them 
with the Planning Commission?

Shri Thlmmala Rao: I have not got 
any information on that.

Mr. Speaker: The question hour is 
over.

WRITTEN ANSWERS TO QUESTIONS 
Com m u n ist  M ovem ent in Hyderabad

M620. Shri Sidhva: (a) Will the
Minister of States be pleased to slate 
whether It Is a fact that the leader of 
the communist movement in Hydera  ̂
bad has been arrested on or about the 
24th April, 1951?

(b) Has any body else been also 
nrrested?

(c) What kind of ammunition was 
found in his possession during the 
Arrest?

(d) At what place was the arrest 
made and whether any shots were ex
changed at the time of the arrest of 
this terrorist?

The Minister of Statfi, Tkransport 
and Railways (Shri Oopalaswami):
(a) to (d). Raj Bahadur Gowd. a 
leader of the communists movement 
in Hydcrlibad, was arrwtad on tfa«

24th April, 1951 along with two others. 
One '303 rifle with 30 rounds of 
ammunition and one guider gun with 
10 rounds of ammunition were seized 
irom him. These three persons were 
arrested at Rajkonda Hills in Nalgonda 
District after an exchange of fire.

On the 7th May, 1951, Maqdoom 
Mohiuddin, another leader of the com
munists was arrested along with three 
others. They were arrested at 
Habshiguda, near the University 
Camp, Hyderabad District. There was 
no exchange of fire in this case.

Co m m u n ists  in H yderabad

ieZL Shri M. L. Gupta: (a) Will 
the Minister of States be pleased to 
refer to the answer given to my Starr
ed Question No. 3569 on the 27tb April, 
1951 regarding communists in Hydera
bad and place on the Table of the 
House an interim report containing 
the information which is readily avail
able?

fb) I.s it a fact that Rajbahadur 
Gowd, the alleged top communist leader 
of Telengana has been arrested?

(c) If so, has the arrest resulted iii 
any decrease in the violent communist 
artivities in Telengana?

(d) Huw many more violent com
munist leaders are suspected to be fti 
larRe in Telengana? ■

The Minister of States, Transport 
and Railways •(Shri GopaiHSwami):
(a) The information has since been 
placed on the Table of the House.

(b) Yes.
(c) It is too early to say Whether 

there has been any decrease in the 
violent activities of the terrorists on 
account of his arrest.

(d) It is not possible to state the 
'̂.umber ol* ether terrorist leaders at 

large.

Expenditure in K ash m ir

M622. Prof. S. L. Saksena: (a) Will 
the Minister of States be pleased to 
state the total amount of expenditure 
mcurred by the Government of India 
in Kashmir under the following heads:

Cf.) on the defence of Kashmir 
during 1950-51;

(ii) on aid to the civil adminlstra-' 
Uon during 1950-51;

(iii) on the Kashmir Department 
of the Government of India 
since 1947-48 up to date; and

(iv) on the Kashmir case in tha 
UJY.O. from its beginning?
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(b) What is the estimate of the ex- 
peoditure which will be Incurred on 
Kashmir under the above heads in the 
current year 19^«52?

The Minister of States, Transport 
and Railways (Shrl Gooalaswaml):
(a) (i) Attention is invited to the 
reply given by the hon. Minister of 
Defence to Starred Question No. 866

• on December 13, 1950.
(ii) DUrinff 1950-51 an amount of

Rs. 3.18.94.700 is estimated to have been 
incurred on aid to the State. The 
pstimated expenditure for 1951-52 is 
Rs. 63,26,000. -

(iii) There is no Kashmir Depart
ment in the Government of India. 
Work relatinif to Kashmir is handled 
in the Ministries of States and External 
Affairs, and the exoenditure incurred 
is met as oart of the expenditure on 
these Ministries.

Hv) The exoenditure on Bending 
delegations to the U.N.O. in connection 
with the Kashmir case is as follows:

»047*4« 
104840 
m P  50 
1950-5T

XII
R«. 2.7S.OOO

 ̂ (b) No estimate of the exoenditure
that might be incurred in 1951-52 is 
possible at this stage.

Land R e c la m a t io n

* m 4 . Sliri s. a  8amfuita: (a) Will 
the Minister of Food and Ar^ulture 
he Dleased to state how much land has 
'̂een reclaimed and brought under cul

tivation in the year 1950-51 (î  by the 
Oovernment of India in the Centrally 
 ̂Arjministered Areas: Hi) by the State 
Onv(»rnments: pnd (iii) by individual 
private enterprises?

(b> How much fresh land is oropos- 
#»d to he brought under cultivation in
1051-52 (Slate-wise)*’

Tlw Deputy MTfnlst«>r of Food and 
Agfftoltarc (Shri m m nala Rao):

â) A statement giving the information 
p in resoect of land reclamation carried 

out in the Centrally Administered area» 
and by State Governments is placed 
on the Table of the House. fSep 
Aopendix XXVITI. annexure No. 56.1 
Similar information with regard to 
land reclaimed by individual private 
enterprise is not available.

(b) According to present plana, the 
following areas will be reclaimed by

139 WO.

the Centrar Tractor Organisation dur
ing 1951-52:

Madhya Pradesh .. 80,000 acres
Uttar Pradesh ... 76,000
Bhopal 80,000 **
Madhya Bharat ... 80,000 „

Total 3,15,000

Similar information is not available 
with respect to the plans of State 
Governments and of private indivi
duals.

Im m o v a b l e  P r o p e r t ie s  under  
M in is t r y  or R a il w a y s

*4625. Shri Sidhra: Will the Minis
ter of Railways be pleased to state the 
total book value of all the immovable 
properties viz. buildings under the 
charge of the Ministiy in the whole 
country including Delhi?

The Minister of State for TnuMpoH 
and Railways (Shr! Santhanam):
The book value of immovable pro
perties, viz., buildings and other 
structural works, other than permanent 
way. under the charge of the Ministry 
of Railways, is Rs. 325*54 crores ex
cluding those on E. P. and Assam 
Railways. whose accounts on tha 
partition of the ex- N. W. and B. A. 
Railways have not yet been finalised.

E x p o r t  or M an goes  f r o m  R a t n a o ir i

*4627. Shrl Sonavane: WUl the
Minister of Transport be pleased to 
state:

(a) whether it is a fact that the 
motor launch owners, who used to 
carry the mangoes from Ratnagiri to 
Bombay harbour have been forbidden 
to do so by the Mercantile Marino 
Department;

(b) if so, what are the reasons for 
prohibiting the export of mangbes 
from Ratnagiri;

(c) what steps Government are 
taking to give immediate facilities to 
mango-exporters to bring mangoes to 
the Bombay market; and

(d) what amount of mangoes were 
exported from Ratnagiri last year?

The Minister of Stote for TmnapeH 
and Railways (Shri Santhanam):
(a) and (b). It is not a fact that 
the Mercantile Marine Department has 
prohibited the transport of manfoes 
from Ratnagiri to Bombay Hari>our in 
motor fishing launches. In 1050 tho 
Mercantile Mar^pc Department circular
ised all owners to arranae for thoir 
launches ic be inspected for the fssuo 
of "leadline certificates In CM  ^  
wished to carrx cargo otb«r Hhm flib;
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and they were warned that the rules 
would be more strictly enforced from 
the 1951 season. In February, 1951, 
a representation was received from the 
Fish Merchants and Launch Owners 
of Bombay asking for general exemp
tion of their motor fishing launches 
from the statutory requirements in 
respect of surveys for loadlines and 
life saving appliances while employed 
on the transport of mangoes to Bom
bay. These requirements conform to 
general International Standards of 
Safety of Life at Sea and relaxation 
therefrom can be allowed only to the 
extent considered reasonable without 
involving serious risk to the craft and 
their crew. The Government inform
ed the launch owners that they were 
unable to grant general exemption to 
motor vessels but that each case 
would be considered on merits by the 
Principal Officer, Mercantile Marine 
Department, Bombay. During 1950,
9 vessels were permitted to ply with 
mangoes as cargo and during this year 
the number permitted up to now has 
been reported to be 7.

(c) So far as Government are aware, 
mangoes are transported to Bombay 
by road, by rail, and by sea. Sea 
transport includes several home trade 
ships as well as launches permitted to 
carry cargoes which serve Hatnagiri 
and other ports. The available faci
lities have not materially changed.

(d) Government have no informa
tion.

C ontro lled  and F re e  M a r k e t  S u g a r  
PRICES

*4628. Shrl Sldhva: (a) Will the
Minister of Food and Arrieulhire be
pleased to refer to the answer given 
to my Unstarred Question No. 228 
asked on the 20th April, 1951 giving 
control prices and free market prices 
of susrar and state what is the reason 
of difference in price of nearly 90 per 
rent, between free market and con
trolled sugar?

(b) On what basis sugar for free 
market Is released?

(c) What control do Government 
have to check that sugar produced for 
free market is not accumulated by the 
industrialists for an indefinite period, 
so  as to  Ret higher prices?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao):
(a) Presumably because demand for 
sugar is more than the quantity avail
able in the free market. Lack of 
adequate transport *and tendency to 
hoard or corner stocks is also reported 
to be responsible for the stringency 
in the market,

(b) Attention of the hon. Member 
is invited to my statement placed on 
the Table of the House on 27th April. 
1951.

(c) No control was intended to be 
exercised on the distribution or price of 
sugar released for sale in the free 
market. The Industry has, however, 
been advised to release the free 
market sugar in a regulated manner 
and to open fair price retail shops 
themselves. It is understood that the 
Indian Sugar Mills Association, which 
represents all factories in India, has 
taken action in the matter.

T ele ph on es  in  B a n g alo re

M643 Shri Ethirajulu Naidu; Will 
the Minister of Communications be 
pleased to state:

(a) the number of pending appli
cations for installation of telephones 
In Bangalore City: ^

(b) the number of telephones now 
In service;

(c) the rental that was being paid 
for each telephone before the Central 
Government took over the telephone 
system; and

(d) the charges that are now being 
If'vied?

The Deouty Minister of Communi
cations (Shri Rajj Bahadur): (a) On
the 15th May 1951. .

(i) For direct connections ... 1,161.
(ii) For extensions ... 88.

(b) On the 15th May. 1951,
(i) Direct connections ... 1,636.
(ii) Extensions 288.

(c) and (d). The information has 
already been furnished in reply to 
Starred Question No. 4161 by Shri 
Rudrappa on the 15th May, 1951.

P o st  and T ele gr aph  O ffices  in  T r ib a l  
A re a s

*4648. Shrl Kannamwar: Will the 
Minister of Communications be pleased
to state:

(a) the number of Post and Tfele- 
»?raph Offices in the Tribal areas of 
Sironcha Tahsil in Madhya Pradeih: 
and

(b) the average distance at whicth 
each of these offices is situated in 
Sironcha Tahsil?

The Deontv Minister of Conunnni- 
caUons (Shri Raj Bahadur): (a) 4, of
which, 2 are combined Post and Tele
graph Offices.

(b) Distance between -Sironcha and 
Ahiri 1? 61 miles, between Sironcha an<̂
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Anklsa is 21 miles and between Ahiri 
and AaralU is 4 miles.
♦ ' 

BALHAf«SHA-BkOl’ALAPATNAM RAILWAY 
Line

*4649. Shri Kannamwar: Will the 
Minister of Railways be pleased to 
state whether a proposal Is under
ronsideration to construct a branch 
railway line from Balharsha railway 
Station to Bhopalapatnam in Madhya 
Pradesn?

The Minister of State for Transport 
and Railways (Shri Santhanam):
No proposal for the construction of a 
line between Balharsha and Bhopala
patnam is or has been under considera
tion of the Government.

Cattle Mortality

-  *4650. Shri M. Nalk: (a) Will the 
Minister of Food and Agriculture be
pleased to state whether Gk>vernment 
nave any estimate of cattle mortality 
due separately to cattle epidemics and 
old age?

(b) Is there any long term pro
gramme in hand under which the 
results of the Veterinary Research 
Institutes may easily reach the farthest 

'Interior of the land In order to bring 
under control the cattle epidemics and 
livestock diseases?
 ̂ (c) How far is India self-sufficient 

In respect of production of animal 
serums and to what extent It Is 
dependent on foreign countries In that 
respect?

The Deputy Minister of Food and 
Agriottlture (Shri Thlrumala Rao):
(a) No.

(b) Yes,
 ̂ (c) India is not only self-sufficient
> l:r respect of animal sera for prophy

lactic measures but also exports these 
products to foreign countries like 
Afghanistan, Iraq, Iran, Egypt, Ceylon, 
Hialland, Malaya, and China.

Timber from Andamans

*4654. Dr. Deshmukh: Will the
Minister of Food and Agriculture be
pleased to state: <

f(a) the number of trees that were 
felled in the Andamans in each of the 
years 1948, 1949 and 1950:

(b) the cost per cubic foot of timber 
for felling and assembling;

(c) the rate per cubic foot at which 
the same was sold;

’ (d) the period of time required to
of ue Umber from tho date of

(e) whether any quantity of thU 
limber has been brought to India for 
Crovernment use, if not, why not; and

(f) the quantity of timber required 
by Government and how and where 
from Is It obtained?

The Deputy Minister of Food and 
Agriculture (Shri Thirumaia Rao):
(a) to (f). Information required by 
the hon. Member Is being collected 
and will be laid on the Table of the 
House as soon as possible.

F ood G r a in s  allotted  to  M adras

•̂ 4655. Shri A. Joseph: Will the 
Minister of Food and Agriculture bo
pleased to state:

(a) the number of tons of foodgralns 
allotted to Madras from January, 1951 
to May, 1951; ano

(b) whether the State Government 
requested the centre to allot more food 
grains to Madras?

The Deputy Minister ol Food and 
Agriculture (Shri Thirumaia Rao)*.
(a) 1,84,300 tons.

(b) Yes. The State Government 
have represented that the celling quota 
for 1951 should be raised.

Masulipatam Haruour

4̂G56. Shri A. Joseph: Will the
Minister of Transport be pleased to 
state whether there Is a proposal to 
develop the harbour at Masullpatam?

The Minister of State for Transport 
and Railways (Shri Santhanam):
The port of Masullpatam, being a 
minor port, is uuder the control of the 
Government of Madras. The Govern
ment of India have, therefore, no 
information In the matter.

LiGHT-HOUSE AT M a SULIPATAM

'̂ 4657. Shri A. Joseph: (a) Will the 
Minister of Transport be pleased to 
state whether it is a fact that the Light
house at Masullpatam Is not In good 
condition?

(b) If BO, when will the work of 
repairs be taken up?

The Minister of SUte for Transport 
and RaUways (Shri Santhanam):
(a) Masullpatam Lighthouse is a local 
light and is under the adminlstrativ# 
control of the Government of Madras 
who maintain it. It is understood 
that the light is In good condition and 
that Uierefore there is no proposal for 
its improvement in the near futuro.

(b) Does not arisa.
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P o r t  D e v e l o p m e n t  in  O r is s a

4̂658. Maulvi Ilaneef: Will the
Minister of Transport be pleased to 
refer to the answer given to my 
Starred Question No. 2432 asked on the 
21st March, 1»51 and state whether the 
report on the investigation about the 
possibility of port development in 
Orissa has been received by Govern
ment and if so, will it be laid on the 
Table of the House?

The Minister of State lor Transport 
and Railways (Shri Santhanam):
The report of the group of French 
Experts on the likely sites for a port 
in Orissa has not so far been received. 
It will be placed in the Library of the 
House when received.

C r o p  I n su r a n c e  S c h em e

•4659. Shri V. K. Reddy: Will the
Minister of Food and Agricalture be 
pleased to state:

(a) whether there is any proposal 
before Government to introduce crop 
insurance schemes; and

(b) what are the States in which it 
is to be introduced in the initial stage?

The Deputy Minister of Food and 
Africttlture (Shri Thinunala Rao):
(a) and (b). A research pilot scheme 
of crop insurance covering certain 
•elected crops in Bombay, Madhya 
Pradesh, Madras and Uttar Pradesh 
has been prepared and is under con
sideration of the Indian Council of 
Agricultural Research, which has con
sulted the State Governments con
cerned in the matter. The scheme 
is to be considered at the next meeting 
of the Advisory Board of the Indian 
Council of Agricultural Research.

R u bber  P la n t a tio n

4660. Shri J. N. Haiarilia: Will the 
Minister of Food and Agrienlture be 
pleased to state:

(a) the acreage of rubber plantation 
grown wild or otherwise in Assam;

(b) whether rubber has been 
extracted therefrom; and

(c) if not, why not?
The Deputy Minister of Food and 

Africolture (Shri Thimmala Rao):
(a) About 9,500 acres were estimated 
to be covered with the Ficus Elastica 
variety of rubber trees in Assam in 
1034. The acreage has been declining 
subsequently, but exact figures are not 
available.

(b) No.
(c) The Ficus Elastica variety of 

rubber trees produces rubber which contains somt rtsin and la not equal

in quality to the rubber produced from 
the more common Havea Braziliensis 
variety. In no part of the world is 
any rubber produced from Ficus 
Elastica.

P o st  O f f ic e s  in  “ M a j u l i”  in  A s s a m

*4661. Shri J. N. Hasarika: WUI the
Minister of Commnnicatlons be pleased 
to state: ^

(a) the number of Post Offices run 
departmentally, extra departmentally 
and on experimental basis in the 
Island of the Brahmaputra—called 
“Majuli” in Assam;

(b) whether more Post Offices will 
be established there on 2«000 people 
population basis;

(c) whether there are telegraphic 
and wireless communications there; ̂  
and

(d) how long it takes to carry mails 
from Jorhat to Majuli and by what 
means the mails are carried?

The Deputy Minister of Communi
cations (Shri JtaJ Bahadur): (a) (i)
Departmental Post Offices ... nil

(ii) Extra Departmental Post
Offices ... 7

(iii) Experimental Post Offices ... 2
 ̂ (b) Does not arise as there are no * 
villages with more than 2,000 popula
tion in Majuli.

(c) No.
(d) (i) 28 hours.

(ii) From Jorhat to Kokilamukh 
mails are carried by motor vehicles. 
From Kokilamukh to Kamalabari the 
mails are taken across the river by the 
ferry in charge of a runner. Beyond 
Kamalabari the mails are conveyed 
by runner to Dakhinpatsatra. Frorh 
Dakhinpatsatra to Majuli the mails 
are carried by an extra departmental 
mall carrier.

^  STfWR l̂ TT ;

(»p) fiffTT %

i t ;

^  ?WT XV\o



SU7 Written Anawets 8 JUKlC 1961 Written An$wer» 6U«

(w ) R PRPfi 
Pf*T *TT
»R ?  ; ?mT

(»r) ar*f) if\

^ ; ?wr 35T 4 
sR*f)f?r VT ?1 »rf f  ?

P o s t  O rn cK S  in  C h h o t a n a g p u r  in  
B ih a r

[* m z . Shri Oraoa: Will the Minis
ter of Comnmiiicatloiis be pleased to 
state:

(a) how many petitions were receiv
ed during the years 1949 and 1950 
from the residents of every district of 
Chhota Nagpur Division, Bihar for 
opening Post Ojflces;

(b) how many of them were 
accepted and the places where Post 
Offices have been opened; and

(c) how many of the petitions are 
still under consideration and how 
many of them were rejected?]

The Deputy Minister of Commiiiii> 
c a l ^  (Shrl Raj Bahadar): (a) 51.

(o) 10. A statement giving the 
names of places where Post Offices 
have been opened is placed on the 
Table of the House. '

(c) Under consideration ... 39.
Rejected ... 2.

STATEMENT

Post Offices opened as a result of 
the petitions—

Radhiinagar, 
dim, Maithan, TilJyadam, Saga- 

Bharkatta, Kesar-
garh, Bhuli, Gobindpur, Chakra*
dharpur Bazar and Seriadhela;
Post Offices opened without receipt 

of any petition—
Saltore, Pandoo, Jituguri, Mahal,

Angara, Balliaguri, Pilka, Lowel-
daga Bazar and Thethanagar.

•‘JiRATiA T en a n ts*' in  T r ip u r a

*4663. Shri G. S. Guha: Will the 
Minister of Stotes be pleased to refer 
to the reply to starred question 
No. 4154 asked on the 15th May, 1951 
und state:

<») what is the approxii^te niimber 
of PakiMani aubjeets whb t n  «iitltl0d

to the concession of taking away 40 
maunds of paddy per family;

(b) what is the approximate number 
of Indian citizens living in Tripura 
State who are entitled to the same 
concession in Pakistan territory;

(c) what is the total area of land 
cultivated by “Jiratia tenants*' in 
Tripura State and that cultivated by 
Indian citizens of Tripura in Pakistan;

(d) what was the amount of paddy 
that **Jiratia tenants" of Tripura State 
were allowed to take per family before 
the Partition; and

(e) whether it is a fact that the 
people of iripura are now suffering 
from insuliiciency of rice?

The MlBî t̂er of States, Tranaport 
ami JUUways (Shri Gopaiaswami):
(a) Approximately 20,000 families.

(b) Government have no informa-* 
tion.

(c) Attention of the hon. Member 
is invited 10 my reply to Starred 
Question Na. 41^ on the 15th May, 
1951. Wc have no information re
garding the total area of lands culti
vated by Indian citizens of Tripura in 
Pakistan.

(d) During the pre-war days there 
was no limit on the export of paddy 
from Tripuia. During the war days, 
this was all jwed to the extent of actual 
family requirements under a permit 
system.

(e) Some difficulty is experienced 
by the people of Tripura in this res- 
poet.

P lane  crash  at K a r u m b a k a m

Shri Rathnaswamy: WiJi the
Minister ot OoBimuiiicatloiMi be pleased 
to state:

(a) whet'.er it is a fact that a plane 
crashed at ii^urumbakam near Chingle- 
pet (Madra. ) on Saturday the r>th 
May, 1951 und if so, what are the 
causes that resulted in this crash;

(b) whether any body was killed and 
injured and if so, how many; and

(c) whether any inquiry into the 
causes of this accident has been 
ordered?

The Deputy Minister of Commui- 
catlfMS (8hii Baj Baluidiir): (a) and
(c). Yes Sir. A private Stinnan 
Sentinel aircraft crashed during 
the early hours of the morning on Uie 
6th instant near Chinglep«t The 
accident wct3 investigated. The Re
port on the investigation has Just been 
received and Is under examination*
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(b) Yes, the pilot and a passenger, 
who were the only occupants, were 
killed.

C h u r a ib a r I 'A ga r ta la  Hoad

*̂ 4665. Shri G. S. Gnha: Will the 
Minister of Transport be pleased to 
state:

(a) how many miles of the project
ed road between Churaibari (Assam) 
and Agartala has been completed;

(b) what length of the road has 
been metalled or gravelled;

(c) how. many bridges have been 
constructed out of the number pro
posed;

(d) how much money has been spent 
out of the total estimated cost; and

(e) how long it is expected to take 
to complete the road for regular motor 
traffic between Agartala and Assam?

The Minister of State for Transport 
and Railways (Shri Santhanam):
(a) The formation has been completed 
in more than half of a total lensl̂ h of 
134 miles, including 5 miles of an 
approach road from Dharamanagar.

(b) Seven miles from the Agartala 
end have been gravelled.

(c) Semi-permanent timber bridges 
have been constructed in the Teliamura 
Valley, i.e., between miles 24 and 32, 
and ARMCO culverts in several miles 
at the Churaibari end. Service 
bridges have been constructed across 
streams in other parts of the road, 
with ferries across rivers. These 
service bridges are being replaced by 
seml-permanent timber bridges or 
ARMCO culverts. If the hon. Mem
ber still ‘wishes to know the exact 
number of bridges and culverts con
structed by any particular date, I shall 
call for the information from the 
Assam Public Works Department.

(d) About Rs. 165 lakhs up to March,
1951.

(e) It is hoped that regular motor 
truffle will be able to use the road by 
the rains of 1952. It will, however, 
not be possible to complete all the 
estimated work before 1903.

R oad  C o m m u n ic a t io n s  o r  A g a r ta la

*4866. Shri G. S. Giiba: WiU the
Mhaister of Transport be pleased to 
state:

(a) whether it is proposed to connect 
the various Divisional Head-quarters 
of Tripura State with its capital 
Agartala by roads running within the 
Stata;

(b) if so, has a beginning been made; 
and

(c) how long it is expected to take 
to complete the main roads of an 
internal communication system and at 
what estimated cost?

The Minister of State for Transport 
and RaUways (Sbri Santhanam):
(a) and (b). The answer is in the 
affirmative.

(c) Subject to availability of funds, 
it is proposed to construct nine inter
nal roads estimated to cost Rs. 137 
lakhs roughly in a period of about five 
years.

F iv e - y e a r  P r o g r a m m e  of  N a tio n a l  
H ig h w a y s

M667. Shri P. Basi Reddi: Will the 
Minister of Transport be pleased to 
state:

(a) the target amount of original 
works expenditure of the flve-year pro
gramme of the National Highways;

(b) the progress of expenditure up 
to the end of the financial year 1950
51;

(c) if the progress has not been up 
to the mark, the reasons therefor;

(d) whether Government have pre
pared a fresh programme of Original 
Works (National Highways), as the 
present flve-year programme is ending 
with the current financial year; and

(e) if so, what are the details 
thereof?

The Minister of State for Transport 
and Railways (Shri Santhanam):
(a) Rs. 23*50 crores.

(b) Rs. 6‘27 crores.
(c) Mainly Jack of funds.
(d) No, Sir.
(e) Does not arise.
G ate - crash  at  B e g u m p e t  A ir p o r t

*4668. Shri P. Basi Reddi: WiU the
Minister of Communications be pleased 
to state:

(a) whether it is a fact that there 
was an accident of a Gate-crash on the 
17th May, 1951 at the Begumpet Air
port, Secundarabad resulting in certain 
casualties;

(b) if so, what is the number and the 
nature of the casualties of the accident; 
and

(c) what are the causes of the 
accident?

The Deputy filinlsler of Commimi- 
catlons (Siiri Raj Bahadur): (a). Yts.
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(b) Two killed, one seriously Injured.
(c) The collapse of the structure of 

the hangar has been reported to be due 
to a gale blowing at 73 miles per 
hour.

Co n t r ib u t io n s  fo r  Sc a r c it y  A reas  
o r  B ih a r  and M a d ras

335. Shri Kamath: Will the Minis
ter of Food and A«rrlrulture be pleased
to state:

(a) whether it is a fact that Govern
ment have suggested to State Govern
ments that they should maintain sealed 
boxes at all ration shops wherein con
tributions for the scarcity areas of 
Bihar and Madras may be collected: 
and

(b) if so. how much has thus been 
collected in each State so far?

The Deputy Minister of Food and 
Agrtculture (Sliri Thlmmala Rao):
(a) Yes. The State Governments have 
been advised to keep sealed boxes at 
all ration shops to collect contributions 
of foodgrains offered by the ration 
card holders.

(b) Reports are awaited.

R ice D eal w it h  B u r m a

336. Shri Sldhva: (a) Will the Minis
ter of Food and Agriculture be pleased
to state at what rate the Burma rice 
deal has been closed by the Minister 
who went to Burma for the purposef

(b) Before departure to Burma did 
any negotiation take place regarding 
the quantity and price of rice?

(c) What was the price quoted in 
official correspondence?

(d) Is it a fact that a private firm
Suoted lower price for Burma rice 

lan the price agreed upon on Gov
ernment to Government basis?

The Deputy Minister of Food and 
Agriculture (Shri Thlmmala Bao);
(a) It will not be in the public interest 
to disclose at this stage the rates to 
be paid for rice to Burma under the 
new contract.

(b) No, but Burma Government had 
indicated that they would supply
120,000 tons rice to India.

(c) No definite price 
by Burma Government.

(d) No.

was quoted

S h ip m e n t  op  F ood G r a in s

337. Shri Sidhva: (b) Will the Minis
ter of Food and ARTtcultnre be pleased
1o state the number of ships carrying

cereals together with names of count
ries from where-supplied and quantity 
received in Indian ports from 1st 
January, 1951 to date?

(b) What is the total value of 
grainst received during the above 
period?

(c) How was this quantity distribut
ed to States?

(d> What were the requirements of 
the States during the above period?

(e) How much quantity of food
grains moved from one State to another 
State during the above period?

(f) Is the payment for aU the food
grains received made at the port of 
shipment or after arrival in India?

(g) How much realised by sale of 
these foodgrains by State Government 
is paid to Union Government?

(h) How much payment has so far 
been made by State Governments?

The Deputy Minbter of Food and 
Agriculture (Shri llilmmala Rao):
(a) (i) 221 ships carrying 1,440 tons 
of foodgrains arrived in India during 
the period 1st January, 1951, to 20th
May, 1951. 

(ii) The break-up by supplying 
of 1,440

thousand ton.« is as follows:
Figures in thousand

' tons.
(1) U.SA. 493.5
(2) Canada 259-3
(3) Argeijtine 2353
(4) Australia 122*8
(5) Uruguay 291
(6) Burma 98*0
(7) Thailand 948
(8) Egypt 8.4
(9) China 48.0
(10) Pakistan 60.3

Total 1.440.0

(b) 57*87 crores of rupees.
(c) A statement is attached showing 

the allotments of these foodgrains to 
the different States. 15ee Appendix 
XXVIII, annexure No. 57.]

(d) A statement showing the actual 
issues of foodgrains from Government 
stocks during the period 1st January 
to 12th May. 1951, in the dlfTerent 
States Is attached. [5ec Appendix 
XXVIII. tinnexure No. 58.] It should 
however, be borne in mind that due 
to want of stocks the scale of ration 
had to be lowered on an All India 
basis since the middle of February to
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9 0Z8. per adult. But for this the 
Issues would have been corresponding
ly higher.

(e) A total of 65-694 tons of food- 
f?ralns were despatched from one State 
to another during the period 1st Janu
ary, 1951 to 15th May, 1951.

(f) The payment for the cost of 
imported foodgrains is usually made 
on the basis of quantity shlooed after 
the shipment has been effected.

(g) The cost is realised from the 
recipient States, through book adjust
ment or cash deposits as soon as the 
grain is released to them at the port.

(h) In resoect of grain supplied to 
oart States and private parties, 
from whom recovery is made in 
advance, the amount realised from 
1st January, 1951 to 24th May, 1951 
amounted to rupees 10-34 crores. In 
rnoard to D8rt A, C and D states, the 
debits are raised by the Accountant 
General, on receipt of details of sup
plies from the ports. The actual 
amount realised from 1st January, 
1951 to date Is not yet available.

G r a d e s  in  P o s t  a n d  T e le g r a p h  
S e r v ic e s

m ,  Shri Barman: Will tbo Minister 
nf CommiuiicatloM be pleased to state:

the different grades In the Post 
and Telef^raph services, stating pay for 
each grade:

fb) the number of personnel In each 
grade that existed before 1948:

(c) the number in earh grade rec
ruited since 1948; and

(d) the number of scheduled castes 
and Tribes that existed before 1948 and 
recruited since 1948?

The Deouty MinlHer of Comnmiil- 
cations (Shri Raj Bahadur): (a) to
(d). The information which has to be 
gathered from the various units all 
over India is being collected and will 
b  ̂ olaced on the Table of the House 
in due course.

Jute  B ag s

340. Shri B. K. Das: Will the Minis
ter of Oommunloations be pleased to 
state:

(a) the value of the jute bags 
ourchased for the use of the Post and 
Telegraph department during the last 
three years, separately: and

(b) the steps taken for the prolonga
tion of their lives?

The Demity Minister of Commnni- 
cations (Shri Raj Bahadar): (a)
1948-49 Rs. 12,47.325
1949-50 ... Rs. 8,16,713
1950-51 ... ... Rs. «.77»018

(b) There are strict orders that 
bags are not to be dragged on tiie floor 
of the office or on Railway platforms. 
Experiments are also being made to 
find out whether the life of the jute 
bag could be increased by having it 
treated chemically. The result of the 
experiment is not yet known.

S u g a r c a n e  C u L n v A x ioN

341. Shri 8. N. Das: (a) Will the 
Minister of Food and Agricultiire be
pleased to state the total acreage of 
land under the cultivation of sugarcane 
in Bihar State in the years 1949, 1950 
and 1951?

(b) What is the total production of 
sugarcane in those years?

(c) How much of this production 
went for sugar production and how 
much for Gur manufacture?

(d) What is the total production of 
sugar and Gur in these years?

The Deputy Minister of Food and 
Agrieullure (Shri Thirumala Rao):
(a) to (d). A statement giving the 
required information, so far as avail
able. is placed on the Table of the 
House. (See Appendix XXVXIT, 
annexure No. 59.]

L and under  C h il l ie s  C u l t iv a t io n

342. Shri S. N. Das: WiU the Minis
ter of Food and Agriculture be pleased
to state:

(a) the total acreage of land under 
the cultivation of chillies in the years
1949, 1950 and 1951;

(b) the total production during these 
years; and

(c) the total quantities exported 
from the State of Bihar?

The Deputy Mtnisier of Foed and 
Agriculture (Shri Thirumala Rao):
(a') and (b). The total acreage and 
production of chillies in India is not 
known, shice it is not one of the crops 
covered by the All India forecasts. As 
a result of a special enquiry, however, 
the production in the three important 
chilli-growing States of Madras, Bom
bay and Hyderabad during 1950 and 
1951 has been estimated as under: .

StA te

MiulraB
Bombay
>Tyd«ral>ad

1050
(t n«)

1051
(tonB)

193,730
75,000
50,008

1.13.300
75.000
50.008*

*1950 figure has been repeated.
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<c) Exports of chillies from Bihar 
are not recorded in the Rail-borne 
lYade Accounts and the information 
cannot therefore be given.

l iw f  : fiTT ^  
•H ^  ffTT P̂̂ ir % :

(f>) HTOT ^ Pl!?R
% Tmff

TTnr w f*F?T̂
b̂lW *8|VT S>T

WW jfN’TT % 9RnflT Pri^
^ VT^ fIfFYlT %

npjmr ^  trr^ ftra# f  ;

( ^ )  ‘STTT 5’̂ sit’T VTWlfirW 
WWT JTt̂ «TT ^
^ JTHPTT f ,  >n^ S’S
W  VtVTT % 8I^rf?r fŴ TT VTUT 
»T«!r jarr I ?m ‘«frrw ftRzir’ % 

?n^C¥ft!l^ % WWIT 
^  ^  arnr f<

«nr

(»t) inn »r if % Pra# tTwff 
4  m  {v\o ^  sTJPPsrr 
^  'r f  ?wr 95T 4' pnhrfirv

Tslbpronu

(343. Shxl Khapsrde: Will the Minis
ter. of Commualcatioiu bo pleased to 
state: .

(a) the total number of telephones 
in India, their number In each of the 
Part A, B and C States, the total 
number of telephones under *Own Vour 
Telephone’ Scheme and the number of 
telephones that are operating on call 
fjrstem;
, (b) the number of persons who have 
so far responded to the ‘Own Yoiir 
Telephone* Scheme and the money 
rea)i|»ed by this Department on that 
account upto March, 1951 as also the 
Income that accrued to the Oov«m-

130 PSD.

ment during 1950 from the telephones 
operated on the call system; and

(c) the number of cities of Part C 
States where telephone system was 
introduced in 1950 and how many of 
these were automatic telephones?]

The Deputy Minister of Commiml- 
cations (Shri Raj Bahadur): (a) (i) A
statement is placed on the Table of the 
House showing number of telephones 
in each of Part A. B and C States on 
20th May, 1951. [See Appendix 
XXVIII. annexure No. 60.]

(ii) Total number of telephones 
under ‘Own Your Telephone’ l^heme 
is 8.511 (on 20th May. 1951).

(iii) Number of telephones operating 
on message rate ŝystem Is 99,530 (on 
20th May. 1951).

(b) (i) Number of persons who have 
paid under *Own Your Telephone* 
Scheme up to 31st March, 1951 Is 9,734.

(ii) Amount <y>llected under ‘Own 
Your Telephone* Scheme up to 31st 
March. 1951 is Rs. 2.27,46.500.

(ill) Income that accrued to the 
Government during 1950 from tele
phones under message rate S3̂ tem is 
Rs. 2,94,99,000.

(c) (i) Number of cities of Part C 
States where telephone system was
Introduced in 1950 ........ 1 (Manipur
Road P. C. O.)

(ii) Number of automatic telephones 
in ease of the above. ... ... Nil.

H o u se s  fo r  R a il w a y  L abo u r c r s

S44. SbrI A. JoMph: (a) WUl the
Minister of Railways be pleased to 
state the number of houses under con
struction for the Railway labourers 
and those completed in the years 1949,
1950 and 1951?

(b) How many were gfvon t/> the 
labourers and on what ba.<?iii?

The Minister of State for Tnuuiport 
and Railways (Shri Santbaaam):
(a) It Is presumed that the hon. Menn- 
ber requires Information regarding 
quarters for Class IV staff. The 
figures for quarters constructed are not 
available by calendar years, but are 
availab](? for flnanria) year.
7,232 quarters for TV staff wore
constructed during 1949-50. As regards
1950-51, the * position at the end .of 
December. 1950 was that 3,273 quarters 
have been completed and 5,413 were 
under construction. ^

(b) In the matter of allotment of 
quarters, priority is given to essential 
operating stnff, ie., essentia! in the 
sense that they are liable to be called 
out for duty in cmerRenrics outside 
normal working hours or to attend
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work at inconvenient hours and, 
fore, are required to reside near the 
site of work.

Sn/'flM Y W lNDOW -DEUVEBY

^  Shrl Kamth: Will the Minister 
#f Communicatioiis be pleased to state:

(a) whether it is a fact that a 
Sunday wlndow-delivery has been 
arranged;

(b) if so. at which G.P.O.’s, between
what hours and from which date: and *

(c) whether it is general or only 
Ipr a hmjted section of the popula
tion served by each of those G.P.O.’s?

The Deputy Minister of Gommtmt- 
oattons (Shrt Raj Bahadur); (a) Yes.

P - .  O -  b e tw e e n  1-30 
P.M. a n d . 3 p .m . fr o m  13th May, 1951.

(c) The delivery Is limited to fully 
prepaid unregistered articles and is 
* . P to post box or post ba« or 
window delivery ticket holders.

T a c k u n g  o r  Food C r isis  on  W a*  
F ootihg

Minister
state^  AfricuKnre be pleased to

(a) whether any special or new 
steps hax’e been taken, or are under 
consideration, for tackline the food 
Wisis on a war footing, as adumbrat-

**.f, recent broadcast by the Prime Minister; and
(b) 1£ 80, what are they?
n e  Deputy Minlater of Food and 

A^ctihare (Shri ThlrumaU Rao>:• (a) xes.
^.) (*) A Food Committee of the 

Cabinet with the hon. Prime Minister
as Chairman has been formed. This 
Committee meets daily and reviews the 
rood position in the country.

(ii) All possible steps are bein£ 
taken to import the required quanti
ties of foodgrains from abroad. Against 
37 lakh tons intended to be purchased 
at the beginning of the year, the total 
quantity so far purchased amounts to
4 million tons. ^

(iii) Steps have also been taken to 
Import these quantities with the ut
most speed. Oovemm«nt are charter
ing as many steamers as possible with 
wUej^t saUing dates. The Govern

ment of U.S.A. have been requested 
to release vessels from their reserve 
fleet for shipment of foodgrains to 
India. As against the average import 
of about 3 lakh tons during the first 4 
months of the year, in May the ex
pectation is 4 lakh tons, in June 4*8 
lakh tons and in July 5*5 lakh tons.

(iv) Movement of Foodgrains within
the country has been given the highest 
priority next only to operational and,- 
other military movements. A plan 
has also been worked out in consulta
tion with the Ministries of Transport 
and Railways under which food snips 
will be cleared without delay as soon 
as they arrive at ports. *

(v) The machinery for storage and 
distribution of foodgrains in the affect
ed areas has been strengthened and 
expanded.

n
(vi) Wherever possible internal pro

curement has been tightened up. To 
obtain maximum results the procure
ment prices in certain States were 
raised either for short periods or for 
the whole season as requested by the 
State Governments and* in others, the 
higher prices allowed in the initial 
stage of the season, were extended.

(vii) An appeal has been made tat 
private gifts for the affected areas.

(viii) The affected areas have 
planned works for providing employ
ment and arrangements for relief to 
the destitute have been made.

R a il w a y  C h o ssin g  at S an ta  C r u z  
S ta t io n  in  B o m b a y

341. Shri Sidhva: WUl the Minister 
of Bailways be pleased to refer to 
Starred Question No. 4174 of 15th May.
1951 and state:

(a) whether the route to Santa 
Cruz International Aerodrome is tHa 
the Railway crossing at Santa Cruz
sta tion :

(b) in how many cases vehicles and 
transport of passengers bound for 
Santa Cruz aerodrome have been de
tained at this crossing during the 
year 1950: and

(c) what is the longest duration of * 
period for closing this crossing?

Tlie Mtniater of SUte for Traaiifitl 
and Railways (8hrl SitttlMnuuA)!
(a) Yes, but there are two other routes 
also. One of them is thnnigh an 
underbridgc on the B.B. and C.I. Rail
way tracks about a quarter of a mllo
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away from the Level Crossing at 
Santa Cruz and the other from the 
Bombay Agra Road via Kurla.

(b) Government are not aware ot 
any such detentions.

(c) The Level Crossing is ordinairily 
closed for 5 to 7 minutes at a time for 
the passage of trains, but in the case 
of Down Goods Trains leaving Bandra 
Marshalling Yard, it is sometimes 

•closed for 12 to 15 minutes.

S u g a r  Q uota f o r  F r u it  P r e s ir v a t io n  
In d u s t r y

348. Shri KanuUh: Will the Minis
ter of Food asd Affrleulture be pleased 
to state:

(a) whether it is a fact that though 
the work of allotment of sugar in-the 
States has been transferred to the 
State Governments, the quota for 
Fruit Preservation Industry is still 
reserved to the Centre;

(b) whether it i s  a  fact that in 
AprU. 1951 the Centre allotted only 
26 bags for the Fruit Preservation 
Industry in Madhya Pradesh;

(c) how many Fruit Preservation 
units or factories are working in 
Madhya Pradesh, and how much 
sugar was allotted to each of them in 
April, 1951; and

(d) whether it is a fact that owing 
to sugar scarcity, some of the units 
in Madhya Pradesh have closed down 
or are on the verge of ;!oing h o , i t  so, 
how many?

The Deputy MinMer of Food and 
Agrleoltare (Shri TUntmala Rao>:
(a) jBtnd (b). Consequent on the 
abolition of the post of Asstt. Fruit 
Development Adviser, as a measure 
of economy, the Government of India 
in March, 1951 ’decided that future 
allocations of sugar to individual 
licensed manufacturers of fruit pro
ducts should, with effect from the 1st 
April, 1951, be made by the State Gov- 
i^mments concerned who were given 
ad hoc quotas on the basis of allot
ments made in 1950. Accordingly a 
quota of 22*88 tons was sanctioned 
for Madhya Pradesh for distribution 
among licensed fruit preservers during 
the period April to December, 1951. 
The State Governments have a free 
hand to distribute this quota to indi
vidual manufacturers. Although it is 
not possible for the Central wvern- 
ment to increase the ad hoc quota

sanctioned for the Fruit Preaarvatioo 
Industry, the State Governments hmv% 
been informed that the Government of 
India will have no objection to the 
State Governments diverting any 
Quantity from their normal conauiap- 
lion quotas. Sugar is also now aVafi* 
able in the open market. Since it 
has now been decided that the adminis
tration of the Fruit Products Order 
should be with the Centre and not 
the States, the work of allocation of 
sugar and other controlled materials 
will be taken back from the State 
Governments from the next quarter 
beginning with July, 1951.

(c) and (d). The required informa
tion has been called for from the 
Government of Madhya Pradesh i 
will be placed on the Table of 
House when received.

R a il  W ag o n s  held u p  w  P akxstah

849. Shri Kamath: Will the Minis
ter of Railways be pleased to state:

(a) whether it is a fact that the 
Pakistan Government have held up 
in their territory several railway 
wagons and carriagej? which travelled 
to Pakistan from India since August 
15th, 1947 and even before that ^ te ;

(b) il so. how man '̂; and

(c) what .steps have so far bom 
talten bv' (Tovernment for the resto
ration of such wagons and carriages 
by Paki.stan to India?

The Mlaiater of Stale for Tramnmii 
and Railways (Shri Saethanam):
(a) A number of Indian Railway 
coaches and wagons are on Pakistan 
Railways some of them from dataa 
earlier than 15th August, 1947.

(b) A total of 169 Broad Gauge 
and Metre Gauge coaches and 169 
units of special type of goods stock.

(c) The matter is under negotiation 
with the Pakistan Government.

As regards goods stock, the Pakistan 
Railways have at present a credit 
balance of G. wagons with the 
Indian Railways in Ae general poof. 
Specific units of special t ^  of goods 
stock are being exchanged accordlol 

"»«>« b«tw»en adjoining India and Pakistan Railways
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AIRWAYS ( I ndia) D akota  C k a sii n bab
T a n g a il  (R e p o r t )

350. Shri Eamath: Will the Minis-
« ter of Conmunicatloiis be pleased to

«tate:
(a) whether it is a fact that, with

reference to the Report of the investi
gation into the Airways (India)
Dakota crash near Tangail (East
Bengal) on the 17th December, 1950.
the appendices of evidence mentionet'
In para. 4 thereof have not been In

eluded in the copy of the Repon
placed in the Library of Parliament:
and

(b) if so, the reasons therefor?

The Depaty Minister of Commimi- 
cations (Shri Raj Bahadur): (a) Yes,
Sir. .

(b) The appendices constitute the
record of the evidence in the inquiry.
They are not a part of the Repoii^
Only tiie Report is published.
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PARLIAMENT OF INDIA 
Friflall. 8th June, 1951 

The House met at Ha!f Past Eig;n 
91 the Clock. 

[lUR. SPE:1KER itt the Chair] 

'QUESTIONS AND ANSWERS 
(See Part 1) 

9-30 A.M •• 

MOTION FOR ADJOURNMENT 
ExCLUSION OF HINDI FROM THE 
' SYLLABUS 'OF I.A.S. 

Mr. Speaker: Now I shall take up the 
postponed adjournment motion regard-
mg the exclusion of Hindi from the 
syllabus of adm.inistrativ~ service 
examinations. such as I.A.S. etc. I call 
upon the hon. Home' Minister to give 
the information on the subject wLich 
he promised, after which I -..viii decide 
upon the motion. 

The MinJsterof Home A.lfatn 'CShrl 
RaJagopaJachari):· There is no Question 

'of exclusion of Hindi from the syllabus 
by any order issued recently. The 
question of including Hind! W1l9 raised 

. by the Sahltya Sammelan who desired 
it'to be made a compulsory 5l.Object in 
the Combined Competitive Examina-
'tion. The .UniOn Public Service Com-
missfon!s considered view on the 
subject was that effective measure, 
shoUld be taken for the teaching of 
Hind! ,throughout the States before in-
cluding Hindi as a subjed in the 
Competitive Examinatidns (or the,' 

;'Administrative ,and other S~rvices" 
Tbey 'were of the opinlori that· a pre-' 
mature step in' this direction would be 
looked upon ,as discriminatory by 

. candidates whose' Olother,tongue 
happened ,to be other' than mndi. 

"In the view .of the Unio .. Public 
,20QPSD ' 
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Service Commission, further. If 
Hindi be' made 'an optional sub-
ject, it would also give an undue 
advantage ,to a section ot candi-
dates who would be able to score 
heavily in that subject. If }~iru!i was 
to be introduced as an optional subj~ 
it was their opinion tbat other Indian 
]a,:~t,age.; a1;o should be included as 
ait':·L~lti\'f.'i'. r'\nart from involving a 
lar;:e measure of arrangement fo"" 
examinillJ candidates in all these 
languages it i., obv:cus that it would 
be of no great use in testing th~ 'com-
parative merits of candidates who have 
already gOllO through a good course of 
Univelsity education and whose speda! 
fitness for absorption into higher cadres 
of the public services is to ba tested in 
the Competitive Examination. The 
Commission came to the conclusion 
that considering all the circun1sta!lces 
Hindi, might be rilaqe a compulsory 
subject for, the Combined Open C~-:, 
oetitive Examination for the Indian 
Administrative 'Service and other 
Services with effect from 1953. prm .. id·, 
ed that the standard was :lot high. that 
the test was merely a qualifyiJ}g one. , 
and th~ marks obtained in that ~ub!eet 
are not added to the total fol'· rau!ciniJ 
the candidates. They desired that an 
immediate announcement to this_effect' 
may be made so that people may be-
ready by 1935. The Cabinet. after tun' 
ccnsideration. dlkided not to issue thts 
announcement at present but rather to> 
lay stress (In induding -Hindi In the-
Departmental E.'taminations wbicb 
candidates had to take after entering tie Services. The view held by the-

. overn. ment is ,that before mllting it a 
• " bjeci in the Competitive Examinatfo,. 

. ective measures should be taken to-' 
spread the study of Hindi. There are- . 
large areas where it is not the language 
spoken by the people. Nor ia it • 
understood even amon, . the edueated 
sections of tl)e people in those arees,. 
Whatever steps we may initiate, to- • 
make Hindi 'take its proper place. they,', 
should be such as not to rouse a leellna 
that undue advan~age is being fakeD::.' 
by those whose mother-toni\MI ha~ 



IShri Rajagopalachari]
to be Hindi and that the people of
.other areas are put under a dis
advantage in the matter of public
employment. We should remember
and appreciate the considerable work
that has been done in those areas with
the full support of the people in those
areas during the last_30 years for the
spread of Hindi even before it was
:maae the  ̂State language and it would • 
•fee UUVYise to create any wrong
impression that discriminatory steps
are being initiated under the new
Constitution placing the intelligentia
o f certain areas at a very great dis
advantage which m ight block for them
the avenues of public- service. In
accordance with this view the Cabinet

•decided on December 8, 1950 that pro-
■ vision for Hindi should be made in the
.Departmental Examinations which
ucstiididates have to take after entry
into service and that it might be ex
plained that a knowledge of Hindi
would be of advantage to these who
■enter the Services and enable them to
5>ass the Departmental Examinations.

J contacted the Chairman of the
'Union Public Service Commission again
on receipt o f1 the notice of this motion.
:He adheres to the view already
.expressed. .

Speaking on a personal plane, Sir,
with your permission I may say that
I took my part in the work of encourag

in g  the study of our national lingua
franca 32 years ago and have conti

nually worked for it, through an
organisation in Madras which I may
-claim truthfully and with pride has
.done more work than any other single
body in India for this cause. I intro
duced the compulsory teaching of Hindi
in the province of Madras daring the
first three years of the secondary
course- in all schools. ThiS resulted in
a mock • Satyagraha on the part of
certain well organised parties in
Madras, who made life unpleasant for
m e during the two years of my
premiership in Madras but the work
w ent on. Advice given by me may not
i>e discarded by my friends in North
India. ,

10452 Motion for Adjournment 8 JLOTE

Seth Govind Das rose—

Mr. Speaker: The question now is
■whether the adjournment motion is
tb be accepted or not. Obviously I
cannot accept the motion. 1

1951 Papers laid On the Table 10453

PAPERS LAID ON THE TABLE. .
(i) A ppr o p r ia t io n  A ccounts (C iv i l )

_ 1948-49
(ii) A ppr o p r ia t io n  A ccounts (P o sts

and T e leg raph s ) 1948-49.
The Minister o f Finance (Shri C. D.

Desiimukh): I beg to lay on the Table
a signed copy of. each of the following
documents under Article 151 of the
Constitution:

(i) Appropriation Accounts (Civil)
1948-49 and the Audit- R eport'1950.
fPlaced in Library. See No. IV .O .l(l)].

(ii) Appropriation • Accounts- (Posts
and Telegraphs) 1948-49 and the Audit
Report 1950. [Placed in Library. See
No. IV. N .O .(6)].

S tatem en t  s h o w in g  pr o g r e ss  m ade  re
reco m m en d atio n s  of E stim a t e s  C o m 

m it t e e ,

*The Minister o f State for Finance
[See Appendix X X X I] I regret that

Parliament on 30th May 1951 to
Question .No. 4688 put by my hon.
friend Shri Sidhva. I had stated that
we would lay on the Table of the
House, before the conclusion' of the
present session, a statement showing
the progress made in regard to the re
commendations of the Estimates Com
mittee. -

I have much pleasure now in laying
the promised statement on the Table.
[See Appendix X X X I] I regret that
owing to other pre-occupations, we
have not yet been able to finalise the
statement in regard to the recommenda
tions contained in the Third Report
relating to the Ministry of Commerce
as well as certain recommendations
included in the Fourth Report. The
matter, however, is under active
la m in a tion  and at the earliest
opportunity. I hope to submit a
further statement to Parliament. I may
also-mention that these Reports contain
certain recommendations of a general
nature which also find place in other

-Reports. The progress made in regard
to such recommendations has been in
dicated in the statement pertaining to
the latter Reports. *

In regard to the statement placed
below, I would also like to emphasise,
that all the points dealt with therein,
will remain under constant review
until final decisions are taken in .respect
of all items. „

Finally, I should like again to thank
the members of the Estimates Com
mittee for the valuable suggestions
contained in most o f their recommenda-"1 
tions, which have received and are
further receiving the most serious con*
sideration of Government. .
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]tLECT~ON TO COMMI1'TEES 
COMMITTEE ON ESTIMATES 

The MInister of state for ParUa. 
mentary Affairs (Shrl Satyanarayan 
.Sinha): 1 beg to move: 

"That the Members of this House 
do proceed to ~lect in the milnn~r 
required by sub-rule (4) of. rule 145 
of the Rules of Procedufe and 
Conduct of Business in Parliament, 
one Member from amongst their 
number to serve on the Committee 
on Estimates for the unexpired 
portion of the financial ye3r l!151-
52 vice Shri Raj Bahadur, resign· 
ed.". 
Mr. Speak~r: The question b: 

"That the Members of this House 
do proceed to elect in the manner 
required by sub-rule (4) of rule 145 
of the Rules of Procedure and 
Concluct of Business in Parliament, 
one Member from among.>t their 
number to serve on the Committee 

I on Estimates for the unexpirect 
portion of the financial year HI5!· 
52 vice Sh:i Raj Bahadur resign-
ed." • 

The motion was adopted. 
STANDING COMMITTEE FOR THE MINISTRY 

OF LABOUR 

,shri. Satyauarayan Sinha: I be~ to 
move: 
. _ "Th.at this House do proceed to 
. elect m· such mann~r as the hon. 

the Speaker may direct. one Mem-
ber to. serve, on the Standing 
Commlttee . to advise un subjects 
dealt . with in the Ministry of 

.. Labour for the unexpired portion 
of the financial year 1951-52 vice 
Slui R. Venkat8;l"aman. resigned." 
Mr. Speaker: The question is: 

"That ·this House- do proceed to 
elect in such manner as the hon 
the Speaker may direct. one Mem: 
ber to serve on the StandJng 
Committee to advise on subjects 
dealt with in the Ministry of 
Labour for the unexpired portiQll 
of the financial year 1951~52 vice 
Shri R. Venkataraman. resigned." 

The motion was ,adopted . 
. i. STANDING FINANCE COMMITTEE 

• 'The MlnIstP.r of· FbtaJlCf' <Sbt1 C. D. 
OesJiDl1ikh): I heg to mov.e: 

1 "That ... this House do ~roceed to 
eect, in BUell ntanner as tbeboll. hr: s~~e~~. : _ .. cl4'thect, ODel · .Metnfo-~ , emse WIll 

<',erve on the:·· dhlJ Finaaee 
.Committee tor tlae· unexpired 

portiopof the· financial year 1951-
52. vice Shrl R. Venkataraman. 
resigned," • 
Mr. Speaktor. Toe question is: 

"'That this House do proceed to 
ele.ct. in such manner as the hon. 
the Speaker may direct, one Jnem~ 
ber from among tbem~lves to 
serve 011 the Standing Finance 
Committee tor the unexpired 
portion of the financial year 195.1-
52', vice Shri R. Venkataraman, 
resigned. " 

The motion was adopted. 
IND~'i COUNCIL OF AGRICULTURAL 

RESEARCH 

The Deputy Minister lor Food &D4 
Agriculture (Shrl Thlrumala Bao): I 
beg to move: 

"That in pursuance of Rule 
2(6) of the revised rules o! the 
Indian Council of Agricultural 
Research, the Members ·cf this 
House do proceed to elect. in such 
manner as the hon. the Speaker 
may - direct. two members from 
amongst themselves to be members 
of the Indian' Council of Agri-
cultural Research vice Dr. B. 
Pattabhl Sitaramayya and 
Chaudhari Ranbir Singh. resigned." 
Mr. Speaker: The question is: 

"That in pursuance of Rule 
2 (6) of the revised rules IIf the 
Indian COl,ncil of Agricultural 
Research. the Members of this 
House do proceed to elect. in such 
manner m; the hon. the Speaker 
may direct, two members from 
amongst themselves to be members 
of the Indian Council of Agri-
cultural . R~search vice Dr. B. 
Pattabhi Sitaramayya and • 
Cbaudbari Ranbir. Singh. resigned." 

The motion was adopted. . 
Mr. Speaker: I have to l'lform hoo. 

Members that the following dates 
have been fixed for ceceivlng nomina-
tl.ons and holdine eleclions~ If ' 
necessary.·in connection with the 
~llowing Committees, namelY.:-

])pte lor Da/or 
"offti~ .,..,. 

• 



8.rdNj'f.~~;'::~1fl!Jticm," ~'.c,oncruCtof r04/Sf 
'. ~,." 'SM; M~citlal.. hLP. ' \. 

these Com-
in the Pat·Us" 
up' to 4 - P.M. 

,which 'will be' 
. of the single 
be held in the 
room (No. 21) 

between the 
andl P.lII. . 

'JO*1lI '(Madhya Prac:lesh):-
of clarification, Sir. 

second motion m.oved 
. Mr. Satya Narnyan 

. is clear whether the "one. 
''-l. 1II'1t· lIDIi11, '.~ .is from among ourselves or 
,~o~tside-that is not mentkined. 

;:a-~r.:r: rJ~~ h~ ~;:be~u~~ 
~li$ment. There may be 'a slip but 
~. ;_,~d. nQ~ take the time of the 
'HQu~ lD pOInting out slips. 

.. ~SINESS OF THE HOUSE 

~~1iJl~':org~si~:~~;eOf;:el;o t~~ 
'!Jlotion'of the hon. Prime Minister I 
"w~1ti like to say something shout the _ 
}Imiilgs, as ,to when we meet again. I 
un~tand that it is the desue 01 the 
',.~~embers riot to meet this after. 
'nOQnin order to enable them to ha\'e I hllorm81 . discussions on· many m~tters 
be~~ tbey c~me formally before the 
.-~ •... 
:' So1De BoD. Members: Yes.' 
;;.~<i.~ .,~,::,'_ .' -'.. . > .' '-ciJf:.'. S)leaker: Well,~if, that is the 
,; . . .E!l 'We need- not· mee~ this after. 
;, ~.but. so.' far as pOSSlble I would :m '£0 stIck to' the ·1 P.M. tima-limit 
_<ILxed, tor tomorrow. It, Mwever, it .' h. . unavoidable we might consider uttfnJr belond that time and in that 
,~~lt will be an - afternoon session. 
::~w: as possible let us stick to the -

~~·,~.~e MInIster (8hri J:\wahar-
..... ,,~): I. would not venture to 
-~~ atV' ·change in the programme 
,YOU have- suggested, Sir, but if Ume 
,allqws today or tomorrow! would lilte 
'''~;''r~.,' se- to ta. ke up' ,two rather .-r-e but im)?ortapt-in their own 
. wV-BUls deal1ng with the Banaras 

University and the Aligarh University. 
'I el9not wish the Jlouse to extend the M88iQJl for that purpose, but 'if, other 

. ,matters, in . the order papu .are ':dls-
"posec:l of. Ud 'Ulere' Is . t1me we might" 
"take them' -up today or tomorrow 

morning as the House chooses. . 
,·.·~,_ •. ~e1':Of c~$e' within the 
f"ltiDt-1Jniit and subject to tbe desire. 
t,;"" "tfIi ,IIoUM;' If there Is time I think . 
.. ~' should ,be no objection to have 1Jie-. tW'C) B,ills alsQ. '. . . 

SIJri Kama&h(Madhya Pradesh): Am 
I to·· Understand that tom~rrow even-
ing, we sit 'as long as necessary Or is. 
thete any time·limit? 

MJ.'. Speaker~' No, no. ' Up to 6 or 1$.30 
P.M., but so tar as· possible we must . 
finish. at ,1 o'clock . .' 

MOTION ReCONDUCT OF SHRI 
.. M.P.-contd. 

Mr. Speaker: Now we will take Up 
the motion moved by the, hon. Leader 
of the House. To this motion I have 
received amendments of Mr. Kamath 
which have been circulated and which 
therefore need 'not be read ,'ut in 
extenso. 

The Prime Minister. antI Leader of 
the House (Shd Jawabarlal Nebru): 
In regard to Mr. Kamatll's amend-
ments-there are ten-as a matter of 
fact. nearly all of them . are verblil 
amendments. Mr. Kamath with his 
eclec:tk kr.ow!edl!e 01 the. English 
language has trfed to improva upon. 
the wording of the Resolution .. Well, 
I bow to his superiol: English and . I 
have no objectiQn to in1prwing, ~e 
wording if you. Sir, apprOve of It. 
They all deal with the wordi{\g. e~ept 
two or three of th~m. Amendment No. 
3 says that the report should be pre· 
sented on the opening day of the 'ne~t 
session. Well, Sir, I suppose, inevitably 
'it will have to be about that time, but 
whether it is necessary to put it ill Ql 
not, I have no objection to put it if}. i.f 
you approve .. But as regards amend· 
ment No.6, I think it is not desirable 
at -allte bring in the approval of the 
Committee of Privileges in regard to 
some matters. This Comm~ttee is an 
independent Com~ittee and to !ie . it . 
on to the Comrruttee of Privlleges 
would· merely contuse the iSsue and . 
delay matters. S9 I am not prepared 
to accept that- ·amendment. . . As. for . 
No. 10, it is more or less >pen' to the-
Committee- to do whatis proposed' 
therein and the House will remember 
the last .part of my . motion leares 
further. direction or' dii'ectives' etc. t6 
the hon .. Speaker. Therefore, all,tbat 
is ,really included; . . '. ' 
;, . : -

Sol suggest, if I· maY;subJectAo 
- what you; Sir, ,think, . proper abo, ut.th,'. e' 

language, that the - linguistic amend-· 
ments might be aceepted, althoulh ;.1:' 
migb~ say tbat the motion I put. ,tor,..",. 
.ward was largely f,ramed to· .. c;oofpnll. 
to some simUar motions in the'l{:)\lSe', 
of COmmons in the· United Kin~om 
and l took the lenJ1,Jage·of those .wni-:, 

. lar motions to trametb'.""Plpresen, t OD~.'· 
. I cUd not indulge my:_f~ V.f/l~ rA~4-. 
in this matter.. How~er; ft Is u..-' 
material what the Ian .... loS, pr~1dett·· 
the meaning is clear. . 
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80>'i sygpsf to Mr. Kamsth. that No 10 is already covered by the 

amendment No. 6 should not be pressed terms ot. the motion. That f~ how it 
.because jt does confuse the issue. As stands. If the han. Merilber Mr. 
for: No.. 10 tt is already inC'luded and Kamath is agreeable he may move 
he p~ not press ~hat either. As tor 'parts 5 and 7. That would ('Urtall all 
tne othets, I leave It to you, S'ir, and further arguments and save the time 
thCl House. '. of the House. In fact I would have left 
. S1!ri K.am"~ '(Madhya Prauesh): On No.5 to Mr. Nazirp.ddin Ahnied! • 
a POIQt of clarIfication, Sir. ........ . 

Mr~ . Speaker: Let me first. say what 
is my own reaction since the Leader 
of the House has left the discretion to 
me to some extent. As the hon. Leader 
of the House has stated, the :notion 
proceeds on' the basis cf sfmi!ar 
motions ih the House of Commons. 
~ow amendment No.2 proposes that 
lOstead of the word "advant~ges" the 
word "ad'vantage" should be substi-
tutfd. As regards No.3, it says that 
the <;ommittee should report "on the 
openmg day ot the next SessIon". I 
shOUld myself be inclined to think that 
there ~hould be some latitude to the 
C<;,m.mlttee. It is just possible they 
mlgbtwant three or tour days cr a 
week more time. In any case all that 
we want, I believe, is that the report 
should be in the- hands of Membars In 
~ufficient time to enable them to 'read 
It and then to' have a.dfscus9ion in the 
House. If that is achieved, I th,lnk we 
need not be 'f:peciftc and bind Clown the 
hands ot the €ommittee. ThlJt is my 
own reaction but it is tor the House 
to qecide.as to what they should do. It 
is Just possible that the Committee 
may not be able to ftnish its work. we 
do not know what materials are going 
to come before the Committee' and 
what ~e it wlll take.- So, tRut dis-
poses of amendment No.3, 

Amendment No. 4 is als') conse-
q~eotial to No.3. 
. '.~ regards No.' 6 the .hon. Prime 

MlOlsterhasalready stated his view. As 
regarQg. No.7 the motion aswl'ls said 
previously, tollows. the wordipi of nile 
l~l.Theamendment 'says: -

.... . "The CQmmittee shall ha\'e the 

.; power to require the production 
, of suell. documents as' they r,ink ::. j!~~~r:;~r . tor purposes. of the 

? Shri Jawaharlal N~l'1l: I am pre-. 
pared to accept that.- . . 
~MJ. ~'. ~.,eaker: It make.s no difference. 
;!'\4e ,,"ower Is· alreadY there, but U the E-d.er of the . H01lJ!8 .is.' pre. PB.ared .. to . '. p~ amendment. . No.' T then" the .au . has' '00 bb2eetfon 10 It beltll 
• e~pted by the HoUse~ . I tun merely 
~........ '.'fDY reactions. ..' - . IS .' .... ,fp, a.r8lll!'ds ~nt 
_ .' . " ·.L~.e. aniri is tsken ftom 
CoioreGa"" ~ fh,the-_ HOUle ,~ 
~~ ...... , .... ~ saineu K"(). 8. " 

Shrl Kamatb: .Sir, I weuld like. by 
your lettve, to have certain doubts that 
still linger in my mind cleared in re-
gard to the amendments that I have 
tabled. The hon. the Prime Minister 
paid me an undeserved compliment 
about iny Un~uistic ability, but I am· 
always prepared in that matter' to 
Jeflmfro)m him and not dee t'eTsa. 

As· regards amendments Nc.. 3 and 
4. the point of these was, in case there 

· is no specific mention in the motloD 
itself as to when the report should be 
presented to' Parliament my hon. 
friend Mr. Mudgal may be bandicapped 
to a eerlain extent if he intends stan&-
ing as a eandidate tor. or ('OIIwtina • 
the next GenC'ral Elections. in l'ase 
the report is not ready before the 
General Elections, he will be under a 
handicap. Therefore. to be tair to Mr. 
Mudgal we must see to it that well ill 
time betore the General Elections are 
on, the House should eome tp a finding. 
whatever it may be. 00 this J: articular 
mat!er, . That was the idea underlYina 

· my amendment. . 
· But it the Leader ot the House caa 
gh'e the House an assurance here to-
day that the report of the Commlttee 
will be available to the HoUse well 
in time for its consideration. and ~ 
sion durinll the oext session of Parlia-
ment or during the adjourned $eSSlon. 

. in case the sess!on is going to be ad- ' 
joumed, in case such a detinite. ~ 
fic an4 categorical assurance is fo~ 
comin~ from the Leader or the Hobse. 
then 1 do not wish to llress this amend-
ment.. . 

You yourself were good cMu!lh. to 
observe that the whole point 2nd pur-
pose of the motioo Is to see that 
~al'liament ge~ the report well In. 
til,11e tor consideration aod Jlnal 
d.~ '( cfslon. It that, Sir,.is. the undeJI. 
&tending and assurance. then I ""Ill- aot 
tnove amendmeots No, 3 and L 

.' May \ have this pofut cl~ared before 
I I ·proceed further? - '. . 
, • . SIUi Jawaharlal Nun: PE-rseJ'naU7 • 
Sir. I can live no 'assuraoceJn tile 
sense that the matter ~ Ioto -tbe ' 
bands of the Cormnfttee _. t)e. htJIl. 
Speaker. But IOfar'asl am~ 
l,would be ~. ~ _~ 

. ;uprQ1(.1. to. bPt ~. datlit .. tU" &It .-
'. week of the next sesst.on or some .ua. .. date. .,. . . 
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. "'~~"~We may put that date-
Jt doelvnotmatter. Even if we do not 
'.,iti,1t, ~wlllbe one oOny diredions to, 
,";~ttee to report by that time. 

.JIt¢ ft"Will be for the committee'to 
~' tile report. I cannot visualise 
'tod;ry"the difficulties in their way. 
,Sbil.:,¥amatb: But they a~e functbn-
~,. ,uDder your directions, Sir. 

o • ' 

Mr'." Speaker: But they can function 
0Illy :with the coopel,'mion of forces 
ou~idlt. Even if we put in a date" I 
do ,not know how it improves the 

'liofitlqn. Anyhow let us have the 
wor~1 ~s. suggested by the hon, the 

,Prime l\IJ:lnlster-"the tirst week of the 
,next ,session". 

,SluiKamatb: My amendmQnt NC'. 7 
bas been accepted by thE!' Prime 

. Minister. But in that connection the 
po~t -strikes me as to whether the com-
lnittee' will have- power to compel 
..u-en48nce of witnesses. If any wit-

_ D88S:r~~~S to, appear, what action _ -wm be", taken against him? 
. . -. 

~"'~ ~aker: It is very clear that, 
,_,~ cornmlttee ,will have the power of 

_eetnpeUinC attendance. I may further 
,;:.,iQl4' say that, if any person refuses 1'!J -appear or apswer qU4!stions that 

eonduet _ will be a contempt of tbe House ,and punisbable as such. 
, -SJrri~ath:So, my amendment No 
;,;,l,ls. I suppose, out of order, No.2 i 
"wml~ave to, the draftsman. No.3 has 
:,,~., accepted in an amended form. 
',' ,.I#,regard to No." may I know 
,.", ..... tber the House will be prorogued? 

i.~t· . Speaker. • I CAnnot bedetinite 
~~~U It; but I think it will be so. 
. '-8hri Kamath: Because it-has been 

'. our, -unfortunate ~xperience that in 
,=~ to the DelhI Premises (Eviction) 

. ~. ,speaker: ,Order, order. The bon. ¥~ber need not go into all that. 
Shrf K'amath: In regard to No G I .::;:ed the other day that the- ·c(.in-

!Jf Privileges bad been by-par m this matter. Is it not fair 
;:ivilproper th~t this Committee of 
fhto ~e&e$ appomted by yOU should go 

• bet! ,.tbis matter at some stage or other 
p T the report finally comes to 

ar ament? This Committee I 
~fed by :you and bas a 'Status ali 
bo own. ThiS matter may be on tbe Brdet U~e of privilege and s-lmething 

, '" I dO not venture an opinion on 
.;:. . ~t. But I think .,er!lonally ", ' , .tbe: cotniUittee .ppojnted by yC)u 

'e:oJDe ~OYfna a spedal status, should 
" ,," .,' ~ 'tile ~re at some stage 
., -... otber', tboUlh the committee itself 

will not enquire into the matter at this 
stage.' I would be obliged if y(,U ctlltld 
give your ruling on that point. 

Mr. Spea.ke .. ; As the hOh. Member 
himr.clf has suggested, at present, 
Wit.hoht further enquiry, it is a 
question of some doubt as to whether 
the matter involves any definite breach 
of privilege or not. The re:ll question 
of the breach..of privilege of the House, 
if any. "'ill arise after the definite find-
ings of the committee are known. At 
the present stage, as was explained by 
the hon. the Prime Minister we are 
more or less concerned with what is 
.vleged as an improper conduct on the 
part of a, Member, not, keeping with 
the dignity -of the House, and not 
coming up to the, standard expet-ted 
of a Member of this House. It dees 
not go beyond that. But it it is found 
later on, as the result of investigations 
by the committee, and the evidence 
taken by them, that the statements 
made by the President of the BulUon 
Association were in fact made and 
were in fact untrue, then, so far as the 
Presi~ent of the Bullion Exchange is 
concerned, theJ;e will be definitely a, 
prima facie case of the breach of pri-
vilegeof this House, in so far as l,he 
President has made unfounded allega-
tions against an bon. Member of. this, , 
House. Therefore, it is better to keep 
the Committee of Privileges apart. 
Let it not be associated at tlbis stage 
in the investigation and let its inind 
not be, prejudiced at this stage with 
reference to the possible future issue 
that may arise, 
'10 A.M. 

As. regards the other point, this 
Committee will also be functioning 
u~der _ the directions. of the Speaker. 
T~erefore I do not think there is any-

, thmg' derogatory to 'the Speaker's 
position so far as this Committee being 
appointed to investigate' a~to t!l.ls 
matter is concerned. And we need not 
go into the question of the. Privileges 

, Committee. There is a further point 
~lso tpat the, Committee, though pro-
posed br the hon. the Leader of the 
House, if th~ motion 'is _ adopted, will 
be a Committee appointed b¥, the 
House under the dh;ection, of the 
Speaker. ,And the hon. Mem~r will 

, agree with me that though the spea~, ' ", 
represents the dignity 01. the HO\', r', , . 
the decfsions of the House are" <-. 
higher ,lev~ than the decisions of, tml'~. 
S~ak~r ,or any other authQrity 

. func~oning under the House. So he 
need -not have fears on that ~nd of, 
supposed interference with the dlsnit:r 
of the Chair or with the declaion,of 
~.House. That is bowl '~lab~4t 

Shri Kamatb: On the" qUestion of-
privilege yOu referred to. IJl Tbomaa 
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Erskine May's treatise. it ie definitely 
stated that "the acceptance by any 
Member of either House of a bribe to 
influence him in his eonduct as such 
Member or of any fee, comp~nsntiNl 
or'reward in" connection \vith the pro--
inoHon of or opposition to any Bill. 
Resolution. matter or thing submitted 
ox intended" to be submitted to the 
House or any Committee thereof is a 
brea<;h of privilege." 

·Mr: Speaker: I think the hon. Mem-
ber is confounding the issue. I am 
sure: during his service as a Magistrate, 
he has taken evidence and considqred 
law also. At present. unless the thing 
is gone into, so far as. the hon. Mem-
ber of the House is - concerned, we 
cannot proceed on the basis that there 
has been a breach of privilege hy him. 
We must go further into the evidence 
and decide whether those allegations 
are correct. So be is mixing up breach 
of privilege by hon .. Member of this 
House with brea~h of privilege by ,the 
outsider. That case of' breach will 
arise after the investigation. The 
breach which he thinks the han. Mem-
ber is being charged with is C\)t Yet a 
matter of 'any cbarge, so far (IS the 
motion is concerned. He will see that 
the hon. the Prime Minister'9 motion 
does oot go the length of ~aylng that 
the hon. Member of this House has 
committed any breach of privilege by 
accepting a bribe. No. He is only 
saying that prima facie allegation 
shows that, if true, the conduct of the 
hon. Member is not consistent with the 
tlignity of the House and is not up to 
the . standards that are expected from 
the Members of this House. It does 
not go any further at this stage. There-
fore, when he says there is a p-rima 
facie case for going into the matter,' 
it means nothing mare against the hon. 
~mber. It is not a case yet of a 
breach of privilege. The motion is 
not pressed on that basis. It is possi-
ble as a result of enquiry, if the 
allegations· are found true, then' they 
will be referred to the P.rivlleges Com-
mittee later on. That is how it' wlll 
happen;" . 

Dr. Parblar(Hirnachal Pr~esh):, I 
wanted a, claridcation. In vIew of 
,your ruling on amendment 'No.7. is ~t " 
necessary at aU to have this 4(a) intro-
duced? If it is, would it not be proper' 
to add .also the ,attenciaDce of wltnessel;' 
therein? Otherwise, the omlasion may 
lead to an inference that the' Com-
mlt~ca!plot do it. 

'... SPeaket: In viftw of tbe ~olnt 
ralSed. • r thlnt the oristnal worcllill. fa 
much wldet-tbe oriatnal )\fOrdlng'~ 

. oui this,~~.amepdm.tPlt-tha~ the Com •. 
mJttee may heafortake evidence. 
Which . will mean documentatY a8. 

'., ,': 1 as oraf. I tbink that would be' 
lJdter. Instead of now trying at 
Ihe last minute to improve upon 
the wording it will be better It we 
accept the original language. . 

Shri Kamatb: On the clear under-
standing that the Committee woul~ 
haye power to compel the attendance of . 
wjfhesses and the produl.-tion of 
documents and that anybody refusing 
to do so will be bauled up for ('ontempt 
of the House! 

I\'Ir. Speaker: That is so. 
Shri JawaharlaI Nebru: The words 

"power to hear and/or to receive evf... 
dance" will cover it. 

1\-lr. Speaker: I am now tryin4 to' 
~mend the wording of the (ngina! 
motion. of sub-clause (b) of 4. "That 
the Committee shall have power to 
hear and/or recei';e evidence, oral or 
documentary"-will that been right! 
(Interrllption). Let us not try to be 
too legal jlbout it. The matters wID: be-
covered by the directions of the-
Speaker if necessary. 

Shri Kamatb: There are no nJeg 
extant, and we have framed net ~ 
for initiation of proceedings in raSe of 
contempt of the House committed by 
any person or party. In case a witaeaI 
refuses to appear or a part,y nrfQses-
to produce a document how will PI'O-
ceedings be initiated, in, recanl to 
contempt of the House? .. 

Mr. Speaker: Whenever they have-
any "difffculty they will reporl k the' 
Speaker. The Committee will functioo 
through the Parliament Secretariat" 
and the Speaker will give directiQnS· 
from time to time. U it is round that 
there is any di~culty in the way of tbe-
Speaker he immediately .com~ to the-
HOllse and gets the powers. But. at 
present. I do not visualli.e any difB-
~~~ill ' 

* Thaknr . Krishaa SJqb (Uttar 
Pradesh): Supposing somebody makes: 
a false statement, then what oCienee 
does he commit? 

Mr. Speaker:"' I should not b( called' 
upon to give a ruling on such things. 
He will be liable, if aDYthinfl. for tile:-
offence of makin.g "a fa1sestatement. 

Shrl KaJUtb: Will the rules .Df'~' 
Evidence as in the Evidence Ad"·~ to proceedings before the ~T 

Mr. S»eMer. Let us not".~ these deiatls. ' . ' < 
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m-=~~e~:~~: The word 'the' is a 
J not in tlle original note. 

.' .Shri,,~ (Uttal' Pradesh): 'I want 
_ to- suggest that the Committee shall 
have. the powers of a civil (;ourt for 
purposes ot summoning witnesses and .au 'Uult. ' 

-' . ' . . ... 

... AfJ:.$'pealref: We are not constitut-
~SIif:""as a regular court. In the 
.xerc~ of sovereign powers of Parlia-
:.s:uent,::w:e 'constitute it as Ii Court. of 
hQnOUl!. and not necessarily as a Court 
of ·~aWt. b.ut it will have, for all practi': 

. eat 'purposes, aU the powers. Under 
·jb~>..,llamentary convention the 
l!ouse'Will be exercising those powers. 
'_"'I'~~~sl1all PUt the motion slightly 
amt:Dded by me to the House. The 

· ... ~~n is:: 
'~" < ..... ~ .. That a Committee consisting 

· -of~'; . 

Shr1 T. T. Krishnamachari. 
Fl:ofessor K.· T. Shah. ' Syed 
NJJl.I~erali, Shrimati G. Durgabai. 
.&lid: Shrl. Kashinathrao Vaidya be 

· a~nted 
· -(a)" to investigate ·the conduct 

.atQd. 'activities of Shri H. O. 
. lCU4gal,. Member of Parliament, 
~,'m~naectioQ, with certain dealings 

.'. with the Bombay Bullion Associa-
~u.,wbich include canvassing 

'. :.'.u:ppott and making propaganda In 
.:~~nt on problem!! like option . ~~~s. stamp duty, etc .• ' and 

, : ~pt of financial . or business' 
:MVantages frol]1' the Bombay 
,Bq11itiJI Association; and 
"":lb)'to cOnsider and report by the 

"laSt.day' .Of the nrst week of the , next session whether the conduct 
. of .~e hon. Merpber was dero-
" ~ry to' the dignity of the House 
' .. lid ipconsistant with tlie standards 
Wlii<:h Parliament is entitled to 

. el;Pl.\ct f.tom its ~er.nbers; 
"2. That 'Shrl T. T. KriShnama-

-dulrt be appointed Chairman of 
tbe Committee; . 

3. nat the quorum of the Com-
. mittee shall be three; 
... 4. fa) '~at . the Committee shall 0." pOwer- to hear end! or to 

""">~-'evidence,- or~ 01' docu-
"':"':~"" . c~ ,·With. the 

::. ~ referred to tbe Committee" 
.·~~ut to the sub,ect matter 

• 

Provi$ion$) 'Bill. 

of toe inquiry' and th~t it shall be 
in the discretion of the Committee 
tQ treat any evidence t~ndered 
before it as set' ret or cohlldential; 
and 

(b) That the Committee shall 
have power to hear and/or to 
r~ceive evidence,ol'al or docu-
mentary In·-Bombay and/or .any 
other place in India as the Speaker 
may decide; 

5 .. That Shri H. G. Mudgal has 
leave to be heard before the Com-
mittee by hims~lf or by'Counsel. 
if he thinks fit and that the COIl'l-
mit tee' may hear. counsel to slIch 
extent as they think fit on behalf 
of any other p,erson; 

6, That the hon. the Speaker 
may, from time to time, issue such 
directions to the Chairman of the 
Committee. as he thinks necessary 
for regulating the procedure and 
organisation of' the work of the 
Committee," '. . 

The motion was adopte4i. 

INDUSTRIAL DISPUTES . (!AMEND-
MENT AND TEMPORARY PRO-

VISIONS) BILL 
~r. Speaker: We. will now· proceed 

with the. Legislative business. The 
following- motion' was moved •. IY hon, 
Shri Jagjivan Ram yesterday; , 

"That the Bill further to anwnd 
the Industrial Disputes Act, .1947, 
and to make certain temporary 
provisions relating to pay and 
allowances of certain workmen. be 
taken into consideration." 
We shall. now proceed with the. 

further considerations of that Bill. 

. en ~~: ~,.,.nll·~&l ~it~1.f, 

. 'i\l ·mr. ~:~ ~flf.r ar{~f.~ q' 
rotRi <ti{~ zrfr<f 'fcr~ ~ 3f'h: ~~~ 
;l ;;ft <frfa- ~~ f~"Il ~ ~ ~f{( 
~ ~ \;1T 'fir q;rllY~J 'fi~ itt ~ . 
~ f~, _ tf~ fif;ln ~f ~ I 4' 
1fR6'l i flti oi'lti ~ !r .r"fTf-.:<if ~r . qq: .. 

" ~ ~i'.q- ~'l'ft l:q f~rt· 
~ f~~' I Q;~.Ql ;srI (~~ . 
.fqC!f.~,« ~ ~'! ·t''(~ ~' fwtr·· 
·.rmftR( ~. 1I'I'·~t aff{,~ 
~ M itr ~ !fIT ~,~mr+' 
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~;!fif~ ~ fCP(f v.rr 8fTl: fijfij" ~r 
. , .. : .. ':' ... 

~1 <icm iti <f1r~ "nlii1 or.fi!· r, ... ,. ..., '.., . 
~~ ~ f<::lir ~r 3f)': ~<J Cf, <f.T"(o1J 

;ifT qf~fir q.a'i~) ~ta{''{ arliT· 
~ . qrd:qrf'(lfT err GIl ;:;~tTr;; ~r . ~ . .. ' 

~r ~ ~Ir ~<f:IrI"'Cf.r f'1i<: ~ 
foiir~ q"( (?"f;:f ~ ~~~ ~q if: <!~ffl 
'F?~ arrt:1: ~', l(~ S:{f 'f,j ~B""(I fQ.HI 
~ I ~q fct~ (:r o;~ crm lf~ ;Jrlli 
~Rft ~ fer, ~~iFr"( ~Nr<oJf;;rrnr 

;f.r fJfa'~ 1fr<{ Q'~'iR' ~ lf1i . a{r~ 
~. ~) q~ Gfl~ ;;~ ~i ~ I 

~t . ~I _ lj~r 15amf ~ I- i:!'q ~r<fl'-

"(Uf \lI'<Ta'r iF ~:~ -« ilfir wrr~ "1TliT 
(l"t RiFf( 1r1"'- ~~ ¥fl fCf, W 0f>1 
f'li{f tlm ij'.~ fitr<i{ Gfflf I ~.~.r 
if; ~ ~'i~f\f~~ eft t Ir ~ lfT 
t{ItT (I"~!f!r ~ 31'~<m: f<filIT ;p:ff 

~ I ~., • ~ ij- 'ilfT<::1 ~ '!ITa' ~ 

arn~<fi~ '5Il. . <rIO ~ ~ ~ f~ 
~ I ~~ f.r~ ~ "1;f(Q, ~ if; cp~

~~ij'f <fiT \3Il ~"r tfr k cmrr 
. 'iT CIl ~i'i ~ ~l 3TT~<rr;; ~) 

aft<: ~oi' 0<1\' '3'{f lfi'i frr;;re:r<:r;; ~T ffiI' 
Cl'r. ~ 'liT ~t flt . f{cr<{~ of ~~ 
f.t\llPtT '3'q ~ ~ iF 3Hij1 ~ '3''; fir 

'" 
1IiT4U flf~(I'r ~ ~ {ij' f~ IF( 

~tl 

31''' ~. '~)irl ~Tlflfr f.t;' W 
,fiJ'S lit ~ ~Ir ~. ~ <fir.!IT 
\1f.~ vft"". AI . ~W~l.fW f~~ 
~if~ ~"t t \ 'iii ill'f 'l'1~~ . ( I '3'« ;tt 
~4T .. ~·i ;i;.:'!ft~ t.n- .fli t 
"~nT m . ~ i"qr~ (arr: 'f nrl 
~i 'I!".~. ~T~..t fltr.qf 
~v;r \t" '1~" i1T. "' iW 

~q . f'f~ ~);;r ~ ~ ij1I' iii «'F 

Gf1f ~r ~f~6' i; IfA ~ t1 llT 
GfJf <til" ~ ~ \3"; ttf1 f(T,lff~ 

~rft i'(rf~~ wit I ~fr.;r ~'i if ."'l 
~1 (f <mt ftt lim 'Ii"<rf c¢T i ~ 
~Mtf<m f~ '>ifTlt cn~T cf('f il 
~i! <r~ ~ r,; rl:;r 'FI iffr «~<:. ir'TT 
;;it aq 1f.r srir~ illfr, .~'f ilq-r 
q~' Hrq; .~~ ." ctr' <1!r.tfW1ffi q;r ~~ 
If<rT ~ I ~ ;;ft ij'~ ~)1t q: 
~~it lfT ;:; ~T I. ~ oqr~If<'Cf> m;:r ~ 
aH~111 ~ m~, "f1~ m em '"'~ 
~r, ~CI' fr. ffi t lfrlf~ 3TT<l, am: 
iif~ film ~ ~NI ~ t"f (It ~ 
~ ~ Cl'it if m;r ~-l cr~ ~ 
am: ;r~ it ~ tf· m ~. 
<fiT m;; ~~. ",Wi 3I'ra:Qr ~ q"e.- if- I 
~ ~« "Ur~ . ~ ~ij'if ~. ~ ~ 

rd; f.Frrr \lI'f ~~ t ~ li~ ~ 
<fi~ lfTlr~i IrT ~ ;;tf ~ I ~~.; 

" -
lf~ ~~ f<.F?, f>if~ <tfl ~~'ifiirt\ 
..n~)i awriF ~ t~~ ~ 
~4 3tT~ <mfI ~ ~ '<{14' 1Ft -~ 
WT;l ctI ~ ct'r ~ 4 I tit q 

. <fiJi tW{.~ m ~ ;;~ t arf~' 
~ ~ ~"'r, 31't'h~ m ~
m $t f.fO·-if iU '(~ t I 

. 3fGI' 'fUT ~, -,,~ f1r; ~ 
flf'lf f~ ~~ 'fit 3TM'M f ·fiJ 

, ~·W. q -if . tmrr \lfffiT (fiJ ~ 
iF 31''h:: ~~mr iF ~l ~ ~ 
iF f;r;rm IfiT ~fl'~ ~ ~ q,i-f anWr 
• a-t W ~ ~ IfiT ~ wr.r ~ 1I'Iit 
8Irof\' ~~ I ~ ~ ~""" , . 
~ f fiIr ~ -fQ.q ~ 

. ~ wrfr ~ ~ 1ITUt aft "such qua; 
. lificatioDS as may.be ~~; .. ~ 
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.[~.l{~] 

edIt ~ q<: arR ~f'(c:;rt ~ ;;nQr m ~ 
,q ~arr:m=r <T~ ~ I ~1lrf m:-P~ ~ 
~ .~ Oll~ ~~ij) q;R;qrt 

~~ am: ~ Gff~ am-~~~ ~n~1 
.t~. ~ ~ ~ ~~T f.I\. 
,~ ~ 'ill am% ~t f.iq~ it ~T ~lJ if 

. awr ~ ~ ~ tF<T t, "{"'~f~ ~. \ffi'fiT 

W}ff. m <W>; ~ ~ fu<l \;ncN I <:11 
q: ~ ~ rOll ~ ~ wa)q ~ OllT 
;rnr ~ aft,< u;<ti ~f1.:ef; ~T ~ I 

~~~~ ljiT~T;t~ 

~ ~ ~ ~ a{t~ <rii ~ ~a5r~ . 
r(~IiIPij ~' if ~ fu~ ~ ~ 

.. ropi 1l .~ tt<fr t I aT w ii ~ 
~ ~·orAfu if'~, ~ ~ 

iPft . 'ift ttiJ, am: 3i1R ei'<li it ~ 
lit ~ , atTqfu if an:;{ crnft ~ am: 
~1fil ~;Qe if ~ ~~, aT ~ 
~ ~ acfi tJ "{~ ~ aT ~ 
~~~I~~~~~ 
~~~~~am:~t~ 
~ '4T ~ otW ~ f.Ii ~ ~ wrn:' 
. ~ ~. RKrT ~ ~ t I ~ ~ 

. :atf lIil ~ cm;' ~. ~ ~ "f~ ~ 
'f.p~ f.tw 'tiT ~ om t I ~ ~ 
mr·.~ ~ ~ ;m-~ ~ ~ t f.Ii 
~eA;it~~~mcttQ~ 
t ~'{ f.r;1l q<l ~. ~ t6~ CfiT m 
t~cttcm;~w~wii~.~ 
~rn~~~~tl~~ 
~ ~ offiTaif . CfiT~' ancrffi . 
if u:r aT ~"4J ~ lj~ \;ft '*" ~ 
~ lfT'f ~ am: ~ ~ '{"fifT ~ t 
ftll'i)~~il 

.n ~tt; W Ol'(q ~ ~ 

"ff t? 

Tempo'/'(l ry Provisions) Bill 

~~ "+Jetc,: ~ d) ;1ilf OfQf ~, f~ 
~~"-r liT ;l::tT To~ ~ q;r lJ~ffT ~ I 
3far aTTif ;ifr '{i\: '3f1' "r~it'T'f Cf"{' ~Tf €I Q.'\ 

m a~ *' ~f' f:T'T!f it m<: ::rra: ~. 
'3im I 

[;'vIR, DEPUTY SPEAKER in the Clt,air] 

~ W OllT ~ ~m:T ~ ~, Gfilt-
'"fTf<:~ 'fiT fn':,?:'If'i5' ~<'f .q9R 9iT, 

~'l 'fit ~) l.~if q:) ~ ~H. ~ ~tiR 

Oll) ~ 'fivf <fiT, ~ f¥m ;;r¥ ~T ~ 
f~m ~ 3fT~ ~ f.:r~ ~t 3f~ <r~ 

~ If!fT ~ a) W'fiT ~ ~ ~~ 
f.Ii ~ 'l~ :;£t 'f.ll·"fT~T Ollf 'ff!lJrrr 
~crrm~~~if~~IW 
~ ~w ~ '!iT ~ 'liW ~.am: 
"W ~ ~ ~ om if ~. m=iif tm 
~.qGf awl ~ I 

(English translation of tne above 
speech). ' 

Shri Bhatt (Bombay): Sir, the Bill 
that has been brought before the Hbuse 
is a welcome measure. It has been 
brought forward with a view to' give 
a practical shape to the policy announc-
ed by the Government some days ago . 
I concede this Bill is going to be a 
blessing to the bank employees. It has 
two parts. One seeks to limend the 
Industrial Disputes Act, 1947. The 
second part comprises temporary 
clauses 'which are intended to ccm-
pensate the' loss suffered by bank 
employees as a result of the situation 
that arose from the rejection' by the 
Supreme Court, on account of some 
flaw. of the award given by the 
Tribunal, resolving bank disputes. One 
thing becomes clear from this Bill that 
the Government does not let go any 
opportunity that comes its way for 
helping the common people. 'Fhat was 
what happened in the present case.' 
When the Goverrunent was faced with 
public hardship it started thinking 
how to find a solution tp the difficulty. 
Ol1e of the means adopt.ed was re-
course to .conciliation boal'ds etc.. But 
the most effective remedy Is the 
present Bill. What· the Bill aims at is 
tl}at the bank employees should not 
have to suffer the loss which. they were 
going to suffer, and that, until a, final 
settlement takes place. they .>hould .~~' 
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enjoying the_ advantages which accl'ued 
to them under the award d the 
Tribu~al. 

.N9W .it migh~ be asked where was 
~e. need of brmglng forward this Bill 
In Jis presentform when the ltldustrial 
Disputes Act, H/47. was a1readY there, 
and also what· was the . difference ' 
Qetween SectioQ 7 of that Act and the 
corresponding provision in the 
present Bi}L Now. the difference is 
that accormg to Section 7 of the said 
Act all the persons eligible for appoint-
ment as members of the~onClliation 
~oard should be of the status ot a 
Jud~e or be possessed of qU3.lifications 
WhICh mak~ them eligip1e for appoint-
n~ent as Cl Judge. Now the important 
dIlferen('e in the present case is that 
according to this Bill only the Chair-
man of. the board shall have to be 
possessed of the qualifications (if a 
judge. The other members need not 
possess sllch qualifications. !'hey might 
be people ~ith professional know~ 
ledge. .For mstance, they might be 
persons with knowledge of banking 
when the. disputes relate to bankst 
pers0!ls wIth knowledge of mills when 
th~ disputes relate to mills. or persons 
WIth ~no~ledge about labour wben the 
questIon ~volved .relates to labour. 
Now this IS not a small variation. An 
effort has been made to bring in the 
same . kind of provision as is fore-
s~adowed in the Industrial Relations 
Bll~. t~e Select Committee report of 
whIch IS at present ~fore you. Thus 
the change being introduced is going 
to be both essential and useful. 

Now. it will be asked. as my friend 
M~. Venkataraman has done, why it is 
beIng provided herein that when the 
matte~ in dispute relates to bankIng 
and lOsurance. ' people with special 
knowledge of those ,subjects would be 
tak~n . in. This is a complex qU(;stioll. 
It IS Just possible that if th~ Govem-
!pent had I?-ot gone beyond the· words 
. s~ch "qualIfications as may be .pres-
crlbed used in clause 3. sub-clause 4 . 
Qf this Bill. there might have been no 
objection. But. possibly. the (;overn-
ment. must have experienced some 
pr~ctIcal difficulty. They might have . 
~an~d to. say' to the banking and! 
II)S .. ura.nce people by way of reassurance~: 'In settling your disputes we sha 
take in persons w. h.O. ba. ve. kn.oWledl 
of· youI"' trades'. Hence: I think this 
is"meant to}~~ .8,. SQrt of re~ssurance 
and a practical way of· dolrig "th.inp. 
!hat fswhy· the banI· Minister bas 
in\roducedthis proviSIOn which also 
1I:04sa place in the· Select Committ~ . ~!!. Qfth-: Industrial Re1atlofts Bill. 
~n_ it . ttieft. be ,-M· particular 
otIiect.ion,.t9·. the b~ M~ at to the pl'C)pfietors of hauks. Altd· 1t does 
not cause them 'any 11'88t injUP,Y It 

would be better to keep it that tar. 
This would also gratify Qur lctbour 
leaders who would not 10 with the 
feeling that any kind· of partiality is 
being shown. But. let me tell them 
what js the objf::et behind this Bill. It 
seeks to enable reconsideration of the 
ruling of the Supreme Court whereby 
the bank award has been held void. 
That is why this provision bas been 
.~peciallY brought in. Let our labour 
leaders. therefore, accept the advice 
offered by the hon. Minister and agree 
to this provision in its present fonn. . 

Shri Kama.th (Madhya Pradesh): Are 
you not a labour leader? 

. Shri Bhatt: I am Dot a leader at alL 
much le:ssa labour leader. I shall tell 
you more about this .when we have a 
disCl1ssion on the amendment. 

[MR. DEPUTY SpEAKER -in £he ChaiT1 

Now. the second part of -this Bill. 
which relates to the affording of 
interim relief to ·the emp!oyees aD4 
saving them from the loss that wu· 
imminent. is a very important part. I:Q-
fact, the primary object beb1nd. th& 
introduction ot this· Bill was to 
indemnify them against that ... lolls. 
Hel.1ce. I welcome this Bill and sball 
speak on the amendments wbb tbey 
come up. '\ 

Shrl B. Das (Orissa): yestenia7. 1 
got a shock when my two labOUr 
leaders friends Mr. Venkataraman ItDd 
Mr. Khandubhai Desai spoke . in a 
stz:ain that was contrary to the under-
standing which was arrived at the: 
Conference between Bankers. the 
Labour Minister and the labour leaders. 
Yesterday, they spoke in a strain as 
if the welfare of labour is tbe crUedOl1 
which should govern industrial de-
ve!optnent of India. I was eratifted 
last July-August when my bon. friend 
Mr. Jagjivan Ram said at Geneva Ulat 
the W(;l. ..:ers must work for the benefit 
and development of indUStry. Re-
cently •. the Secretary of the MinistrY 
of Labour. Mr. V. K. R. Menon bas 
also spoken almost in the same strain 
at Geneva. Tbat was very lJl'at.ify1ng. 

For the last two or three years, I 
have been painfully watchina labour 
legislations on the Hoor of the Rouse. 
The Government of India .. rid the 
Cabinet as a whole. do; not function as . 
a composite body.' Labour 'lqislatiOll . 
has been advanced in blind iml1atloD. 
of the Geneva -re;ulations .00 Geneva·· 
conventio~r without .ny ~ .-
the econoJOlC' anel IQ.dustrial ~ 
Qf India aQd we . know .WJaat. .... 
happened. I was Slp'P.dtel. ~ ... ll ........... _.of~ trlbunAJa on the b8ni1. .~' .. -;.1. -
cannotundentand bow . "-becOme an industry. Lf mY bon. .. ., 
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~,~, I know what they have 
.... "Geneva with regal'd to Comestic 
it .., .. "union ann other unions. . I 
:fl.1t~.·Ull.: d. erstan<l M. w. in India, un-
... , ,ft-is some devilish inspiration from 
,:~e:va,. an '. association of banking 
"'~lP.reeli cC?Uld be at all regat'ded as 
'./filiOur uruon. We know what has 
~edin India during the last one' 
'~ .. tam sorry the hon. Minister of . 
'FlIianCE! is not h~re. . He isa big 
lIIankQl' and if he allows hinlself to 

:speilk out what disaster has occurred 
dur,ibg th,e last 11 years in the bankinct 
,Aeldin India, he will tell us that we 
,:lndiansmust go slow and not blindly 
,JJrl~tewhat is happening jn the 
European countries. I have my own 
.1lou~ whetht'!l" the western countries 
pemut such liberty and laxity. As I 
'~ . a few minutes Illlo, the Govern-
~·I'nent ~as not worked as a composite 
~m the Ill!'tter of labour legisla-"tkIn. Hence this· disaster. 
~->:'W#en'"' my friend Mr. Venkataraman 
"'talked".,tibly about the inclusion of a 
:-t8b0W' representative in the Industrial 
'~jbtmal, I ,felt ,surprised and I smiled. 
" ,JDad Venkataraman (Madras): Be-;p,_' ~ 40 not know the conditions 
~. gtheJ: countries. 
',Sbri B. Das: I know them much 
t,~l'; I know where the shoe pinches; 
;~u'do . not know where the shoe 
~pipcbes. You are ruining tha banking 
'structure of India. 
:"$ome of us, at least I am not, and 
t1\iS: 1& not the first time that I am gaym, that, are not . enamoured of 
lJiIh·COUlJ . Judges and retir.ed High 
'Court Judges. These High Court 
'~dges have received a fillip froJ;n my I'.·.. . .... '.'. '. frl.: end. I .do .not know if.my hon. ;. d ~r. Jagjivan Ram is 3 lawyer. 
,;,- '. e Minister of Labour (Shrl Jag-

_ ,BaDl}: I have' never be.en . a 
.a~;· . " 
·,';Shd . B. " Das: These High Court 
~.Judgeshave got Ilur.h a backing from 
.the Labour 'Minister that most of 
"them after retii-ement have become 
JubitratQrs in these Tribunals. Their 
i"ftIOorrunendations. which fiU up 
!1Iliuudreds of pages of the Gazette of 
.lJ:ld\ll. ShQw that. they understand 
~. but· th.ey do not understan~ 

. · ..... ·lDIattdublial . Desai (Bombay): 
':'TJip is the c01lll)lon' ground. .. 

. ·!PadR. »as: With whom, with you. 
;~·the; Hleh. Court. Jud,es? ' 
\:,~on behal~ ot' Industrialists, 
~!~.., ..... _ this much· that these . High 
.~ .. Judles have not been able to 

TemporClrv Provisi01'B) Bill 
grasp; the intention of·the L''ib~ur 
Ml~lstry or of the . Govel'nment, of 
In?I!i-I do not sepaFate the' Labour 
MU~lstry from the Government of 
India. .If there is no industl'ial and 
econ,omlC. prosperity ·of the country 
!abour Will not get the amenities tluil 
In. many cases they deserve, that as a 
friend and sympathise!' of labour I 
conced.c them. But we I.'re hUndly 
followmg Geneva people and who are 
those Gl:!neva people? They are con-
trollect by Jews who ha\'e no bomes-
most of them ana they are controlling 
the UNO. 

Shri Kamath: They have got Israel. -
Shrl B. Das: YOll will see it lini:3hed 

in a yeCll'. 

Shl'l Kamath: Finished! 
Shrl B. Das: It is aU right to talk of 

!-]fopia but we should see whether it 
IS practical in Asian soiL· That is 
wh?-t the Minister should de~nnillc. 
It IS not for us or fOl; him to get in-
spjration from the. West and to t.pply 
them blindly to our COllntry. The 
only clause I support is dau~e 7. It 
is a gentlemen's bargain and it should 
be so until a new Tribunal that will 
be appointed for Banking determines 
the thing. Yet, I will begratelul. if 
the Minister could explain why the 
Banking workers became part of the 
Labour Unions. I know it tor a fact 
that as soon as 5 of the Clock strikes, 
the b .. nd clerks teave their desks. To-
day there is over-employment in the 
banks-he will admit it if he thinks of 

. il: as a private citizen. To-day bank, 
employees do not worit. Banking was 
not a business of ours. We borrowed 
it .. The whole banking -structure was 
in European hands. The Imperial Bank 
which is to-day already controlling so 
many banks is still controlled by the 
European system of Banking. My 
friend the hon. Minister will c'Jncede 
that it was a- tremendous effort of 

- ma.ny· middle class people to ol'gallize 
a· banking structure in India and I 
know his province well and he will 
know how the Banks in his province 
are. just living from hand to mouth. 
In that condition ,of our banking 
structure ,and when owing' t!o other 
circumstances our national economy is 
threatened with disaster. the hon. 
Minister--perhaps this House passed 
it-but I say the Government of India 
was uilwise to.' organir.e the· b'lnklng . 
l;lbou,r or trade union. thereby creat-
inga cleavage in the' eflicieney 6t 
banking' management. . 

I would placei>tie point! before my 
friend the hon .. Mlnist" for Labour 
for all Ir1dustrtalTnbuna1s; DO~ot 
be too enamoured' of the retired Hi£h 
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Court Judgesar of the big High Court pute and the· invlllidatlon of the. 
Judges w,ha· never· knew anything of Tribunal's Award by the Supreme. 
commerciM life, who never knew any- Court. As far as r. remember. lwa. 
thing ot bankin~. The other day my laughted at then. What I had waated. 
friend Mr. Cbaliba told - us that the what the employees of a partiCular 
Hi€h ·Cour.t Judges in Assam Hea Bank as weJl as of all other b.ulb were-
separate class of bein~ who) do not wanting was that the Trilnmal'.; 
associate with the public. What do - Award should' be validated by the' 
they know then 01 the economic Government by an Ordinance OJ' by 
structure of India or the t.oanking legislation. but it was not done then. 
development? Suddenly we put them :;[,hat was a' period ot eme!'leDC7 pertl--
as members of Tribunals and they try cularJy with one of the bank. here-
to think in a legalistic way without . and its branches in the Pun,ab. I 
understanding the realistic difficulties. know the Government of Iadia is anD--, 
I think we have an equal duty and it ed with all kinds of powers· to meet-
is for us to point out to the Labour an emergency and to auspead the • 

Minister that difficulties aeise, that autonomous GoverrunentS of t.he" 
the Banks in India are on the verge States but in . this case where mere 
of collapse. I will not say on the verge employees ot a bank aDd of....me 
ot collapse-but they are in a tight other banks who were sympathfsing 
corner. It my friend the Minister has with them were concerned. the Gov-
access to the opinions of the Reserve emment could not move! The tiOn. 
Bank. Imperial Bai11~ and other, ball~s. Min.~ster has taken over two months to 
he will find that WIth ·greai. dlfficuhy bring" !ol'wat'd kgislation to validate 
the banking busines-s is ~ej~ rUD .. So, it. Hu;vcver. I say it is better ~te' 
1 think ',vLell th~ lie-Xt Btll 15 ('oll"ldct'· than /lever. COlleequelltly I am very 
ed of '\vhich my frier:d 1\Ir. Ve~kat3l':!" .,,:a.J ltidC ;l~ has cl'vt;g!li forward this 
man talks S') much. he will think of piece of legislation in the form' ot • 
these. It is- our ultimate. objective to Bill. At the same tin"~ I must 
make labour satisiled and give U1em - strongly protest against the i;w!m,ion 
a bettel' standard of life and so we of the provision which entitles a man 
should see that the economic prosperity with expel'fence- of banking and 
and the industrial prosperity ot India insufXlce to sit on the tribw131. This, 
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is not man-ed and this was .the· ob- was debated (or a very long time in 
jective of the final speech ot the 'hon. the Select Committee on the Labour' 
Minister Shri Jagjivan Ram at Geneva. Relations Bill. I wish to P'lint out 
I felt very elated at that and happy, that the Labour Relations BiU. is an' 
that we are going to have better under- all-comprebensive measure that em-
standing among ourselves but that I braces within itselt th1l relations. 
do not know if that understanding will between employees and management· 
come in the ,'lay of the speeches that or employers, no matter what industry 
were delivered yesterday by my Labour or enterprise they are enjolged . in. 
friendS. I would not have spoken but The question of the inclusion of a man 
i find if labour is now a big f81'Ce in with banking experieJ;lce (,0 thb 
India-and. Labour Unions are trying tribunal when there is a dispute reJat-
to get whatever they can then there ing to banks or insurance collnpanies 

h was after all approved by a. wnajoriV is' the other side of the picture. t at of one vote and I could not say if it 
must· be spoken of. That other side· ing te f' th Ch-
contrl'butes equally to the prosperity was the cast vo 0 e auman--. 

J, stand to be con-ected in this. How-and well·being of the labour com- ever, the opinlon of the committee·~ 
ffiunity. the L.bour· Ministry. and the equally divided and by' a majority of. 
whole country. I do hope my hon. one vote it was carried. That has to 
friend. when he speaks, will speak in come before the House yet. Th~.Wby 
the strain in which he spoke at Geneva is it that the Minister ha.; ~~t 
and' would tell us however bad the in- forward that provision in tIWt UWe 
dustr18Usts are. however bad the rest Bill meant . purely to validate an 
of the Governmen.t of India, the capita- award? I should say that ft.is bein, 
list section of the' Government of IncUa .' . ~don the baclrdoor. '. ~ . . r . 
aTe. he will tell us how we will shape: 
our attitude of lite so that there is pros- . - JagjlVlUl Ram: The Bil! 19 befote 
perity in Indi aand no sudden hapd11 . e House. . 
cap in our industria ldevelopments. He' . .foi<;'. . ........ .. 
'will agree with me tpat since 'thiS' In- ShrI s.rangdharDlIS: Why not ftit • 
d~tr1al TribUnal's award in the Bank- till . the . Labour . Relations' BIll· J& 
iDg disputes, the bsnklngstructure in brought -uQ; Howevw; weantOJilF '. 
In~a is almost ¢OllapSlng. . tew who speak on bebaU Of =. s .. 

I know we.will not·~ '. -
Yoti. haft • ·sre. at .1Q8j~.~it7. ftfdt.. ~ .. ",..' ...... . 

. p~ou~:rou{9r~)~~U: ~:::es~s=ir:; th~:~' ~:. 
ago, I lIad mentioned thJs· Bank Dis- ~at It he yields to the pnaUJ'e: ~,....' . 
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f.I~~;~;~~~U(\~g a mall with baiUt-
;,~ in a tribunal . that 

bankiDg and insurance 
then with equal justice he 

:~~!r.<J.U.",,= .. also a man who has 
of labOlu matters, as wa" 

p.ll~adled· by the previous speakers 
~day such as Shrl Khandubhai 
'~9iand Mr. Venkataraman. I 
~rstand that Mr. Venkataraman has 
M.am~dIn~nt to that . effect. If .that 
'IiI accepted 1t would keep the b~lance 
,steady. and there would be no welghtage 
tQf' one party Qr the other to a dis-

'.pute. This is only bare justice. 
. -. , 
t sio not agree with my' i!riend who 

. '<ll$.ims to be the father of the House. 
.lle.ing.a father he belongs to the l!Jth 

,<Centi.u'Y. He· talks of the Labour 
l\finister'sLabour Relations Bill as 
beingrevolutionary and he thinks 
that· the banking structure of the 
couiltry is. collapsing. I ask him how 
dic:t,the Indian-managed banks during 
tbe J~~t quarter of a century collapse? 
h·lt, not because of the directors· who 
~veswaUowed aU the capital that 

. the banks collapsed? Even today there 
.~' banks which are . collapsing . for 

; this"reason. It is not because- the 
employees have formed trade unions 

. that the banks are collapsing. As' a 
. ~ttel' of· fact the banks have certain 
. hotlrs of business, perhaps three or 
four bours,' when the out~ide public 

. ca~ transact. theIr . banking business. 
~ ~ter the doors are closed nobody 

' . .knows what is happening inside there. 
ItJ,avery- rarely that the public knvWs 
;'t~t the employees are made to work 
lOnger hoUrs, .far into the night. 'I'hat 
1s-wlly I say that when the doors are 
bO:ltedWE! from the outside do not know 
'1f1lether . they are working till 8 or 10 
:l'.Mt . (Interruption). That is why 1 
!Say- that 'trade uniens are necessary, '''Ell' the Institution is a bank, an' 
: bII~nce company or the Maharaja of 
~'8 household. They are 
~. to safeguard the interests of 
.,.Workers and I am rather sut'Pri6ed 
tbata inan of hl$ experience, parti:. 
eaJerly' with experience. of this 
PUltarileat and .the 'former Assembly, 
abo\ltd· be frightened br the labour 
UJ1Iau.t;. The Constitution Itself has 
glven equal . political. rigbts to all 

, ~pJe. . Dllrlng the last 'tWo or. three 
~ revolutionary· changes have. 
taken place .which you have not. seen 
futile 19th or early 20th century. You 

. ·carinot keep the workers tied down as 
alaV¥ any ,more. ,The"workers bave 

;. eome to their adult .age and if you, do 
··tlOt: in . iustlce concede their dernatlda 
"L~ warklnl conditions, hous-

':1''::t:~~= ~~~E:: d!ttl!fOr': Of a bfI baQlJ'; ihey '8ft uot . 
' ... ·to...and. their ,.lave17 ¢ODditioDB 

" ~. .' -

any longer, which· they bave borne so 
:10ng. It is no use now shedding tears 
over the change of the .times. T0day 
labou1' stands up and says' "I am a 
factor il} the production of WEalth 
whether . from the' .... land, from the 
facto~y or from the bank." . Banking 1s 
~ertuml.y one- of the most important 
l11dustl'les. Wherever wealth Is being 
I?rodu~ed. no matter. ip what way, it 
IS an mdustry. The managing director, 
the .manager, the accountants, the 
casl'il~rs. the clerks. and the peons all 
comblOe to ma!{e the one rupee into 
a I'upee and four ann as or two annas 
at the erid of the year and therefore 
banking is an industry. I was SUi'. 
prised when it was' said that it was 
not an industry . 

Thru:·efore. my appeal to the Labour 
Minister is that he should now do·' 
justice to the employees of the banks 
and to see if .it is necessary, in my 
opinion it is. not necessary. that in a 
tribunal there should ·be a man with 
banking experience or insurance com-. 
panyexperience. If you say that, then 
if there is a textile 'dispute there must 
be a man in the tribunal with textile 
experience. or that if there is a sugar 
dispute there must be a man with 

• sugar experience, I say itls not at all 
ne·cessary. But if yoti do think it 
necessal'y-I knew the bankers had 
pressed that in the matters of banking 
and insuranc~ company dispute., a man 
with banking experience should be on 
the Tribunal, and if you do ('oncede 
that-then you must concede the de-
mapd of the' workers. and a1011g with 
the banker there must be a IL1an on 
the Tribunal with experience of labour 
conditions, working conditions. wages. -
and so on and so forth. Thi3 is very 
necessary. Otherwise the agitation 
will be stronger' and stronger and it' 
will be said 'that the Government has 
yielded to the pressure of the bankers.' 

Another point which I wish the 
Labour Minister 'to clarify is that in 
the "allowances" that have been 
validated, there is D.O ment\on of 

. hospital allowances. . Hospital 
allowances were included in the award. 
I do' not know if there will' be any 

. further adjudicatfon in that matter. 1 
request the lion. Minister to claTify 
this point 

. With this proviso ~at 1 lodge ~ 
,protest regariiing- the inclusion of a 
,ballkel" in the. Tribunal, I .mpport the 
Jllotion. .. 

i 'S!Iri T. T. KrbImam,adtarl (M.~ras): 
I must congratulate my hQn; fr1epci, 
the Mover of tbis Bill for the alacritY 
he 11.as shown ·In bringing forward this, 
measure :. before .the tic.)U8e in . o~ .. 
to solve a rather dUft~t· poslti ... 
the ' countrY.. But at the same, Ume I 
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lust join Issue with the - previous Industrial tribuna) fo~ bank: employ ... 
,peaker wnen he accused the Govern- was establisbed. ' 
jl'Ient of being dilatol'Y. I think the 
~on. Minister has brought forward this The position now has been more 
':Jnea~ure with all possible aiacl'Hy and or less a stalemate because the 
the fad that the House is sitting Supreme Court has adjudged that the 
practically. ' at the fag end of the award _wa~ fl(?t valid. not for reas;)os of 
session to consider this important some IOtrlnslC detect in it but for 
'l1eaSUre must have shown to my h()o. some technical reasous. In any event 
friend who spoke before me that ' the I t..!uok some kind of revhiou would 
hon .. Minister is anxious, the Govel'n- ha~'e been ne<:l:ssary at any rate to 
Intmt is anxious. and the Pa.-ty benind b.rlllg home to the bank., that they 
the Government is very anxious to could not use. the award In such a • 
solve this difficult problem that has 1!1a(J1\er fJ.~ l() put banking labour in 
ariselJ because of the judgment of the j~lxtapos~tlon with the public. ' That 
Supreme Court adjudging the klI?d of Interference VI"/1S c-"Illed for. I 
Industrial Tribunal's award in respect thmk . some of ,us represented that to 
of Bank employees null and void. the Fmance Mmister and also to the 

La~0!lr Minister in this House that a 
revIsI~n was necessary, Any way, out 
of eVIl. cometh good and the Supreme 
COU,I't Judgment has provided an orpor-

My point in intervening in this de-
bate is to plac,", before the House and 
before the public certain' facts which I 
believe have led to a misunderstand-
ing of the position of the bank 
employees generally in their relaUon to 
the' public. I was one of those who 
felt at one time that the manner in 
which the Bank Tribunal's award was 
worked ('rea ted a situation in the 
country where the public were placed 

in such a position that they were not only 
not able to appreciate the difficulties 
of the bqnk employees but rather lost 
all sympathy with the position of the 
bank, employees as such. That was 
largely because of the manner of 
interpretation by bankers of 1he Bank 
Tribunal's Award by reason of their 
cutting down ·th,e working hOIl1"s of 
banks during which the baul\:., were 
serving the public, and also by cutting 
down the number of working dnys ill. a 
week by' one so that the I='ublic 
genel,"ally felt, "Here is somethlug 
done by, the Bank Tribunal which has 
resulted in taking away banking 
facilities so far.. as the public is con-
cerned". I am also aware. Sir. that in 
relation to the working of the. Shop 
Assistants Act. t~e manner in which 
certain State Governments work that 
Act also creates an impression in the . 
minds o(the· public that labour is 
getting some undue advantage over 
the 'public and service to the public 
that i!\,dueis denied. This is largely 
b~useof the manner in which these 
awards· and u..' ActI are worked. 
rather than from. any desire on .~ 
part of labour D1lt, to serve the public. 
When the Bankine Companies Act was I 

on the anvil of ,the' House, I could ' 
'!'take credit. Sir, that I· did draW . t!le 
'attentioilOf the Finance, Minister at 
that time that it ~ not enQuah to 
:have ,8; lIauldn&Compame" Act \Vlth-
ilut.~at_ s.me time statutorily pro;;ld" 

~~::t.f::pr--. o..~.'and. anrY.· ... :--. as ,$. 
J1~7" tlla~ In· -SOMe form or other 
'Wv,~~ ,bTOUtht to the . DDtk:e 
of tile hon. !.about, M1oJat.: aDd tIM. 

_ tUOIty for the Government to 
establish a new. tribunal 30 that aU· 
lael.s of the. case could be broUlfht 
agam before It and the new terms in 
respect of wages and working hours fix-
er! so that the public would under-
stand that it is not . the mistake of 
the bank employees but that of the 
employer~ it they have- been denied 
allY service so far as bankwl hf,urS 
are concerned. 'That I think is very 
nec0ssary because my hon. friend. Mr. 
B. Das, about whose good intentions 
nobody in this House has any shadow 
of doubt. believes that the best }'lay 
to serv.'? the public through b~ks Is 
to pay the employees as little as possi-
ble so that hanks will work suc<"eS$-
fully and return big dhidends to 
shareholder:s, Well. it that is the only 
way 10 whIch banks can work in this 
countl"S. I think we better not· have 
any banks at all. I cannot 'lee how 
one set of industrial labour can have 
provisions by which it could agitate 
collectively for better treatment but 
another set of workers should be lett 
unprotected merely because someb0d7 
!Jlinks that industry involved Is IUl 
unportant Industry or is an important 
business whlch is very necessary for 
the economy of the country. I attach 
very great importance to the tnture of 
banking. I also feel that the (~ 
ment as a wbole, notwithstandJq the 
fact that I belong to·· a Parf7 whkh 
supports the Goverwnent. 1 leel. that 
the Government as a 'whole has Dot 
appreciated the importance of ~' 
to the future economy of thU C<ilDlUl'. 
It they had done so. wen. our ~ 
1ng system .. woul4 ~. e. .lIut .. tbat ddes Dot mean that sbOuld Ie 
based on a wholl7.~ . ..,....., 

.f:r:a~U.~b:-~~''':;'. 
otten ~ .with elM ..... , ' 
which !fOes, DO -1OOd .. tar as" .. ·· 
borrower II con~ dOlI DO· ..... ' 
80 tar as the ~Ji CODl.UI',; 
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[Sbri:T.~. Krishnamachari1 
but on1)r does harm so far as the 

, emp10ree is concerned; because the 
,~concerned are unabla to pay 
detent wales. I do not see why un-
econ.Omic banks should not dose dewn. 
If. as a result, a problem of unemploy-
ment ensues it is a problem for Gov-
ernment to face. But J cannot under-
stand the 8:rgum~nt of any person, 
sane and WlSe as bankers are in this 
COUlItr1',. wben they. say, "Well, it is 
unecQllomic proposition as we cannot 
run ,the bank and pay decent wages", 
if they cannot pay decent wages let 
them· better close down a few of their 
branches. Let there be rationaliza ... 
tion, let there be fewer banks to serve 
the people better. That, however, 
dOes not mean that decent wages 

. should not be paid to employees nor 
"' that bours of work should be r<.>gulat-

. ed. 
With regard to the proposed com-

position o~ the Committee much was 
said , by my hon. friend.. ~"Ir. 
Sarangdhar Das who spoke before mE': 
There is undoubtedly a point which 

. the bon. Minister should bear in nlind, 
that in a iall'ly techn:ical busines51 like 
banking, not. insUl'ance,-I take 
insurance away from the field because 
it is not of such a technical nature-
some JPnd of expert guidance will be 
necessary for the Tribunal to make 
up its mind. Mr. Venkatraman, 
. suggested yesterday that there may 
be assessors' to help the tribunal. 
That probably is one point of view. 
But 'in the narrow circumstances in 
which this particular tribunal will 
operate. there will not be. any great 
barm. it perhaps somebody with know-
ledge of banking is incltlced aild it 
Is not generally insisted that an 
elllployee of a bank or Malla~lng 
Dire~tor of a Bank should be there. 
That is a matter foradjusbnent and 1 
have no doubt, that the han. Mhister 
for Labour, who is interested in the 
well-being of bank labour ns much as 
ariy ,body else in this House will. see 
that. the dice is not loaded against 
them. But that does not mean that it 
should be made into a political potnt 

. to smash the' whole Bill. as my han. 
friend, who bas left the House who 
apparently wants that this Bill s~o~ld 
be dropped. in which case the p")sltion 
of the bank employees will be no 
better and they will not thank him for 
thl\ service that he has done to them. 

11 U4. 
The only point that 1 would like to 

insist on before I sit down is th\s that 
tQe hibour representatives who plelf<i 
tbi& c:ause 'of Bank employees shou.l<! 
.ut·complete!7 lose. Sigh. t of the p.;bUc 
~e aspect of InStitutiOlls like 
bUb. or even for that matter shops 
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and other things. They must safe-
gunr? or take care to see that the 
pubbc do not get wrong impression 
that the employees are trymg to mani-
pulate t~e hours of working hy deouy-
ll1g s~rVlce. to th,e public. 1 am afraid. 
that. the l~bour leaders who we.e' 
assocIated WIth the enquiry when the 
Industrial Tribunal for banks was 
operating had lost sight of this parti-
cular ~act ..• ~n the rather transitional 
stage 10 whIch OUr economy is in~ 
even tbose amongst us who have the 
interests of labour at heart cannot 
afford to create a wrorig impression in. 
the minds of the public that here is 
labour asking for something which is 
not right and which is improper and 
by reason of the grAnt of eon cession in 
this respect public interest suffers. 
Banking is a public utility servic~ and 
the hours of WOIk. and,tandards vf 
pay should be based on the .same basis 
as iu publi0- utility :;::"'"":il;'es' like 
electricity . uj,derta;':ims, muniei",j:tl 
s~(\'ices alxl so on.l"l"\erefJre. I would 
''-lJ."5 1; UrJC'.ll t:h;'';'~ ILl~ildS cf Inir..e here 

. wh,) represent labour organh;:ltions not 
to ~ose sight of this partic4.:bL' fad, 
because that is the only way, jn which 
we can' get l.i1e public to sympathise 
with the demands of workers, what-
ever might be their category. So far 
as this point is concerned, though 
perhaps a few people like Mr. B, Das, 
feel that a change might . perhaps 
adversely affect Banking business, 
practically the bulk of the House is 
behind the Minister for Labour in his 
attempt to improve the position of 
labour in this country and tllere need 
be no doubt at all in spite of the views 
of the political opponents. that the 
Congress isevel' likely as a, b·)dy, as a 
whole, to give up the interests· of 

. labour as against any vested interests. 
I do nope tl;lat the Bill \~ill be' 

accepted by the House without 'any 
serious deviation and some goodwill 
result out of the work of" the t:.-ibunal 

. that would be appointed as a result of 
the passing of this Bill. 

Pandit Mtmishwar DaU Upadhyay 
(Uttar Pradesh): A peculiar situation 
/:las arisen on account of ',he judgment 
of the Supreme Court setting aside the 
award of the Tribunal and some 
remedy was to be found for it. The 
most· important· of.' the 'remedies 
necessary at the time )Vas that there 
should be some provision for sate-. 
guarding the lnterest$ of the employees, 
because it was feared that on account 
of the setting .aside of the award it 
was very likely that . the '.lmployerll 
might try to wlthbolq certaIn amount 
of theIr payor' allowances or they . 
might try to curtail their eonditions;of.· 
service, So, while making provIsIon J 
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to safeguard the inter<ls1,s' of the 
employees, the hon. Minister has also 
taken the opportunit,Y to reconstitute 
the Tribunals. I thmk it is a very 
welcome measure, because it this 
If{('una had remained. these difficulties 
might arise over and over again. The 
setting aside of. the award vf the 
tribunal was on a very technical 
ground. The position as it stands to-
day is that the employees for no fault 
or theil's and lor no fault on the part 
of anybody else, only 011 ac\~olmt of 
some lacuna in the provision;:) of the 
Act, are being deprived df the benefits 
01 the decisions of the Triljl1l1al, 
decisions which were unanimouslY 
signed by all the persons concerned 
wi thou t any. dissentient note. On 
account of the fact that some of the 
membt:!rs could not participa~ in the 
proceedings. on that very technical 
ground. the award was set aside. My 
submission is th.'\t when the 
awarrl was set aside 011 that techni-
cal ground it is very necessary for 
making provision for safeguarding the 
interests ot the employees and from 
that point of view this Bill is a 
wE:kome measure. 

As regards the complaint that there 
ha.s been delay, I would submit that 
the judgment was given on the 9th of 
April, 1951 and -it is not even two 
months yet and the han. Minister has 
come with a measure before the House 
and it is going to be enacted today. 
:::0 the complaint of delay is not a 
just!fiable one. 

I now come to the Constitution of 
the Tribunal. A suggestion has been 
nwde that a person with banking 
eXRcrience . sbould also be on the 
TrIbunal. I think: that would be 
wrong. Tn case you have a f<:!presenta-
tiveol tile Banks, it would be necessary 
to have a representative of .the labour 
as well. My hon. fri~nd Mr. B. Das 
said that he was not enamoured of 
having High Court Judges on the 
t1'ibt:l1als, as they 'were not likely to 
have intimate knowledge of banking 
and insurance. I am sure they are 
not expected to have an intimate know-
ledgo of labour either, So in (ase you 
ha~re persons having experience . of 
nanking it is as well to nave persons 
havjng a knowledge of labour ron-
dHions as well. Therefore. I would 
like that this provision should be 

. dmitted if the hon. 'lI4inister a~s to 

.~ . . . 

Ther~ is another. restriction that 
has been placed in the provIso t(} sub-
clal.!se (3l. They. say . that in regard 
tQ.those. who.renot High Court Judges 
there shoutd; be a certUlcllte- from the 
High Court that they are.ftt persons 
10 he on the TriblUla1.I think that 
aofi.·PSD 
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restriction is absolutely unneceQ81'7. 
I think independent persons with .• 
high position 'In society would be quite 
competetit, and this sort of t-ertiftcate· 
by thl~ High COU1't, in respect ("of persona 
who may even be' District JlIdl;eB and 
considered quali1ied for appotntment 
to the High Court, that they are fit to 
serVe on the Tribunal is a very heavy 
restriction and should be l:eruoved. 

111 the end I would like to say that 
the jud~';Il1c>nt of the Supreme Court 
is wekonle to me in this respect that 
it came at a time when the House was 
=:ittiug and the hon. Minister imme-
diately came with a measure to amend 
the provisions in such a mar.ner that 
such difficulties may be remond and 
UuW we shall kllQW that no award wm 
be set aside on technical grOUDda. 
Therefore it was very right that they· 
gave judgment on the 9th April Jl!1d 
the hon. Minister took the opportunity 
of amending the Act on those lines. 
I think therefore that this was a very 
timely judgment they gave. 

I wholehear.ed.ly support the Bill 
with the exception of certain pr0-
visions which I have mentioned in JD)" 
speech. . 

Slid R:lmr..lingam Cbettiar (Madras): 
1 am glad that the Labour Minister 
ba3' brought the Bill so' as to avoid 
difficulties in the interim period. But 
I think the new Tribunal that is going 
to be appointed will go into the t'l.atter 
more in detail than the Tribunal that 
passed the award. 

While we are talking here about 
banks we arc thinking of banks like 
the Central Bank of India or the United 
Commercial Bank and other banks 
which pay Rs, 5,000 anti Rs. 10,000 to 
their Secretaries and which employ 
a large number of clerks. We do not 
at· all think of those numerous banks 
in the countryside with a capital of 
Rs. 10,000 to Rs. 1 lakb and which. 
employ. Secretaries on a .!Jay ot Hs. 
100, M;O or 200 and which sometimes 
employ a clerk ar.d sometimes do not ' 
employ even a clerk. Such sort of 
banks are never thought e1. When we 
think of banks and banIs: employees we . 
gent"rally think only of those large 
r)qnks. No doubt the Tribunal which 
went into this question did Sl) at the 
instan('e of the employees of. big 1aanks 
anrt naturally they concentrat..<>d their 
attentioli on the condiUoDs . of tbese 
employees and the capacity of the 
banks to pay them. I have no quarrel 
about that. B.lt spectal provision 
ought to bemllde for these small 
banks which cannot at'rbrd to· pay' 
large salaries and which ate servIn,. 
a very necessary' purpose, namelY .1he 
purpose of giving finance to the twa! 
areas and·· the semi~rural llreu. That 
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is a matter which will have to be taken
into consideration and the new
Tribunal that is going to be appointed
will have to provide for these also
separately. In addition to (a), (b)
and (c) which they have provided they
will have to add probably (d) for
dealing with the rural areas and the
conditions of these small banks. That
is a thing which will have to be borne
in mind. I would also appeal to the
hon. Minister for Labour that he should
in any reference he makes ask for
special provision being made for small
banks as well as for large banks and
not treat them alike. These small 
banks are serving a very necessary,
purpose. Even the Rural Banking
Committees and Conferences that have
been held have gone into the matter
and said that the scheduled banks,
these big banks, cannot serve the pur
pose of giving finance for the rural
areas. So it is absolutely necessary
that these small banks should conti
nue. It is not' a question of saying
“ If you cannot pay the Secretary- the
amount which we are going to fix, you
better go out of existence” . If they
go out of existence who is going to
serye the purpose'that they have been
serving? They will be very necessary
in the national economy and therefore
I hope that they will pay due attention
to this aspect of the matter and pro
vide for them. •

Shri Jagjivan Ram: I must express
my thanks to the hon. Members who
have extended their support to the
Bill and have welcomed it. There has
been only one rather semi-discordant
voice coming from my esteemed friend
Mr. B. Das. I must congratulate him
for reminding me of the speech that I
made last year at Geneva and which
he very much appreciated. In that
-connection I would like to point out
to him that in that very speech I said
something about the employers too.
I wish he remembered that portion of
my speech as well.
. In any industry, capital and labour

are indispensable partners in the exist
ing framework of our economy. As
Mr. Sarangdhar Das has , pointed out,
nothing can be produced without the
co-operation and collaboration of
employers and employees. It can be
argued, not wholly theoretically, that
i f  co-operation is not forthcoming from
both the sides, the wheel of production
will come to a standstill. Therefore
what I said at Geneva was that the
stage has come in the world today—
and I think that that was_ a new
orientation of the labour policy not
only of India but of th6 world—when

labour should not strike for their right
to strike but they should strive for
their right to work. But a right to work

in  a capitalist societj^ is not an absolute
right. It has to depend on the co
operation of the industrialist or the
capitalist class as such also. There
fore I would request friends like Mr.
B. Das to realise that the time has come
when the employers will also have to
change their attitude toward labour
and will have to realise that labour is
not a commodity of commerce. Labour
is also a human being. It has also its
aspirations. And when today one
complains of indiscipline among
workers one should not forget that
what yesterday was regarded as
discipline by the labour itself is today
regarded as humiliation on their part.
And when they refuse to submit to
these things and protest against them,
the way to enforce discipline among
them is to treat them sympathetically
and treat them as human beings. I
do appreciate that point and I have
myself emphasized it more than once
that the well-being and welfare of
labour depend upon the overall pro
sperity of the country and even if
other sections neglect their duties and
responsibilities, labour should not
because it is the poorer classes which
stand to gain if the prosperity of the
country increased. I have always
emphasized that point to labour leaders
and the workers in this country. I
am glad to say that they have magni
ficently responded to that appeal in
spite of hardships and inconveniences
they are faced with and in spite of.the
lack of co-operation from certain
quarter; „ they have realised their
responsibility to the country and the
community. If hon. Members look to
the figures of production during the
past years, they will find that there has
been a steady progress, in spite of
difficulties in the supply of raw
materials and other factors standing in
the way. I need not elaborate this
point, Sir. My hon. friend, Mr. B. Das
raised another point: How banking is
an industry? May I pose another
question to him, Sir? If banking is
not an industry, what it is?

Shri B. Das: Professor K. T. Shah
says ‘service’ .

Shri Jagjivan Bam: Perhaps
Professor Shah has in view a very
narrow and limited conception of
industry. That is perhaps the 18th or
19th century conception of industry.
That conception has very much chang
ed today- But I will not quarrel on
that point whether banking is or is
not an industry, the question is whether
it is an institution where the relation
between employers and employees has
got to be regulated and whether the
Government as custodian of the wel
fare of the community as a whole
should regulate the relation between
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the employers and employees in bank
ing institutions or not. I will not
pause for a reply from my hon. friend,
Mr. B. Das. Wnat is the alternative,
Sir? If we are not to treat the
employees in banking institutions
as workers, if we are not to
permit them - to organise them
selves .into trade unions, and if we are
not to regulate relations between
employers and employees in banks
what will be the consequences?
Suppose there is a strike, there is a 
cessation of work on the part of the
employees. Are we to stand aside and
watch the whole scene? Does my
hon. friend, Mr. B. Das envisage that
situation? I think he will not. He
will in that case request the Govern
ment to intervene in the matter and
try. to resolve the dispute, and that is
what I am trying to do. Banking is
a very delicate institution. A stoppage
■of work even for a few hours may
cause havoc not only in the banks, but
in the business world. It is, therefore,
necessary that in respect of a delicate
institution like banks Government
should have ample power to deal with
the situation, whenever it arises. It
is perhaps too late now and too anti
quated as well -to- say that the
•employees in the banks should not be
treated as workers; that they should
have no right to organize. Sometimes
I shudder to think that if the workers
in the banks were to be deprived of
their right to organize and if they
were to behave with their employers
as a disorganized lot, what will be the
fate of the banking institutions or the
"banking industry in this country. I
•think my hon. friend, Mr. Das was not
serious at all when he posed that
question. Sir, I leave it at that.

The other point that he raised was
that we have been blindly following
Geneva, rather he used the expression
‘blind imitation of Geneva’ . I think
that Mr. Das did not do any justice to
himself when he used that expression.
'He is a very old parliamentarian, an
experienced legislator and I expect
something . more from him. I ask,
whether our legislations were a blind
imitation of Western countries or not.

' If he says that they are a blind imita
tion of the Western countries, then I
am afraid, he has not discharged his
duty as a legislator because he has
not cared to go through the legisla
tions put through by the Labour
Ministry. • If he will stiil care . to go
through them, he will find that they

*" vare not blind imitations but they have
been adapted to the conditions prevail
ing in this country. He will also find
that they contain provisions which are
not to be found in any of the legisla
tions in any other country; they have
been devised to suit the conditions of

this country. So, to say .that they are
blind imitations of Geneva is not to
do justice to himself. I do not want
to oursue that point but whether we
imitated Geneva or not, whether we
imitated the Western countries or not,
India will not be allowed to maintain
or preserve those conditions which were
prevailing irj this country hundred
years ago.

Shri B. Das: That I agree.
Shri Jagjivan Ram: Whether a

certain section of the society wishes
it or not. whether it relishes it or not,
whether it finds it to its advantage
or not, a consciousness has dawned
upon the working classes in this
country and any sane and sensible
Government cannot but realise the
situation which will be created if that
consciousness of the working classes
was not to be reckoned with. Still I
admit that the workers have not yet
attained their age of majority. They
are still trying to stand on their own
legs. Difficulties in their way are
manifold.

I will pass on to Mr. Sarangdhar
Das’s criticism. I do not find him in
his seat. Perhaps it î  a fashion with
him to criticise every measure,
whether it is beneficial to the workers
or not. Trade unionism in this country
for certain sections of leaders has
become a pawn on the chess-board of
political manoeuvring and a measure
even if it is beneficial to the workers
but does not suit the political
manoeuvring of a particular party is
always criticised. That has been the
most unfortunate part of the trade
union movement in this country where
efforts have been made to utilise
workers—who have been exploited by
the employers, no doubt—for political
purposes. After all. what is there in
this Bill to which exception can be
taken? I shall come to one particular
provision about which something has
been said by him. I must say that
to make a grievance that this Bill has
come rather too late is to ignore the
situation. The Supreme Court judg
ment was delivered only on the 9th 
April last. Since then, all possible
steps have been taken—even though a 
legal" provision has not been made,—
to see that the scales of salary and
allowances of the employees are not
reduced. A tripartite conference was
called here in Delhi, which was attend
ed by some hon. Members of this
House as well. In that conference of.
employers and employees, efforts were
made to see that even without having
recourse to legal, action or legal
sanctions, a compromise might be
effected by which the working con
ditions of the employees in the
banks, as they prevailed in accordance

1951 (Am endm ent and 10487
Tem porary Provisions) Bill



10488 Industrial Disputes 8 JUNE 1951 (Amendment and 10480
' Temporary Provisions) Bill __

[Shri Jagjivan Ram]
with the award were not substantially
altered to the prejudice or dis
advantage o f the employees. Within
less than two.months of the judgment
of the Supreme Court, the Government
have approached this House for enact
ing legislation in order to see that the
salary and allowances j f  the workers
are not adversely affected. On that
score, Sir, certainly, Government’s 
action should have been appreciated
and a grievance should not have been
made that the matter has been delay
ed.

Mr. Sarangdhar Das also said that
the clause relating to Banking experts . 
on the tribunals has been brought
here due to pressure of bankers. I
cannot say that in this world pressure
and influence do not count. They
have their place in the present society.
I f  Mr. Sarangdhar Das feels that
pressure of one section is made to be
felt on the Government, I would advise
him, let the workers also be organised
on a rational line so that their pressure
may also be felt not only on the Gov
ernment, but also in society. If today
the employers are in a better position
to exercise their influence, and
pressure, and create an atmosphere in
the country more congenial to their
interests, it means that they are better
organised than the workers. So, the
reply to that will be,— as we have to
admit that the world today or tomorrow
will always be amenable to pressure
and influence,— why net try to
organise and strengthen the workers so
that they create that pressure and
influence. I as the Labour Minister
and more as an individual who has
the well-being of the working classes
at heart wish that the workers in this
country were so organised as to use
more pressure and more influence than
the employers can do. But, the case
today is just otherwise. I have no
hesitation in admitting that. But,
this provision has been made not
merely on account o f the pressure of
the banking interests. I have myself
been feeling, not only in the case of
banks and insurance companies, but
also in the case of other industries
that, along with the Judges either of
the High Courts or district courts who
constitute the tribunals at present,
association of persons having an in
sight in the economy of the industry
and the economy of the country as a
whole is necessary, not to safeguard
the interests o f the em ployers--I do
not agree with that argument— but to
safeguard the interests of the industry
with which the interests o f the
workers also are inter-twined. If an
industry is adversely affected,—if we
change the pattern o f our economy,

that is another thing— in the present
economy, it also adversely affects the
interests of the employees. In the
interests of the employees themselves,
it is necessary that persons having an
insight and experience of industry
should be on the tribunals so that they
may bring their knowledge to
bear upon the awards of the tribunals.

Another thing should not be for
gotten in this connection. It has
already been said that the persons
having knowledge of banking to be
associated with these tribunals are not
there to represent the banking
interests. I will go a step further and
say that they will be persons who are
not employees of any banks, but are
independent persons.

Shri B. Das: Quite so.
Shri Jagjivan Ram: So, the

apprehension that the employers’ side
will be weighted by the appointment
of such persons arises out 9f a mis
apprehension or misappreciation of the
whole situation. The question is not
of having a person who will represent
this party or that party. He w ill be
an independent person having know
ledge of that industry and that insti
tution, so that he may bring h f '
experience to bear to the advantage
of the industry in making the awards.
I may assure that I will, in setting up
these tribunals, always see that persons
who understand the difficulties and
inconveniences of labour are also
associated, but not exactly who re
present labour, and see that industry
as a composite of employers and
workers, of capital and labour, is
placed in a situation where it will
function to the advantage of both
parties as well as the country as a 
whole.

These are one or two objections
that were raised to this Bill. One very
fundamental point was raised by my
friend Mr. Khandubhai Desai. I am
afraid that difficulty still remains. The
difficulty of prolongation of industrial
disputes before tribunals and the
various High Courts and the Supreme
Court, as a result of the tendency on
the part of the employers to drag all
these disputes from one court to an
other. This cannot be overcome so
long as the provisions in our Consti
tution exist. I  am not talking of the
provisions for the various writs in our
Constitution. I am talking of that
special provision by which tl>e Supreme
Court is empowered to hear appeal^
against judgments made by any court
or tribunal in this country. That is a
very wide power.. It will depend upon
the attitude of the Supreme Court as
to how far that special section can be
utilised to successfully move the
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Supreme Court against the awards of
.tribunals so far as they relate to
questions of merit and not questions
of law only. ” So, though we may make
efforts to reduce the period of litiga
tion before the labour courts and
tribunals, so far as those provisions in
our Constitution are concerned, they
are always there. Even then the period
of litigation can be cut short if the
employers will feel that the workers in
a particular industry or particular
establishment are well-oiganized to
use other sanctions as well. So long
as they feel that the workers have to
use the crutches of Governmental
machinery, there is always a danger
of these disputes being prolonged by
being dragged on from one tribunal
to another and from the High Court
to the Supreme Court. It should not
be lost sight of that such prolongation
results not only in the reduction in - 
production but also a very consider
able wastage of the shareholders’ 
money. This is another aspect of 'the
whole question in which I do not pro
pose to go at this stage. But I certainly
want to make an appeal to .the
employers in this country that litiga
tion does not pay in the long run. Be
sides that, the good money of the share
holders is spent on heavy fees o f
lawyers and on running from the
headquarters of the business to the
headquarters of the Supreme Court or
High Court, the relation between the
employers and the employees is
estranged which always adversely
affects the production in that industry
or that establishment. So it is always
in the interest of the employers to
smoothen their differences by mutual
negotiation failing which, by concilia
tion. I am myself not much enamour
ed o f compulsory adjudication or of
intervention in disputes between the
employers and employees by Govern
ment officers or by the Labour Ministry
either in the State or in the Centre. I
always welcome conciliation So it is
time that employers in this country
also realized that litigation does not
ultimately pay. The other point was
raised by my friend Mr. Venkataraman
that the period of conciliation provided
in this Bill o f two months is rather too
long and it should b e . reduced to
fifteen days. Perhaps he forgets that
the period of 15 days for conciliation
m ay be quite enough where the dispute
concerns one particular establishment
or where it concerns one industry in a 
small region. But where the concilia
tion concerns the whole industry
throughout the country and where
the conciliation has to be done on the

vnational ba'sis, even a period of two
months is not quite enough. As a 
matter of fact, when I provided this
period o f two months, I had that pro-

vision also in my mind by which the
Government can extend it to a further
period of two months. So when a
conciliation is on a national scale, the
period of two months is not a long one
but there is nothing to prevent the
parties coming to terms even within
three days or a week or ten days. So
perhaps Mr. Venkataraman has not
that point o f view in his mind when he
suggested a period of 15 days. Mr.
Sidhva made a point, about hours of
work. With his profuse sympathy for
the working class he wanted that they
should work more and provide more
convenience to the public. That point
has been met to a v e ry . great extent
by my friend Mr. T. T. Krishnamachari.
There is difference between the hours
of work and banking hours. Though
the hours of work were reduced, the
employees’ contention has been that
there was no occasion for reducing the
banking hours to the extent that they
have been reduced by the employers
and there was no o.ccasion for cutting
out banking hours altogether on Satur
day and this was done in order to
prove the absurdity of the award.
Well, I do not want' to express any
opinion of my own on that contention
but that was a view expressed by the
employees and it has been persistently
expressed by them that even within
the compass of the working hours as
fixed by the Tribunal, it is possible to
have a longer period of banking hours
than the employers have done at
present.

Shri Ramalingam Cheitiar: What
about the Shop Assistants' Act?

Shri Jagjivan Ram: I am not at
present concerned with the Shop
Assistants’ Act and that ■ is not my
jurisdiction. My friend may raise that
in the State Assembly but there also we
will have to come to a stage sooner
or later where we will have to regu
late the hours of work of all categories
of workers in this country, whether an
operative in the factory or a white
coloured operative in a business house
or in a bank or in a Government office.
We have already regulated .the hours
of work of our own employees in the
Secretariat and everywhere. The only
thing to be seen is this that for the
convenience of the puoiic there should
be provision for overtime. Instances
are quoted from other countries that in
those countries some of the banks
work for 16 or 18 hours a day. I say
even in this country it is not impossible'
to run a bank for all the 24 hours. You
can work in shifts. So a prudent
businessman will see that if by running
his bank by shifts he is likely to have
more business he should not grudge
the payment of some overtime for the
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next shift. Anyway, the whole question
is being referred to conciliation in the
first instance and then to a Tribunal
next. All these questions will be con
sidered and if there is a scope that
longer hours of work should be provid
ed, the Tribunal will do accordingly
and when the award is given, we will
see that that is enforced by both the
sides.

I think I have met all the points
raised during the debate.1 My friend
Mr. Sarangdhar' Das raised the question
of hospital allowance. That is a point / 
on which we tried to come to a certain . 
agreement in the Conference itself and
something was offered by the em
ployers. We are taking up that
question again and I hope some satis
factory solution will be found out by
negotiation because there are so many

•things which we are ’lot including in
this bill but it does not mean that
they are going to be disturbed to the
disadvantage of the employees. Take
for example, the hours of work. We
have not included hours of work in
this Bill but we have reached a settle
ment by which the hours of work as
they exist will not'be disturbed till the
settlement is made either in concilia
tion board or an award is given by a 
tribunal. So we are trying to take
care o f the other things by negotiation
and conciliation with the employers
and the employees’ representatives.

I once more thank the hun. Members
of the House who have given their
welcome to this measure.

Fandit Munishwar Datt Upadhyay:
Is the approval of the High Court
necessary for the candidature of
persons to be appointed on the

tribunal?
Shri Jagjivan Ram: The provision

that we have made is that the mem
ber of the tribunal should be one
qualified to be a High Court judge and
there the approval of the High Court
is taken. But where ■ the person
happens to be a district judge we have
not made that provision. The
experience at present has been that
often we urgently require the services
of some High Court or district court
judges. There is so much dearth of
retired High Court judges that they
are not available for this purpose. So
we have to draw from district judges
for the tribunals, though we have not
done so yet in any case. I am afraid
we have reached a stage where we do
not find High Court judges and I am
not going to take the risk o f appointing
persons who are only qualified to be
High Court judges at this stage. So

we will have to take from district - 
judges and in their case it is n o t^
necessary to have the sanction of the
High Court. We are not taking them
because they are qualified to be High
Court judges, but because they have
experience of judicial work as district
judges. In their case therefore the
approval of the High Court is not
necessary. .

Dr. Beshmukh (Madliya Pradesh):
Why not appoint senior . advocates?

Mr. Deputy-Speaker: The question is:
“ That the Bill further to amend

the Industrial Disoutes Act, 1947.
and to make certain temporary
provisions relating to pay and ’
allowances of certain workmen, be
taken into consideration.” '

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.—  Amendment of Section 7)
Shri Venkataraman: Sir there are

other amendments also of which I
have given notice but I am not going
to press them. I am going to press
only this amendment of which I have
given notice just now, If the hon. ■"*> 
Minister accepts. Sir. I m ove:... -V-

In page 1. line -30 omit “ and
experience in” .

Mr. Deputy Speaker: I would suggest
to the hon. Member that the sub
clause must be stated. Nobody can
understand this.

Shri Venkataraman: This is the new
form which has been suggested by the
Secretary. That is an instruction
which I am afraid you have to give to
your office, because I gave the amend
ment in the usual form.

Mr. Deputy-Speaker: I will allow it
now.

Shri Venkataraman: I will briefly
explain the point of the amendment. I '
submitted to the House yesterday that
the appointment of a person with
knowledge and experience of banking
may be misunderstood by labour as
weighting the tribunal in favour o f ’
the employers. That is why I have
suggested that the words “and ex
perience in” may be omitted. The
Government will take the power to
appoint a man who has special know
ledge of banking and insurance but
the person need not necessarily, be 3. * 
banker. He may even be a professor
of economics or some person in public
life and affairs who is competent to
judge things from the point of view of
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society as a whole. I therefore move
my amendment for the deletion of the
words “ and experience in” .

Shri Jagjivan Ram: I accept the
amendment.

Shri B. Das: Does it mean that
professors with knowledge of economics
become members of the tribunal? I
object to it. Banking experience is
necessary in some stage of the man’s 
life.

Shri T. T. Krishnamachari: It may
be it is Mr. Das himself who has the
experience.

Mr. Deputy-Speaker: The question is:
In page 1, line 50 omit “ and

experience in” .

The motion was adopted.
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Mr. Deputy-Speaker: It does not
introduce any change in substance.
Already the expression is there.

Shri Jagjivan Ram- There is no
difference. I do not think it makes
any change even if it remains as it is.

Mr. Deputy-Speaker: The amendment
is not accepted.
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person not qualified under clause
(a ) . . .” .

tfr w  % *rr>i' srsf (D is
trict Judge) % fRi wt %
fe t  '-irr frf (H igh Court)%
3T3f V̂| ?

Mr. Depaty-^seakcr: First of all you
indicate the amendment to the House.

stf yzz : Jttt 3muaJt5H:(amend
ment) | Jmpr(section)
it % g-pr section) 'AT
3ftf I '5TPT I -

$

(English translation oj the above
’ speech)

Shri Bhatt: My amendments relate
to the construction of sentences
and selection of words. I
want the words and expressions con
tained in the Industrial Disputes Act.
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,1Shri- Bhatt] 
1947, to be adopted in this Act also 
so as to make it similar to the fermer. 
I 'am not seeking to elfeet any big 
change. I am Simply asking for the 
wording of Section 7 ~f the Industrial 
Disputes Act, 1947. to be adopted in 
this Act also and, therefore, I want 
that the words "thinks fit" be substi-
tuted for "may think fit t<J appoint" 
and that the other words should not be 
inserted in the same 3~ritence_ They' 
relate to two sel}arate matters, namely. 
how the tribunal shall b~ appointed 
and who shall be its Chah·rnan. Since 
these are two separate matters the two 
seiltences should be separated. I do 
not think the han. Mini3ter will have 
any objection to accept this. 

Mr. Deputy-S~eaJter: What is the 
difference between "may think fit" and 
"thinks 11 t"? 

Shri Bhatt: Not much of a difference, 
bJ,lt why is the old language not being 
adhered to and why are words being 
purposely changeq? Section 5 retains 
the same language. Then, why not 
adhere entirely to the ianguage of the 

, Act? 

Mr. DeJ)uty-Speaker: It, does not 
introduce any change in substance. 
Already the ~pression is there. 

Shrl lagji~D Ram: 'l"her~ is no 
difference. I do not thinl<" it makes 
any change even if it remains as it is. 
. Mr. Deputy-Speaker: The amendment 
is' not accepted. ' 

8hri Bhatt: There is no inconsistency 
in it. May I submit to the hon. 
Minister that the proviso to sub-clause 
(3) ,of Clause 3 reads: "Provided that 
no appomtment under. this sub-section 
to a Tribunal shall be made of any 
person not qualified under .clause 
(a) ...... ". So, that would imply a 
district judge. Will. in that case, the 
previous approval of the High Court 
be taken? 

; Mr. Deputy-Speaker: First of all you 
f} 'in~cate the amendment to the House. 
I. 

;, Shrl Bhatt: My - amendment is that 
ii' part (b) be also added to part (a). 
t; Shri VeDkataraman: When the _ 
,,' Labour Minister was explaining the 

point to.IDY friend, Mr. Upadhyay, he 
said that district judges need not be 
appointed _ in consultation with the 
HiIh COurt. 

Paadlt M1Ullshwar Datt Upac1byay: 
That la my amendment. 

TempOT4TJ1 Provisions) Bill 

Mr. Deputy-Speaker: The Minister 
has already explained that in case of 
distriet jlldges the prl.:vlOus approval 
of the High Court is nut neC'c::;sary. 

Shri Bbatt: That e:o.adly is my 
amendment. 

, Shri .Jagjivan Ram: That will have to 
be accepted. 

Amenclillent made: 
In page 1. line 2~ aft~r "(a)" insert 

"and (b)". 
... is Ii r; ShaH] 

Pandit Munisll\var Datt Upadhyay: 
Even the proviso shcmJd he emitted. 

12 NOON 

1\11'. Deputy-Speaker: Does the hon. 
Member press it? 

Pandit Munishwar D:ltt l]padhyay: 
No. Sir. 

Mr. Deputy-Speaker: The question is: 
"Tlrat clause 3. as amended. 

stand pa:rt of the Bill." 
The motion was adopted. 

Clause 3, as 'amended, was added to 
the Bill. 

Clauses 4. 5 and 6 were added to the 
Bill. 

Ciause 7-(Scales of pay etc. 'of work-
lIi,,"n) , 

!'andit, Munishwar Daft Upac1byay: 
My suggestion in my proposed amend-
ment is that this word "legally" in 
sub-clause (b) should l;le omitted and 
the words "on the basis' of the 
avo\dance of the All India Industrial 
Disputes Tribunal Award" be added 
at the end of the sub-clause. Because, 
the meaning really is r.ot "legally" In 
a-11 the cases. The meaning Is that it 
is void because if has bc(;ome illegal 
on account of the decision of the 
Supreme Court. That should be clearly 
stated. That is what I want by the 
addition of these words. • 

Shri Jagjivan Ram: It is not 
riecessary. 

sst\' 'q' ~~: -:lIT3f:m ~mer; if ;f f~!fr 
~ +T ~ q;r qcyrr ~ 

In 'p3'~e 3. line 3, after. "fuel 
allowance" insert "tr311sfer allowance, 
travelling allowance. j('urriey 
allowance". 
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sft SJTrefolH TPT : #  ^
i

8 JUNE 1951 (Amendment and 10499
Temporary Provisions) Bill

“ fuel allowance” insert “ transfer
allowance, travelling allowance, journey
allowance.” ’

Shri Jagjivan Ram: I will not accept

v s m  =*n^n f 3 t^ t i  #

sflT
«pff twt t  i fwq- snre an?

iff ^ ‘7  eft =fitt 

s>ti4>l S>M<*I Niil d c t ^ ,

JFFTTT s ff t  5R f l ^ r ^ T  ^ft *sfe*T 

^  I W t  t  ^TfcTT f

tft St^RT ■ I
#  # dt f r  ^  p rra  vm «tt 1%

^ ^PT ^ F T *Ft

a r m  # t ?  f e n  |  i afcff

35T ^1% I 3 R  3TF:^> eft m l W

^TTT f t  =3Tf|# I

Mr. Deputy-Speaker: The bon. Mem
ber will read the wfcoie explanation. In
line 1, allowances. moan, and later on
include, any special pay or allowances.

sft VTJ£ : _ i n s  I #f%*T

i p r t  ^  i r ^ g r  w  ^ n  t  ^

fesm n  *ptt |  \ T o t  Mi^ff

?Ff uf^Trf ^ |

Mr. Deputy-Speaker: It becomes _ a 
normal allowance now instead cf being
a special allowance.

sft : 3ft 'TTTTT57 T T ^ g -  |

®rft f^ r f^ r  ,d i w :  affc «pff tT^rae-

#  an ^ncn 11
Shri Jagjivan Ram: I am not accept

ing that amendment because these
things are included here.

sft : eft 3F R  ^ ^ f t -

^rff ^ eft # ' iTTfrz

^ T̂ncfT I
(English translation of the above,

speech)
S!r;l Bhatt: I read the amendment of

which I have given notice today. It is
as follows: ‘In page 3, line 3, after

it.
Shri Bhatt: I want these words to

be inserted, for, in the Banking Award
they have provided for the same,
namely, travelling allowance, transfer
allowance and journey allowance. If
you provide for only the existing
allowance, certain Banks would take
undue advantage of that fact and
abolish even the travelling, transfer
and journey allowances. That is why
I want these three allowances to be
mentioned. Already I have, suggested
that the word “ include” shouid be
inserted, but you did not agree to that.
That, if accepted, would have covered
all the three allowances referred To
above. Now you should insert these
words at least. .

Mr. Deputy-Speaker: The hon. Mem
ber will read the whole explanation.
In line 1, allowances mean, and later
on include, any special pay or
allowances. ' ,

Shri Bhatt: You will excuse me, Sir,
the Banking Award h3s got separate
mention as to what are the special
allowances, and, therefore, these things
are necessary.

Mr. Deputy-Speaker: It becomes a 
normal allowance now instead o l being
a special allowance.

Shri Bhatt: The normal allowance
comes under travelling, transfer and
journey allowances.

Shri Jagjivan Ram: I am not accept
ing that amendment because these

' things are included here.

Shri Bhatt: If the hon. Minister is
not going to accept it, I do not want
to press it.

Mr. Deputy-Speaker: The question is:
“That clause- 7 stand part of the

Bill.” .

The motion was adopted.
Clause 7 was added to the Bill.
Clause 8 was added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

Shri Jagjivan Ram: I beg to move:
“That the Bill, as amended, be

passed.”



10600 Motions reo Delimitatioil 8 JUNE 1951 of Constituencies Orders IOriOI 

Mr. Deputy-Speakel': ThG questi011 is: 
"That the Bill. a~ amended, be 

passed." 

1\'!o'r(()T~f~~ r~~_' .':)"·'f .. 1 \~ ~-r.;\ ":<)J~: 
CONSTI fl.li-:NC1PS :jl':'~)~~~S: 

contd. 
TIle Ministt'l' af Law 

Ambedkar): I should like that 
Assam Order be first taken into 
sideration. 

i..)'!! 
:1') 1 .. -

(Dr. 
the 

COI1-

Mr. Deputy-Speaker: Yes. A, num-
bel' ?f amendments have been tabled 
~o t.hlS. E'or the purpose of ~onvenience 
IS It not possible to ascertain what 
amendments the hon. Law Minister is 
prepared to accept, in which case the 
other amen~ments may not be pressed? 
Of course, If there are any Members 
who' want to press their amendment" 
We can deal with them. "~ 

Dr. ,Ambedkar: With regard to Assam 
I have many amendments. 

Mr. Depu.t~-Speaker: Therefore,if 
the bo"!. M1Olstel' moves his =-.mend-
ments first, whatever is nut covered we 
can address ourselves to it later. 

. Dr. Amb~kar: My ameI!dments are 
10 Suppl. L1St.4, Nos. 1 to 8. They are 
purely. techmc~! amendments and 
there IS no [Jomt o~ sUbstance invelv-
e:: 011 furt1h~:' C~in; ;.L':·.r:-d:-~'I' r 
propose to withdraw Nos. I and 2 of 
my amendments. ' 

The al~' "".'~ments were. by leave 
withdnwn. ' 

Shri Cbalilla (Assam): Coming as' I 
do from a .very modest provinc8 I have 
a few mCl·'; ;··t proposals to make and I 
tr:"3t the House will be pleased to 
accept them. Sir. it is my misfortune, 
to have to di~agree. with the proposals 
made by the ElectlOn Commission or 
t~e members of the Committee appoint-
ed by the h?n: the Speaker of this 
House. I thmk they tried their best 
but human limitations being what they 
are, they were not able to overcome 
so~e of .th~ difficulties. Having made 
thIS prebmlOary remark I shall come 
to th~ proposal regarding Parliamentary 
conshtuency in Tabl.~ A--8ibsagar-
North Lakhimpur and "Dibrugarh" 
In this you will find that two difrerent 
blocks have been lumped togeth~r in one 
constituencY. Sibsagar is away from 
North Lakhimpul' by sixty-three miles 
or more and in between you have got 
a sulrdivision Intervening, and al~o 
the mtchty Brahmaputra river and 
other big rivers. Probably the Election. 

Com"1ission has not taken into C011-
sidcraCo!1 the topograohical and 
geographical aspects of, the question. I 
have got a l'nap here which will indi-
cat.e to you how unreasonable this com-
bination is. If y(iU :;('(: it, Sil". you will 
cert:ain]:" ;tpprl'<:iate the unreJ!>()ilable-
ni'::S~~ of IUI~ .pf"il:;'-: t.cQ...:"t: 4:"> .. - t\·,":) [1r..::t,s. 
fr "";,~ OE<~ (If \\!:lieh :0 !':."'~t:~·~·! ~n~'~";h~l' it 
to.!, me' 7,'2 h'Hlrs during the 1,:st earth-
Q,vake. ,. If Sibsagar suD·division is 
tClgg;:-d to a part of Dibn:gai'll it will 
be more convenient and Dibrt1~arh 
may be pnt along \vith North-La!.him-
pur \vi.:~C'~l ,~ire I \,nti~~l~"CIU~ and Ia tht} 
sa:ne district. 

II" su;,;'gcstiOI1 was made that you can 
eros.:; the Brahmaputra. It may be 

. very easy for rich and influential 
people to go by motor boat. but for 
poor candidates it v.:ill he vcr:i di!";i(l.lt 
to go there in connection with the 
electioneering campaign. 

Mr. D~puty-8:.)~nkeT: 'Th;~ P'lr!i:.~-
mcntary Committees went mto this 
matter in extenso a'rld made a report. 
Then the Election Commission looked 
into it and then placed this matter be-
fore the Pl":,sident a:ld H,e Pre:,ic1ent 
has passed the orders. As again'>t it 
a number of amendments have been 
tabled. Han. Members irrespective of 
the party to which they, belong ha\Te 
been allowed to sit with the han. 
Mi,nister and di~("uss the malter, ;',,11 
of them sat together to find Qt,! ht)w 
far they could come to an ",greement 
on these amendments. The han. Mem-
ber is not perhaps satisfied with the 
agreemp.nt. Ofcotll"se the hon. Mem-
bel" has a right to be heard by the 

,House. I would however like to place 
before the hon. Member the limitation:> 
of the House and how far the HQuse 
can' proceed with the amendment. All 
these names mentioned by the hon. 
Member are Greek and Latin to many 
hon. Members of the House. Wherever 
there was unanimity of opinion among 
hon. Members from a province, the 
hon. Minister has tried to accommodate 
them, but if there is difference of 
opinion among Members themselves. 
how can it be helped? 

Shri Chaliha: I am willing to obey 
you. But my experience may differ 
from the experience of other han. 
Members. I only wish it to be placed 
on record that two blocks of terri-
tories with a distance of 63 miles 
intervening are tried to be lumped 
together. 

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan 
Sinha): If the hon. Member is not 
satisfied. he may move his amendment. 
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But his explanation will not be either
understood or appreciated by the other
Members of the House.

Shri Chaliha: But everybody can
appreciate how inconvenient it would
be from the -point of view of
electioneering campaign when you
cofnbine two blocks, with an interven
ing distance of 63 miles. It took me
nearly 72 hours to go to North Lakhim- 
pur from Jorhat. with all the help of
Government. Therefore, I say this is
a very unreasonable proposition.

Mr. Deputy-Speaker: But the Parlia
mentary Committee agreed with it.

Shri Chaliha: We did not have the
advantage of discussing it with them.
They were possibly very much pressed
for time if they could not avail of the
opportunity to consult others who
differed. I do not find fault with them.

Sir, I now come to the Assembly
constituency in Table B. Cachar
district has always felt that their
Scheduled Castes have been deprived
of their just seats. They say they are
entitled to three seats. We have taken
it away to the Assam Valley and we
justify it by the peculiar explanation
that it has to be distributed district- 
wise. So I have suggested that in
Hailakandi-Silchar-Hailakandi there
should be a double constituency and
one seat should be given to the
Scheduled Castes. The one given to
Jorhat should be taken away. People
from Jorhat have also objected to it.
Public bodies and others have objected
to the allotment of the seat there.
Therefore the Jorhat constituency
should have ons seat only and Majuli
another. There is an amendment in . the
latter portion of it that instead of two
it shpuld be one in column 5. So I
submit that Hailakandi-Silchar-Haila- 
kandi should be combined and one seat
more should be given to the Scheduled
Castes. They have been always com
plaining that we so manipulate things
that we take away theif just rights.
That is what they have been saying
all along and that is .what they say
even now. And we have practically
done it. I do not know how it can be
explained to them. We say it is done
district-wise as Assam Valley is a big
area and therefore one seat at Jorbat
should be given and that is how they
justify the addition of one rriore seat,
in the Assam Valley which is not just.

Then there are other minor tilings in
Jorhat sub-division. Against the entry
Dergaon “ and Khongia Mouza of
Jorhat Thana of Jorhat sub-division”
should be omitted. I find that they
have a large concentration of labour

population in Khongia. The I.N.T.U.C.
has also objected * -that Khongia
should be taken away from Jorhat.
The I.N.T.U.C. in which my friends Mr.
Khandhubhai Desai and others are very
much interested and think that the
labour population there have been de
prived of their rights. They have
pointed out that the I.N.T.U.C. is
against the taking away o f this Mouza
to Dergaon of Goraghat sub-division.

Then another area, Gadhuli Bazar
Mou^a o f Amguri Thana of Sibsagar
Sub-division has been added to Trok
constituency of Jorhat. That is also
objected to by the President of the
District Congress Committee.

I ’may point out that the figure will
be more than 35.000 voters in each o f
the constituencies even if we take
away those Mouzas and no harm will'
be done to anybody.

Therefore I moved all these motions..
I also like to press my motion No. 2 

in-Supplementary List No. 2. I do not
press No. 1. .

In the Constitution it is provided
that the Shillong constituency will be
open as a general constituency. Arti
cle 332(6) says:

“No person who is not a member
of a Scheduled Tribe o f any auto
nomous district of the jState of
Assam shall be eligible for election
to the Legislative Assembly of the
State from any constituency of that ' 
district except from the consti
tuency comprising the cantonment
and municipality of Shillong.”

I think Dr. Ambedkar has accepted
this and it is said that was a printing
mistake and that it will not be reserv
ed for the Scheduled Tribes but that
it will be a general constituency.
Through mistake or otherwise It has
been reserved for the Scheduled Tribes.
It should not be reserved for them. It
should be open for the general popula
tion. This has been specifically pro
vided in the Constitution as I have
already pointed out. ■

Dr. Ambedkar: I had said that the
office has treated it as a printing error
and that we propose to issue a corri
gendum. Probably it has already been
issued.

Shri Chaliha: In that case I would
like to withdraw that motion (No. 2 in
Supplementary List No. 2 relating to
Assam Orders). -

The motion 'was, by leave,
. withdrawn.
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Mr. Deputy-Speaker: I will now put
the other two motions of. Mr. Chaliha—
Nos. 1 and 2 in the Consolidated List.

The question is:

[For text of the motion see Shri
Chaliha’s amendments Nos. 1 and 2
in Appendix X X X III, annexure 1]

The motion was negatived.

Moii’ vi Faiznur Ali rose—

Mr. Deputy-Speaker: It has already
been moved.

Moulvi Faiznur A li (Assam ): I beg
to submit, Sir, that under the Re
presentation of Peoples Act 1950, 108 
seats were allotted to xhe Legislative
Assembly of Assam. These seats were
distributed amongst the different
districts 'of Assam according to the
population of each district. Accord
ingly an enumeration of the voters was
taken throughout the districts of
Assam. But unfortunately the
enumeration in Goalpara District took
place at a time when the communal

disturbance of last year was at -its height
and a large number o f the population
of the minority community from
Goalpa:ra district fled away from
Assam and took shelter in the
neighbouring districts of Pakistan. Of
course, some time later when order was
restored, these people returned to
Assam but by this time the enumera
tion was over. Naturally the number of
voters in Goalpara District came to be
verv short of what it should have been
under normal times. The population
was taken to be a little more or twice
the number of voters. Accordingly the
population of Goalpara District was

determined to be 9,47,000 and 12 seats
are accorded to them. If we go to the
figure of the last census, Goalpara
District had a population o f 10J lakhs.
So this figure of 9 lakhs and odd must
be due to the fact that a large number
of voters had gone away from Assam
at the time of the enumeration. It has
been found out that all the districts of
Assam with the exception o f Goalpara
district show an increase of nearly 10 
per cent, in population. Goalpara
district is a very prosperous ancf grow
ing district. Its population was 6 lakhs
in.......

Mr. Deputy-Speaker: I would like to
have some clarification from the hon.
Member. Now for the Goalpara

- District 12 seats have been provided
for the Assembly constituencies. He
wants that 14 seats should be allotted.
In that case that has to be taken from
some other area. He has not tabled

amendments correspondingly and his
present amendment says:

“ That the Assembly Consti
tuencies in Table B. be so modified

as to give 14 seats instead of 12
to the Goalpara District...”

That is not an amendment which the
House can adopt. How can the House
‘so m odify’ them. He must have
divided the constituencies and then set
apart those constituencies.......

Moulvi Faiznur Ali: My submission
is that the whole thing should be re
submitted to the Delimitation Com
mittee, for reconsideration and revision.
And Goalpara District may be given
the number of seats to which it is
entitled according to its population.
. Mr. Deputy-Speaker: That is not in
the amendment here. Order, order. I
am afraid, I cannot allow that. Hon.
Members must so table their amend
ments, that the House can act upon
them straightaway. If he has redistri
buted the seats to the Goalpara
District according to his own view of
the population there, the House can
consider but then these other seats
throw a burden upon the rest. He has
not given such an amendment. How
can I place a vague and indefinite
amendment before the House? I am
afraid. I cannot accept it. I rule it cut
of order. Has the hon. Member any

th ing to say?
Moulvi Faiznur Ali: I only suggest

that there should be the same number
of seats according to population basis
throughout Assam.

Mr. Deputy-Speaker: That is not the
amendment that has been fabled here.

The question is:
TFor text of the motions see Dr.

Ambedkar’s amendments to 8 in
Appendix X X X III, annexure 1],

The motion was adopted.
Mr. Deputy-Speaker: I hope the other

hon. Members do not press their
motions. '

Many Hon. Members: Yes.
Mr. Deputy-Speaker: So then the

consideration of the Assam Order both
for Parliamentary and Assembly
Constituencies is now over.

'  Dr. Ambedkar: I should like you to
take the Orissa Order.

'Shri Kamath (Madhya Pradesh): Is
it sufficient to say that the considera
tion of the Order is over? I think it
would be better to say that the Assam
Order, subject to modification by
Parliament or as modified by Parlia
ment is carried over.
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~ 'Mr. Deputy-Speaker: The Assam the coul'tesy to place before us wh~n 
~ Order is accepted' by the House subject he invited us Cor a discussion. They 
\ to the modlfications already accepted. <Are absolutely, new. So, 1 (:xP:::t:~ 

hi,a to ~xpjain the importance and 
• Shri Shiv Charan Lal' (Uttar Twec::;:,:ity' ok these tW0 or three new 
:Pradesh): 011 a point oj' ordcl', I think I),W:;. Could h.3 pl.c:l~e dl) it? 
:the ord'~l" of the President need not be 

f.',;put to the vote of the House. It there nr. 4'lwbedkar: I cannot oUer '4jny 
'111 an amendment, that amendment may cxolar,atl<.;n. .I·have oltered S0 rt1ll('h 
l be put to the House and .. llxept.::u or ex lJlilIl: , ,iOIl on so many occaSions in 
rejected, So it is not ncces:;ary that tile CO,LIIli, . ,.s that 1 do not think I 
the order should be put to vote. ,~an IW over the whole ground again. 1 

Dr. Ambedkar: The order as m')difled 
is carried. 

Mr. Depniy-Speaker: The modifira-
tions are carried. Now let us proeeed 
t.o the Odssa Order, 

Shri B. Das (Odssa): I have two 
amendments t and 2 in the Consolidat-
ed List. 

They are: 
That at page 1, in Tahle A--Parlia-

mentary COlJstituenci.es, in coiw,ln 1 
for the entry "Dhenkanal" the entry 
"Dhenkanal-eum-West Cuttack" be 
substituted. 

That at page 2. in Table A-Parlia-
mentary constituencies in column I, 
fOl' the entry "Berhampur" the entry 
"North-East, Ganjam" be substituted; 

I have furthe!' accepted the ai',~end
ment that that Berhampur shoultl ' be 
nan1cd as Eiouth Gaujam. 1 have got 
the support of Orissa Governmel1t 
through the Chief Minister. The 
Eledjon Commissioner has approved of 
it and we are all agreed on 'that, This 
is only a change in name. 

Dr. Ambedkar: I have great ~ympatliy 
with these motions and there are a' 
good ,many of them which propc,se that 
the names should be changed 1:)·..1t on 
account of the pressure of time and 
other difficulties, I do not propose to 
accept any of these amendments for 
the moment. Much trouble is ili.Volved, 

8hr) Wswanath Das (Orissa): I find 
among the anlendments two amend-
ments regarding Jagatsinghpur and 
Kisannagar, two cOll~tituencies 30d 
Cuttack Town. Notice of these amend-
ments hfwe been given by the hon. 
Law Minister. ' 

I rec;t,;est you, Sir, to ask tlle Ulw 
Minister to, explaIn. hClw, and why he 
gave Blest' amendments in regard to 
Jagatslnghpur and Kisanllagar, and 
who It ie; that advised him, whetber the 
Government of Orissa or the Ele<.'tion 
Commissioner' or the Provincial Chief 
Elecloral' 'Oftlcet'- 'and on whQ,S$" adVice 
~ found it necessary to give a.tnend-

.rpent l~m :N'o. 3~ Because, they Qfe 
Dot amendments' which he even hlld , I 

l(;mcmber he was present on one' or 
two o':t.'asJOIJ.'. I am sure aoout it th .. t 
he m:,st have: known what \,/~re the 
rea~rms ·.vhy these changes were made. 
1 s.hould like to say that these l'fl<luge:l 
hay!:! been accepted unanimously by 
Ihe Oris~a Members who appeared be-
fore the informal conf.ereoce. r am not 
going to convert this .into an (x:ca:>:lon 
[r:~' a debate. 

Shri Biswanath J)a.s: I must frankly 
(-o:.n1;;:,,; that r nm shocked to he;lr from 
my hon. friend. for whom I have 
aiways had regaId lor his (rankness, 
when he said that tlJcse tWo amend-
mpnts regardinJ Jagatsi:lghpur and 
Kisannagar nnd Cuttack were pl&ccd 
before th;! Members of P".rliament re-
pre3Eoting Orissa anu th~t th(;y were 
unanimously aec-epted, T'1is t?..KeS my 
breath away. I do not !m.JW what 
expressions to U";<:. Let me' .state that 
I would not t!se any ha~ty !!xpre;;;sicil . 
bel·C'.u;;e hard words do not. ('ut much 
L'l' But. r should Say that t.tT~y wer~ 
not at ail plLlced before, the Oris.'>a 
i'vlemb~rs. of Parli,amen~ when tl1/.. . .)" 
weL'd Illvlted for dISCUSSIon; nor were 
they at any time consulted en ,this 
.... ~t2sLion. -< I' lU,)'scif, as the Chairman 
01 th; Consultative committee. must 
fr~nk!y. s~y th3:t I knew nothipg about 
~hlS: . NelU1el' tq the commitk."e, nor 
mdl'~'ldually Dor as a Member of thls 
P81:ha'!lent was r ever taken into l'cni!-
dence in ~rriving at this eonclusion. I 
am surprIsed when the Law l\fio~ter' 
!I6ys on the floor of the House t~at he 
placed these b~fore the Orissa Mem-
bers ,of Parlianiel}t and that th.,y 
unanImously ac(:epted it. 
Mr. Deputy-~er : The only 

difference is ... 

SllrJ Biswanath Das: I am coming to 
the other point. Regarding the other 
question. I know my differences. It Is 
necessary and fair for me ... 

Mr •. Deputy-8p(>~er: I am referring 
t? thiS vel'y thing, Jag"dtsinghpur aDd 
Kisannagar. The, holt. Member wanted 
Il'Il explanation frool the Law MiNdef. 
I have ~n readina the oriJinal ....... 
Here, the only chance Ja, Justewlof 
,Tagatsfngbpur pollee statioo exctud11l8 
Unions' 1 to 4. It is eX('ludlng Uoioo 
Nos. 1 to '6. That is all ~ ~ ... 
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Sbri Biswanath Das: That means that 
two Unions were taken away, that is 
about ·10 villages were take;,n dwav irom 
011e eOllslituelH:Y 'and put inlo ~,~otber. 
I· dl) nul know hUh' thh~ i.; dor.e. 
G<':lIlc!'al consiituende:; were fixed on 
:l :;pecilj.~d basis. Forty or HfLy 
vilia~i::; l·flllI) one COllstituency have 
been bl'< li ~·h t to a 11. lthcr. 1 rio not 
know Whilt r<~maios of -the (,0I1sti. 
tuendes. 'ri-,,, hOI!. Law Minisi;er with-
out ~)Py eX~)Llnatinn say:; that h~ 
('ul~~H1ted eVC;·YOllt' and all the rest of 
it. 

Having stated so mUc!1 a',)out tds. 
.·ome !o ttle way in Wider. tn,"",e Con-

·,.,ultarive committees. eSPC(IC1!ly the 
Con:>ulta\ive (·')lIi'1Ut~ce in Ol'i,;;:;a or lht! 
Oi'lssa Advisory Committee has l;I,'en 
tle:lted from the l)te~!im,ing. Sir. it 
',\'<1S <mnounc.,·d a,~c.. ~wl'eFted by the 
he-n. L?w j'vImister ihat these Advisory 
Com'11ittees will be appointed by the 
Speal~er and that theL: functbn.; ,,-ill 
be to gh'e advice and also t.) gh-e their 
judgmc·nt. 

I state on the floor of this HQuse 
the>.t 'lO!!1ing oC this ~ind has been 
done. Let me state the facts. In the 
first place, the AdvisQl'Y Committees 
were 'cou;:tHuted in .\ugust (1050). 
The first meeting was convened here in 
Delhi. After the first meeting. we 
were an',,;-iserl to hold our meetings in 
Cuttack.· , 

!\Olr. Depnty.Speakl'r: 'I'he HOUSe 
would like to know whether the hon. 
Member is satisfied with the originai 
Delimitation proposals. or the changes 
elte( ted by the Law l\linisic:!l'. or 
whether he is ignorin9, both the original 
Delimitation proposals, the amendment 
or the Law Minister and. not satisfied 
-with the President's Order, he is try-
ing to place a fourth course before the 

House, so that other Members who do 
not .come from Orissa may understand 
the sit.uation, . 

Shri Biswanath Das: Certainly. I am 
going to show that" the Advisory Com-
mittee has been treated with scant 
courtesy ·at all stages and that their 
recommendations have been thrown to 
the winds and that they were (lever 
consulted. 

Mr. - Deputy-Spt:aker: Is the hon. 
Member standing by those proposals? 

Shri Biswanath Das:· I am c(.ming to 
your point. Therefore, the Advi<;ory 
Committee takes absolutely no responsi-
bility for this delimitation, because 
there are serious latches, things 
which have been challenged by 
different people in different districts: 
Motives have been a~tributed. There-
fore, I make it clear on the floor of 

this I-10.'.ISe. tha.t I. take ab'5tllatcly no 
r~~pon::'h)!hty rcr {hJ:, :;ort (of rfelim ita-
tH)Ll.01 constituencie:3. Let tbe Law 
Mllu.~ter lake the respun;:ibilit.r. I 
kllow he \\ ilJ. . 

.M'" D'~imLJ-3pe ... i~('r: Helll. M~mb2rs 
Will ('(Tiainly be anxiOlls to kllow 
w1l2the;: the hUll. Melil;)(T him,elf was 
a .lvi.'=mocr of the Delimitation Com-
Jl11ttee. 

~;!ld B;swanath Das: I was the 
Ch:1irma,1 of the COllllmtiee. 

Jdl·. I~c~>nty-Speali.:ei·: Then, h," \ 'lade 
hIS i) l"0i)\,);::.a;.:5. Is i~l= 'Sl.alldlll~· b.), \." \.): ... ~ 
pr.)~~()~·]l.::: or :;oing b~!YO}!d t~'H~!n';" 

. ,S!ll'i Ehw:uuth Das: At ·~"·}r'y stage. 
d]J~2_rt'!n.t Pi,:~.:L·li.)I;,;s \.\t(:re gi· .. '~~ll to liS. 
~·'l.t u· .. 2 last ~')tage. I 8!TI retei.T~ilg to the 
r(;poJl t. W~ slated that tbe c0mmittee 
is l10~" Ll ~h~ Cil"CUi11.5tauc 2~'. aI)~2 to 
agree.· n}ll('h less to accept tl:",,'2 P;';;-;ei-
pIes. In view of the vast dliid'(;'li'.e." 
\\:c . .:<·t~;.stli tu nla~e de;iIJ.1i~;"l .. iJn un 
th~se pci<lL'iple.s. OUt pr·iac:)lc5 were 
ultImately accepted by th.:! Cabinet. 
The Chief Election Commis::hner .;;tat-
ed tbat hpC'alise of th,~ reS'Jl,ll i·)11 of the 
Caoinet, he \yas not able (.) accept 

them. The Cab met accepted those princi-
ples. Eavinr; ~ccepted them. I expe'~~ecl 
that the D2limitatioll Comrl1.ittee 
will be consulted at 12;'\st. That 
too was·. not done. Tf:ev have 
now thEmselves dene it. l··~ew ;'Ind 
fresh proposals have (;2en b0·.!~ht be-
f,xe ParJi-.m~e.lt by the ]'-;11. I ii.N 
Minister. Consulting whom? I 00 Hoi 
know. I d0 not mind them. We ''1ill 
f8.("c the f.?!eeticns s('"~q~~r:?ly. ! kt~,~""v 
that the Congl'ess will win in D'.lr n:.-o-
vince. But. I want to state on the floor 
of the House that this A.-lvi<;()rv Com- , 
miftee has not been properly 'tr'=atect . 
and the assurances that were given by 
the La',v Minister were at i1.0 ~;tage 
kept. not even by himself. That is the 
most painful part of the whole. I do 
not mind what changes hp. makes and 

. where. Therefore. under the eir'-'um-
stancE's I make it claar tf) this Hom:e 
that the delimitations that have been 
made are none of ours a,-:d for which 
they tak;: responsibility thems~lves. I 
ha ve nothing to add. 

Mr. Deputy-Speaker: Am I fo take 
it that Mr. Biswanath Das h3S moved 
his amendments. 

Sbri Biswanath Das: So far as 
Sukinda and Jajpur are c::mcerllE!rl. 'as 
they have been accepted by Dr_ 
Ambedka!', I withdraw my amend-
ments. 

The amendments were, by leave. 
withdrawn. 
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Dr. Ambedkar: I wouid like to accept
-the following amendments:

Consolidated List I—parts 1 and 2,

Supplementary List 1, amendments 1 
to 4. ■

Mr. Deputy-Speaker: That means . 50 
per cent, of Mr. Das’s amendments.

SSiri Biswanath Bas: I gave notice
of other amendments.

Mr. Deputy-Speaker: None here.

Shri Biswanath Das: Even these
amendments represent only the few
that I had to * give notice of after
persistent 'requests from the members
of different districts. I had another
amendment. After they were accepted
by the hon. Minister I thought they
would give notice of them.

Dr. Ambedkar: I have given the
amendments that-1 have accepted.

Shri Sarangdhar Das: (Orissa): It
has been a very unfortunate experience
for me to have been on this Advisory
Committee. * The Chairman—Shri
Biswanath Das—has spoken about the
Election Commissioner but I can say
that I have complaints against the
Chairman also. From the very begin
ning I saw that Members and
witnesses who appeared before the
Committee were all concerned in what
they thought was their own consti
tuency, their monopoly. However,
working for so many months in So 
many meetings when finally the
Election Commissioner’s proposals
were signed by me here, when I saw
it was a disgusting proposition to go
on from time to time without produc
ing 'any result because if at one time
necessary change was made by the
Chairman, at another time it was made
by the Election Commissioner and
finally I agreed with what he had done.
The worst misfortune comes now that
after, so much work, after spending so
much money, . when it goes to the
President, it comes to the Cabinet and
the Cabinet has a sub-committee
where the whole principle is changed.
If that was the intention of the Govern
ment, why did they ask the Speaker
to appoint this Advisory Committee?
Government ajong with the Election

• Commissioner could have sat down
and long ago delimited the consti
tuencies and given us a particular dish
to eat from .. I lodge my protest that

the ruling party has done everything—
from the beginning to 'the end. The
other parties are nowhere. That is my
complaint and -it is a much bigger
^omplaint than the Chairman's against
the Election Commissioner. I did not
give notice of any amendment because
I know mine will not be consideredby you.

Mr. Deputy-Speaker: Was there
least’ ” 1117 among the Members at

Shri Sarangdhar Das: It was not
necessary to have this Committee at
an ar«» you have wasted money and
the energy of the Members. Ihat is
my complaint.

Mr. Deputy-Speaker: The question is:

text of tile motions see DrAmbedkar’s amendments' Nos. 1 to ’
y-yvTTTSSa ° rder) in Appendixx x x i l l ,  annexure 1],

The motion was adopted.

Mi\ Deputy-Speaker: To that extent
the President’s order is modified.

The question is:

That the following modification be
made m the Delimitation of Parlia
mentary an̂ i Assembly Constituencies
(Orissa) Order, 1951 laid on the Table

on the 16th May 1951, namely:

1. That at page 1, in Table A—
Parliamentary Constituencies, in
column 1, for the entry “Dhenkanal”
the entry “Dhenkanal-cum-West
Cuttack” be substituted.

2. That at page 2, in Table A:
Parliamentary Constituencies, in

„ column 1, for the entry “Berhampur”
the entry “ Ganjam-South” be substi
tuted” . '

The motion was adopted.

1 P. M .

Br. Ambedkar: My own amendment
is in Supplementary List 2, . Nos. 1 to
5. I accept the one in the name of
Mr. Biswanath Das 1- and 2, the second
with the modification "North East
Ganjam” as Ganjam South” . The
other amendment which I have accept
ed is in Supplementary List No. 1, 1
to 4 as modified.
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. "r •. De()uiJ~Speakerl The qU,estion is: 
That the followillg modifi('ations be' 

made in the ,Delimitation of Parlia~' 
JDentary and Assembly Constituencies 
(Orissa) Order, U)51. Jaid on the Table 
OIl t}le 16th May, i951, namely:-

t 

. 1. That at page 1, in .Table . A.-
Parliamentary Constituencies, for the 
entry "Koraput in column I, and all 
the entries against it in columns 2, 3, 
4, aad 5, the .. following be substituted,. 
namely:-- . . 

3 5 

NuwMlngplll' flub-di'\;i~i"n, tmd th~rodu .... , POltangi, Simli- 1 
gUdl 'Hid Nnnd"pur polioa stationl! of KmapuL Buh-
uivi"i'm .. 

2. That at pag~ 1. in Table A.-
Parliamentary Constituencies, for the 
entry "Rayagaela;-PhulbanC in column 

1· 2 

I, and aU the entries against it in 
L'olumns 2, 3, 4, and 5, the following 
be substituted, hamely:-

;\ I> 

Rll.y..goda-. The eutire Ray •• guuc. sub-division lind the polic~ stalion of 1 
Phull..ani 1\; .... 1'" put, DdoSll.luRutpur, LaXDlipur a ud NaraY/lJli\paf.ua. 

of Korap •. t flub·division as also fhe di,,1rif't of Phulu3ni 
Gxcel)t pulico S!lltioM of Manmunda alid· .Bourlb. ----_._--------_._--_. ---,,_ .. --------_._------ ... 

3. That at page 1. in Table B.-:-
Assembly Constitu.::nci~:;. for the entry 
"Nowrallgpur" in colu01I'\ 1, and, all the 

2 

entries against it in columns 2, 3, 4, 
and 5, the following be substituted. 
namely:-

3. 4 

Police lItatio1l8 vf Nowraugpur, Kodinga, Moidalpur, 
DttbuglWn, Omorkv~ and Jharigdou. 

2 1 . 

--------------------------------------~~----------, . 

. 4. That at page 1; in Table B.-
Assembly. Constituencies, for the entry 
"Omerkot-Moidalpur" in column 1. and 

1 2 

all the entries against it in columns 2, 
3, 4, and 5, the following be substituted •. 
nameiy:-

3 4 5 
--_._-----------------

1 Police sta.tions of JaY-pur, Kotpad, Borigumma, B. Singb-
pur ,.nd T0nuli L:hunt.i, . . 

. leypur 2 .. 
.. 

The motion was {ldopted; : .,., 

. ·1Ir. J)egaty-Speaker: So the Presi~ 
dent's. order stands modified t:y these 
amendme~ts. 

.• Several BoD. Members: It.is time to 
adjourn, Sir. 

sini' ~ath: Befere the House 
_ 'adjburns may I brin, to' your .notice 

'the Wlderstanding arrived at about ~e . 
question lis\' for 'th~ 2nd, which. had .' 
beeJi' postponed to' the 9th. r trust· . u..t arrangement stands and ·that list ".'!lfl be taken up t~morrow. 

Mr. Deputy~Speaker: .That vi~ stand. 
Will the Law Minister indic:ite the 

order in which' he is going to· take these 
delimitation orders? . 

Dr. Ambeclkar: I do ·qot·. think the 
House will complain that. they were 
taken by surprise,' if sometiIl\eB I t.ak:e 
some orders out of tum. . All· of them,. 
have been before them. . 
. Mr. De ... ty~Speaker. All the orders 

will be completed tomorrow. . . 
The Hau.sethen adjoumecJtiU Half 

Pallt· Eiahtof the. Clock on Satuf'dav .. 
the 9th Jl£ne. 1951. '. 




